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LOK SABHA DEBATES

— — . ————————— A A—

LOK SABHA

Wednesday, July 30, 1975/Sravana 8,
1897 (Saka)

The Lok Sabha met at Eleven of the
Clock
[MR. SPEAKER in the Chair]

PAPERS LAID ON THE TABLE

“CURRENT EcONOMIC SITUATION: A
ReEvizw”

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM)- I beg
to Jay on the Table a document en-
titled ‘“Current Economic Situstion.
A Review”—(Hindi and English ver-
sions) [Placed wn Library. See No.
L'T-9896/75.]

RicuarpsoN AND CruppAs Liap. (Ac-
QUISITION AND TRANSFER OF UNDER-
TAXKING) RuLes, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
rﬁ_mgmnon (SHRI PRABHUDAS
PATEL): On behal? of Shri A. C.
George, I beg to lay on the Table a
statement (I-findl and English ver-
sions) giving reasons for delay in
laying the Richardson and Cruddas
Limited (Acquisition and Transfer of
Undertaking) Rules, 1974 published in
Notification No. 8.0. 147(E), in Gazette
of India dated the 20th March, 1978.
[Placed in Library. See No. LT-5897/
75.]

REPORT ON THE WORKING OF DEPOSIT
INSURANCE CORPORATION, Bomsay, No-
TIFICATION re,  SPECIAL  Derosmr
SCHEME AND FOREIGN  ExcHANGE

REGULATION (AMENDMENT) RuULES

— W —

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to lay on the Table:—

(1) A copy of the Report (Hindi
and English versions) on the
working of the Deposit In~
surance Corporation, Bombay,
for the year ended the 381st
December, 1974 along with
the Audited Accounts, under
sub-section (2) of section 32
or the Deposit Insurance Cor-
poration Act, 1961 [Placed in
Library. See No. LT-9808/
75.]

(2) A copy of Notifieation No.
FIB(II 20/75, (Hindi and
Endlmh versions) published
in Gazette of Indis, dated the
30th June, 1975 regarding fn-
troduction of a Special De-
posit Scheme for the benefit
of non-Govarnment provident,
superannuation and gratuity
funds. [Placeg in Library.
See No. LT-9889/75.]

(3) A copy ok the Fpreign, Kx-
change Regulation (Amend-
ment) Rules, 1974 (Hindi and
English versions) published
in Notification No. G.5,B. 643,
in Gazette of Jadia deted the
31st May, 1975, under sub-
section () of-sention 70 of
the Foreign Kschange Ragu-
Wtion Act, 1973.. [Placed n
Library, See No. LT-9900/
7501
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3 Messages from R. S.

ANNUAL REPORT AND AUDITED ACCOUNTS

of HIMACHAL PRADESH AGRO-INDUSTRIES
CORPORATION, LTD.,, SIMLA

SHRI PRABHUDAS PATEL: I beg
to lay on the Table a copy of the
Annual Report (Hindi and English
versions) of the Himachal Pradesh
Agro-Industries Corporation Limited,
Simla, for the year 1978-74 along with
the Audited Accounts, under sub-sec-
tion (1) of section 619A of the Com-
panies Act, 1956, [Placed in Library.
See No. LT-9901/75.]

11.12 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages
received from the Secretary-General

of Rajya Sabha:

(i) “In accordance with the pro-
visions of sub-rule (8) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
1 am directed to return’ herewith
the Finance (Amendment) Bill,
1975, which was passed by the Lok
Sabha at itg sitting held on the 25th
July, 1975, and transmitted to the
Rajya Sabha for its recommenda-
tiongs and to state that this House
hag no recommendations to make to
the Lok Sabha in regard to the
said Bill.”

(ii) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure ang Conduct of Business
in the Rajya Sabha, T am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 20th July, 1975, agreed without
any ameniment to the Maintenance
of Internal Security (Amendment)
Bill, 1975, which was passed by the
Lok Sabha at its sitting held on the
25th July 1975.”

—————

Banking Service 4
Commission Bill
11.14 hrs.
STATEMENT RE. SITTINGS OF THE
HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MATAH): With your permission, I
would like to announce that the sit-
tings of the House will stand extended
till Monday. As it is, it is scheduled
to conclude on the 31st July, 1075.
Thus, there will be a sitting on Fri-
day, the Ist August and also on Mon-
day, the 4th August

1115 hrs.

BANKING SERVICE COMMISSION
BILL—contd.

MR. SPEAKER: We now take up
further consideration of the Banking
Service Commission Bill. Shri Darbara
Singh was on his legs. He may con-
tinue his speech.

W T oy (Rfimm)
T 9T, § o 5ok w2 @ 91
22 AR A og o WY =% & TT A
wfeht @ wfer | wiifs A
wiwa & foid 4 § fr -dfgaraw
WRAX R Y FforeEE Ad ¢ 9w
Fr Wit w3 forgr o | fedft @7 A1
fee g, s et W &, iy
foelt g ¥ S A @ forar | e
2 5 Q& ot &Y fwfordiel sedy i
& awdy | froeft 9t feorda & v
v ammr T g fiF o WV ® 88
T ko FT W9 WIfRe FET ¥ 1 g A
g a8 ¢ & offeder off o @
R WA s vl R T o st
T 7 4 | b foar war & fr AR
fogEE, TYRRRT AuIzH g
o) Exiwe gy fRY, wmER
W g T ) W@ @
wif fTE e dsi H 1w dp o %
A A T A Yggw 2 R 25
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Commission Bill

Tedz Y ot wen &, Ty @ 1 dfew
weff s 9w & fore oY <oy 8, afow
S T | AT T WS AT WA
fegai ot dw §war ST RO F R
o ST fr oA AT wet &8 ST
WY woff & sy AT 2, Sy wie-
fedma oTe & =Y 2 3T 7 w7 w-@v-
fafrtmar & A aff sx R E 1 s FY
WX SS9 ® AWANTESH FAT
grr @ dar -ofefide «®w
faar 5 forg &1 & g A 0
gafAy w1g #a) AgF 99 FY AU X
# 3 arfe qiY a0 &7 wet QT
e & srfiedr g form & 97 &t faeadt
ITET Y

Y 7wyl & fF 15 gvEe aggee
HTEH WX e 7 T7HE AYAFe ZIGAW
F @RI &7 TG XTI | qR AT T
qg ¥ A% QT gRN, FiE Wl
ST 9T 7 @y g, S e #y o
g SU ¥ w71 v ¢ & sifuw w0
arfed f F59T AT &Y St ArHey wouT
g W1 g H Jer g arfe Jm &
99T WGEC FT WH ) W1 A I
HTEE WIT 1T § &4 FT 7977 RS §
9T F WY gEAEE w9 5 A,
wifs sl ag ar ¢ v 97 & &
M frsargagag o &
efaw et Y s | wa a9
A T WK TG AT FAAAREA
9 |TY HY ST 347 AT(EY |

% frewen gz W & f5 G-
Weav CWIEAH  FHIT A7 THFHeEAT
FTA FHOW ®) g ¥ R wmvAr
wifg? afis ®1§ Fapq7TT T R | AN
frate o awt ¥ af s & Fgr mar
f& 51.2 owae af waw aear ¥
1969 & ¥ FT W TF T FAA
ey 1f § 1 9 gl a7 § R T

Commission Bill

¥ TREWA 55.2 T WA A A
¢ 1 &fe o famrfor # a<e wro Y
Favorg fearar wgar § WX Tz A e
Rl #fer derd & Gl aga
FH T AR G g N sgr & 5
tfwedy  Fmides TS A
T aGig AT Trfer fom & ag woi
2 qIF HIX IF FT AIA®  FAIAGS
I A A FT A FAe
forew ¥ 9w 7 foieTEs A%
q FTH § FT @ § 7 6 wror w7y
ST qrargdter § I A wafaat g &
A § | aw foe &t o W
ar qar wraw gr f T & o e
2, 3 g & firgy gorm & W= <t Femreed
g "R St arge w7 /e §, o W
Al @ AT §, IE H AT H L
W% FIAT T84T § | TAAQ WY FgAT
78 & f5 o s M AT ET A
g T S S e g e R
(s ¥H H,9F FT AT AT §, IR AT
FN I W SEA RT3 ot i
a9 & wort 2 arfe & wT wIt R 97O,
TG O F99 a97Q A1 I Y FAT & |
& & faw & a7 w7 Fvay =g fE o
AfEad o & 9+ 77 &, 39 ®
o8 & ¥ 97 | § 37 wgr v =W
¥ o qFiT w79 AMET AR @i
qv 9T A WSS AT ArEEy @
wifey foor & § gt & fenfoem w
FAFZ T4 A4 | TF T A WIT A@Y
FGT g1 Y v AT A@r F AR A9
¥ fedifen wida 7 o Ay g
WTEH | FWH AR A AT I QW AT
2 wH &1, I X W AT W W
)

OF AN « 28 Wl Feo reaT TEAT
g ety AN LAy T AA
WTAT §F e GUT | S &R AT
g ot # § o< waw, ovm, q& g



7 mm

(&Y gy feg)

REN & T # wpfd Fraett wifdy

¥ O Gt o gl ool ¥
TRT Rwd ¥

§ g WY wot o wrea § e
Rgret & forg oy wwr wr & e owgt
T S #Y M fromr wifgy A
A T §REz qX AT A1 1 o,
wafon fF agt o¢ @ 1 wifow s
wrar & | 7 o7 e & fr wgd F W
R 9T 9 [WRY ¥ AT 3T |
wat T wfge 1 & g oo Y wry
¥ fo fare i F 1 Ay o A
# wgr v § fir YgraaTel & 5ede Wiwe
G QAT SqTET AT FTAT Wifgy, e
wror frat o § 99 & wamar =T fer
Y, 98 AT & auwar § O T
¥ 2T gC § WX AT IT H7 TAReAN
W o e e § Wi s vy §
fir s& ®1 amw w5 fear wmg Wi g

aE WY 7Y §REE Wl qTCHT I9 ST
q &R TTEAT Ry §

W & qX ¥ g 9N HET Agw
femNdmargm wiwq
Qa1 § s N agt aer qnefew
&* art § ar o QY DRI Y F
foag &= %@ a9 § ST W wEE @
org | & wigm fr o e g
¥ o & fag W oR 912 afew
Tl X wifed w3 & fag off S@ W
gearew fredlt wtfegg | Fesdze &
75 ¢ fs foiie aemeEr a@ aTg
W QEATEH AN ATAT F 1 A WY W
®Y ATy Y | weaE o, S AT §
fiF dure & A g W g S
WA SRt g sE
¥ TG AT AT WAC IT ¥ 91 T
¢ WiE 9w W e
WA & frg v g ¥ A€ qeakw @

JULY 80, 197,

Bagving. Saveing. 8
Conemiesien: B&1 .
forer Y & 1 WY Al wfw W ALT TOR
agt & ur awer § 1| ¥ e § AT
arw Agra F ae wre dv g 7§
W Avrerese dw § 1 €9 § R W
Wt &% § ot 97 487 ¥ «q¢7 A &
ATATAT Y, A P AT AT FLIE ) A
TIATAT FFAS T FerFAT AT & WA
Wfeqw g7 earer wvd €, o Wfeaw
FHT T BIZT HYET FAT TA T8 TATH FIAY
g, I ®Y I A ¥ wf vy faar amaw
¥ | @ gEET TEE A1 FAAAA
i 97 T § Wk Nfwzafae &-
Tqo ¥ ST /AT 9ET g are
svar ez faw g% | 37 T /A9
7z 74 & fF ory 37 B2 At ¥ fae
TETATH 7 FL | AT AT FHTA FHA F,
A fF SesmT &7 2, 39 & fao &%
Tt w1 oY agfaga 1 foy, #dy aA
T W =ifeY | zafam & wor wAT
Hrgar g fe o Nawsa 77 I Fo7
g 37 =y dar faear arfger | wre o
ArEH{Yy Hiez Ararsdisr § a1 qAIEFATH
Ayargdrs & S fr et & F1 AT
& I %y dav fagr o | W S AT
writ § 37 #Y A1 oF A HY AR
WETA & 9T IT H7 FAT e AEQ

aF g WY fewndaT v 7€ & f&
gt D FI @Ua § Jg A Ag
gz e fewrseT &, &t 3a #1 frad
wfrafer @t Wt 1w arfor
AT AGY T § W gAY wow Aty
) et &, A @@t o< i Fforeat A
Fga AT AigY af>v A ¢ Thvafaer
g =/t g

U aTT 9g WA eI 9rzar § fr
qg WEEEa wr Aary 6 § qga
¥ 1 Fa7 whAaT wa §, e Y I TR
® ZIEH F AT FE § | W HXIAT
sAmTeT f fRrar srrceee ot ge T
& fieav arra & 1 v qre dar fiear omar
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Bonmdbenion W11

o o Y & gufedie O § T
¥4 W v @ B O ST
v & oy fyegw Iorde Yo &7 "9
WA § W O, o WY fre a6
TERA F AT A I aw@ &
BT g qg Hwrd § wiX 78 a6 wif=w
DM I IFFI R I T TE T
¥ gV A ST 9T ArET o
T FQ A aEE 1099 &
5 9% % WITGH Z9 § WOAT F9
g 7 F, A I & gFrecdfafd
gAY arfee | a7 gaAr wfeg f 9z #9
F7AT & 4T TGN HIT WA ALY FE@T &
&Y 39 #1 gt fa=Ar =nfgg | ar war
g fF 9 T a% & FH AT TE@
AT I T AR FH FT & AT, W
g9 9T 92 WETETER & F4r A7
AT & | T 99 I A7 IR 1 BrrIN
fafreer wgw 7 %gr 491 {4 419 oF
IUCH! F1 AAQTG AY & 9 IF a8 FHAU
¥ sgrar @ T ¢ aifE qw WaveRd
FAET & | 9 HEEEH F AT
aq faegw ger Afwg agifs sorQ-
T FIFTA TN AT A, 99 e
i T\ g 1 § ;Y w=rE g
e & T § R o ¥ oeA v
F AT | T FH FIA & A
IV A AGI-IEA A § | AT FEAT
g ¢ f% w7 @ WEYEEA § T5-
a9 @ ¢ Hfwg arfeE arn &
qgfaad gw R @ WX S A1 TIET
faw @

war fr & qgy 7y 467 g, O
N w1 K fir Frdvew &, wrEnea
g, 37 9 7 A aghead faedt sThi
i wA W wgr § fF ¥ apfaad
I7 ® AW o oF e A%
wrws Xfewr—ag aw s A § o) SR
wyr § fr gw T wzfee W O W
¥ forq dore o

Commbmion M1

e firdde )ew § g, agw
weE A R et ot 1
¥ (o e § e § a5 e
¢ fr ww fedls o oo oo
sl amag oy feeh
u Qar qarEr aT ¢ R oF g X
W EH R I @ I
e FAH g o § 1 for #) geredz
g & @ A UeeHz gay A A
TR T TR ATAE
gafae A #gAT a7 § fv ga o< afew
gt =iy fe foq st & amr 9%
THATZHE gYar 8, a8 372 FY AF I FHaAT |
T ATeqH F1 HY W1q Y AT i

o9 7 91§ FRariEy ) &
TR F FS FAT A08AT § | TFT 4T AU
a-afes § wi o7 & & Fedae awt
IR H o Ay # ) gF ag & At <
FH F AT @9 & wrEfam) Wy
& @ foar v § W A€ ghagm
T8 g & | wwfwg I & qRifadd
T8 ¢ AR adr v & f5 88 W@
T %7 2,21 fegmmar § | 99 AeF &
fog =€ e wrd g wnfge wic 9w
% qre @ I FY 9T AR | I W®
a8 qar Ef § fir afaw $3 ot &)
4% ¥ AT FL A3 T | I A 4 &7
g7 7@t g A7 fafaw & qar 7 g
v &1 feqifoes ~1 qar AT 8| wafag
GTT HT §G BT 31F KIAT AT |

ITANTI FEB A a4 @ATF 7
faar qa7 wadr § @A@T1E A SR
"WT Wy ar ey (Wi WA ax
&1 94T L(FWa 3 F /I I BT
NEIEI "W g & TTZTAL
foem T o, H¥ FuT 97, LF- & @
TEAGT ¥ 22 AIH AT AW (%A1 § |
QR Fiw OTF W §I¥ @I A § v
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' Commiisdion -Bill

[sit 2T fag)

37 A1t & g2 §, o agT e-fEE g
DT Tp-frgy Wi 2ga F aniT & fog
w§ geTary Ay Pt war § fr g
foa® FA T F 09 90 FTH 5
7 9T $T FIA7 A

TAAHE ¥ a6 ¥ FYy AT ¢ fE
I ¥ qwfas sna w=r o
dRfaw & & ¥ w0 v A §
A E ATYAT | FAC I FIW AT
qrer 7 g g TR, A I TF TE Wou)
ara griy )

5g e § f5 '@ ofam @
TCH W1 g & I, Wiy 1@
Ao A so WA W gy ¥ Tgq
T § | TEAHT FTHGS TAW, AEAD
#fee @lage® WX w-wmOfen
dTEE™ B AT F, e Tq
/W w1 FAT A€ fraar ofeg 1 T
NEE FE § N weE
T § BH FT E, I B wat fyaar
. =iy, @ 5 a8 a3 a0 &), far & arw
gX &Y ¥ &% FT FAST TqAT IIT
T8\ T & AT W] TAAHE
CTHAZTEIUT FT FeH ISW, q7 TF
# feamaer ST IET 7T it o
TERHE Y WA, FF AT 7@ ¥ L
AT &Y g

sreR fafreet & o9z s
® & & fag OF gomgw dar W g
afer 9w &1 TFNAdT A\ w
T g ? Al ww Ay § A,
WX EH ¥ FQEMET AT, ar ™
w41, YfeT SqAwdr F 7 FW F
g, WX =g wy % e I & §
faary Tw & fis ] o Tw 9T THAX
# wur wd, 37 % femiit  ffwga a#
qEelt & 1 oY W W Al w@

- Baonking Sevvice 12
Commiission Bill

IH T AT ATIE FATEAT | v et
fafredt & wraga § | frfreT aw
TH ¥ &9 a8 ¥ Q¥ W &Y e
TIZT FL, N 9 A F@ & |
aw & I%1 ¥ §Ew w' faswrar v &)
T mretwat w1 Wy AT sifgw o
wrafifrag & wrarar TAefed @y ofr
Ragar wrfgy f& wrar #1% wyw aQat
FT IEF T F IR | wwfeer § @
7gt | Y aw gw 7 oY g JEY AT
2 ) ¥ ) gl TT WY A 93 &,
39 FT I qar A1 § 7 e F¥ faw
X & A FY 3T A TEE &
Fifge | A Y wag 97 gF AW Fr
vgAT wrfge, o wfafes &, aife s
&NF @ q a9 qF |

sifg” 7 ¥ a8 531 =157 § ¥
TAAHT F1 WEATWT THHIW A
Fr wifge, w1 g, wiiwear o#ie
FH F AT AAAZ TR | gg fae &
gy Nt FAVT arAT 9T @r e, F 9w
A R 77 AU F@TE |

it e st (fros ) <
wigafer =fis< arge, 38 & S gagr
adt fr ot afen afaw sww faw 92-
M T AT FEAE ) XA F
7% T gofesT & € 1w fasr 1
AT AT AT FIE § ATH A-ATRAT HIX
Frfaw qEH HT A AHATT gHT ¢, &
faer 7 99 #Y aATHY FY K ALY
% # SRAY F q@ g7 A AN
agifeat g€ € o< W 37 %t faee
¥ ¥, g% wfge g fis faw
&% ¥ 7% IF AHAA AT I AR
T & feerd s} foereee-fiom-
grl oY & Awiforarer € ok € 1 xw
a<g A%f q AUAATEH T FT WHET ¥G
WA d weww dl @Y YW ¥ )

AT, ALWTAY I AT |
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Commission Bill Commission Bill
wiear faer & o waTfew o¢ R W< forg wwaz & fag a8 far W
a&T ga & WX & =g fv e T, 4% I & ¥
¢ faafasr & aaname am, afs fae ————
qwae & faq ug fasr amar waw , < fagrT Wt dwas Ezw A gt

¥ M F gt WA 7 TS WA )
¥ |

THAATEY FT AT TFFT qAAT ¥
THT G § FY W IF GICWI F AW
@R, §0 I§F! TH TG HT A §,
afer Iad AT WIgT ¥ AIFAAY
T WR AT O & 9T @
g 3(4) F AT H g, Fow 7 w7
g

“The Commission shall have re-
gional offices in such State or group

of States as the Commission may,
with the previous approval of the

Central Government, determine and

no such regional office shall be abo-
lished without the previous approv-
al of the Central Government.”

fomr @ AtarEr & 27 i T oY
WA & qEafors fgeat # afzay & qu
¥1 wfwar wft 7% ww @ , 9 A<
W i & afq foraer afwfa &
geifsauie & JX H HET, FATH
W< wfaar dar 17 #1 goit gz & o
WY A prwgw g fr g &
T qFE ® T afeE § wiw fam
wra, WX fre? go feel, Aifeam daer
ar eqace fgel ol whe gefew-
arese fgat o fi7 Sy aor &
T |

TH FATT 1 937 & 32 ¥ g7 a1t
93 g7 § % a5 w7 w7 avE R
¥t e § AW et A w7 [
e faa &1 cefeaw w73 & a7
wrer v | s Y A adt & fw
fqfreeT arge oy Y@ & aGiy =t
A1 &, arfE wid sy paA dar o A,

AN § | W Aq FL TG AW
& I off TR T aver @, ¥ w7
wet TfgE T W@ F | W Wi e
T q@AM F AG war sk qRE
R feadt qawa & 1 ot St &
fafrec g @ ac ik #TH @ 7
aoiia &3 |

£ fawr & 79 4 & THATEST 4R
ot e w&7 qaaw §, fow @ s

g

“Provided that as nearly gs may
be one-half of the members shall
be persons who, on the date of their
respeclive appointments, have had
experience of not less than ten yeary
in a banking company or in any
public sector bank or Reserve Bank
or in an institution wholly or subs-
tantially owned by the Reserve
Bank or a public financial institu-
tion.”

AT GTET & 9L & qUT 97 7 d2T §
o g ) oegfam # W ¥ wak
Torrew 7Y & | T g vet afvafedar
¥ NEaT, AR w7 e -
e wwege 7@ § 7 S &9 A ww
T o §, faw S Fitew & S
T ®1 wifeww @ @Y |\ oIy
§ 7 Jr fF st g fag R e 8,
Wk wnfaw § Fhwa &7 Fwday
¥ fad o aa@F & fag waTa w3 fear
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would like to sa that instead of tak-
ing the names of the "who are
not in 9 poziﬂon to themselves
here, 1 wo uest” thé hon. Mém-
ber that, if any gpecific aliéga-
tions, he may send them with all the
particulars to me. I shall certainly
look into them.
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“It shall not be pecessary to con-
sult the Commission in regard to

the gelection of a person-—

(a) for appointment to a post
in the clerical or allied cadre, on
compassionate grounds (in pur-
suance of the scheme framed by
a public sector bank in consulta-
tion with the Commission and
with the previoug sanction of the
Central Government), of g de-
pendent of an employee who had
died while in the service of the
public sector bank;”
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The chairmarnt or any member shall
held office for a term of five years
from the date on which he enters
upon his office or unti] he attains
the age of sixty-flve years.
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE SHRI-
MATI SUSHILA ROHATGI): Mr.
Speaker, Sir, with your permission, I
would like to say that instead of tak-
ing the names of the officers who
are not in a position to defend them-
selves here I would request the hon.
Member that, if he has any specific
allegations, he may send them with
all the particulars to me. I shall cer-
tainly look into them.
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“It shall not be necessary to con-
sult the Commission in regard to
the selection a person—

(a) For appomtment to a post
in the clerical or allied cidte, on
compasfwnate grounds (iq pursu-
ance of {ke scheme framed by a
public segtor bank in consulta-
tion with the Commission and
with the previous sanction of the
Central Government), of a de-
pendent of an loyee who had
diéd whily in fhe servive of fNe
public sector bank.”
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SHRI ARAVINDA BALA PAJA~-
NOR (Pondicherry): Me. Speaker,
Sir, 1 support this plece of legisla-
tiop. It has come in correct time to
regulate these financial institutions. In
this line it is similar to that of UPSC.
It iy a welcome thing. The hon. Mem-
bers referred to the point as to how
these banks are functioning in the
rural seétors and also expressed their
view that people with ¢ertain amount
of experience in rural life should only
be sent there. They referred to the
provision of ten years of experience
to be a member of the Commission.
1 am afraid how people from the
rural sector can have ten years of
banking experience. Our experience
also tells us that people who are in the
urban areas are reluctant to go to
rural areas and even if they are sent
in the rural areas they try to impose
the conditions that are available in
the cities with the results that the
benefits intended to be rendered by
the banking institutions to the com-
mon map are not reaching him in the
rural areas Therefore, Sir, when the
recruitment rules are framed under
this Commission they must algo see
that the agricultura] peeds of our
country and the service conditions be
so moulded so ag to meet this re-
quirement. .

Now, a word about promotion in
the banking institutions Promotions
for junior officers are given and there
is reservation of 25 per cent from
clerical grade. 1 urge that similar
provision must be made for clerical
posts from the attendants and the
subgrdinate class IV officers. There
are graduates and final school pass
persons workines as attendants and
clasg IV servants,

$ir, the banking institutions are
now functioning in closed chambers.
Theugh we may claim that we are
going to the people ang g number of
new branches are being opened in
villages yet the common man is net
very much benefited by this. The
1185 LS-3
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Service Commhsl%n lt'he having super-
visol ¢r, an sypervisory-
mgm’mnmmm;'to et:e
tend the gervices qf the banks to

ryral aré:ir“ Therefore, the hanks
that are in niral areas must be go-
verned by a separate Commission or
by a Commitiee within the Commis-
sion itself. My fear is if the Banking
Commissiop, is to follow the same pro-
cedures involving voluminous files as
are followed in UPSC, the same pit-
falls that are available in UPSC will
come to this Commission. It is a good
thing to bifurcate thege gervices into
Commigsion so that efficient work can
be done but if you are going to follow
the same procedure as ig available in
UPSC then only in name we will
have the Commission but not in exe-
cution. Therefore, Sir, when we in-
troduce these pieces of legislation
they must be made on certain speci-
fic lines. I find in the entire law the
common law Jlanguage is used and
the language is not gpecific. 1 wish
the Government t» fill up the loop-
holes at least by referring it to cer-

tain specialists.

Eighty-five per cent of our popu-
lation lives in the rurgl sector. The
banking institution is a vital thing that
controls—though we say it finances—
the very life of our gountry. There-
fore, we must contemplate in such a
way that these Commissiong function
1n those areas with efficiency, zeal and
rea] spirit. But in this Bill I find only
solutions that are given to the bank-
ing institutions to be controlled most-
ly in urban areas. If there is some
piece of legislation by which we can
think of the rural sector in banking
institutions then we c¢zn render real
service to the rural people.

When some hon. Members express-
ed their doubts that these financial
institutions are helping big indus~
trialists and the big farmers, 1 feel,
‘because of the supervisory power that
is given to the Commission i it is not
properly exercised it will go dowxr
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still further and deteriorate still fur-
ther. Though it is said that poor peo~
ple are being helped yeot many of us
know that only those people who have
some influence are alone benefited as
there are a number of loopholes. If
these loopholes are not plugged, we
may repeat the past tragedy. There-
fore, I request that after the appoint-
ment of the Commission the rules
must be framed as early as possible.
Then, they must be sent to these
institutions. In this connection, it is
also said that the other financial
ingtitutions may also be brought im,
whenever the Central Government
feels the necessity for it,

In our country, especially in tne
southern parts, there 1s an alarming
situation because of the operation of
the chit fund companies. They are
also financial institutions. They are
making lot of profits. I do not know
whether this Commission will ex.
tend its supervisory power or its ad-
visory power or its controlling power
to these institutions. There are a
number of chit fund companies {n
Kerala, Tamil Nadu, Karnataka and
also in Pondicherry. These institu-
tions are now controlled by certain
legislations of the States. When the
question was raised that it was a
Centra] subject, it wag said that these
are not banking institutions, and
therefore, they do not come under
the Central Government. In my opi-
nion—it is the opinion of most of the
people—~they function more like
hanks. They finance people, collect
money from people, they distribute a
portin to the people and they them-
selves devour most of the monev.
These institutions must be controlled.
The State legislationg are not suffi-
cient to control these institutions.
There are similar institutions in other
parts of the country also. For ex-
ample, there are hire purchase com-
panies and monev lending institu-
‘jons. In these institutions. there are
many people who gre working withe
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out any experience in finance. Sir, it
these institutions are gliowed to func-
tion freely, they will hamper the very
structure of our financial status. They
inject money into the society, they
sometimeg take money from the so~
ciety and they control a viable pore
tion of our economy. Thig is 5 fact
known t0o many of us. But, we are
not bringing forward any legislation
to control these institutions. These
institutions form a major sector of
the financial transactions of our pev-
ple. Day in and day out, people are
having regular contacts with thesw
types of institutions and these insti-
tutions dominate the monetary pom-
tion of a very large number of our
people. Forty per cent of our people
go to these chit funds and bid chits
and they also make contributions to
these companies. They are very much
connected with these institutiong in
so far as their financial transactions
are concerned. Then, there are a
number of hire purchase companies,
They are financial institutions, ac-
cording to me. Ten per cent of our
people purchage articles and other
things from these companies. These
companies take money from these big
institutions and practically wreck the
economy of our country. Therefnre,
Sir, I submit that this Banking Ser-
vice Commission, should not stop only
with these financial institutiones that
are recognised by our laws, but they
should also control these institutions
which are actually ruining the com-
mon people, The services in these
institutions must also be controlled.
For example, I know two or three
companies in our side. They are
family concerns. They have a big
name and they recruit people who
are not even qualified in the third
standard. In other institutions, 300--
400 people are recruited and in some
places, there are thousands of peovle
emploved in guch institutions. Be-
cause the service conditions and the
statu« of the peovle ernnloved therein
srae not regulated. a number of mal-
practices are taking place in such
companies.
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When we speak about nationalised
banks, we say that they are not fune-
tioning properly and that the custo-
mer service hag deterlorated after
nationalisation. I do agree with that.
I have also the sad experience when
I had been to a nationalised bank
along with my friend to deposit &
certain sum There, we were made
to wait for four hours. Thig is the
position in some of the institutions.
But, that cannot be regulated simply
by a piece of legislation like this
Unless you have a goal, unless you
have a regulation to control all these
institutions, it cannot be done.
But the case is still worse in the case
of those institutiong which agre func-
tioning ag g by-product of the bank-
ing institutions. Therefore, when we
have this legislation, we must also
look at the other sectors of this busi-
ness which do not come within the
ambit of this legislation. Now that
we are In an emergency, this is the
time for us to consider these institu-
tions which do not come within the
ambit of this Bill and provide for
them also. T do not know whether
it is bv g clever method that they
have escaped this kind of legislation.
Thevefore, I request the authorities
here {n consider this aspect very
serinusly and trv to bring within the
legislation. within the scope of the
Bankinez Service Commission all such
institutions and render this service
to the people.

SHRI C. M. STEPHEN (Muvattu.-
puzha): I rige to support the Bill. In
this Bill, there is nothing new by way
of a fresh policy. The setting up of a
Banking Service Commission for the
purpose of recruitment and appoint.
ment of banking personnel is just a
lozical steo in the limre of logistics
following the nationalisation of banks.
With respect to the Railways and other
public sector areas, this is the policy
we have adopted. Therefore, it is only
legitimate and natural that the bank-
ing personnel must also be recruited
by a Banking Service Commission.

It will, in fact, be appreciated that
the most predominant factor in bank-
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ing is the personal service we get. It
is not like other manufacturing indus-
tries where so many other factors
count; in banking it is the personal
service that counts most. The success
or failure of the institution depends
on the type of people who serve in the
banks.

12.00 hrs,

I do not want to go into the different
clauses of the Bill because strictly this
is not the stage for it. I should, how-
ever, try to have a look at the broad
principles and certain factors that have
come into the public gaze taking into
account our experiences during the
period since the nationalisation of
banks. It is now common knowledge
and admitted almost everywhere that
whatever be the justification somebody
may offer, the banking industry, the
nationalised “sector of it and the other
sector, has not acquired in the course
of the last few years what may be
called an impression or assessment of
reputation. It had the ‘distinction’ to
be singled out by the Prime Minister
during her speech when she said that
if the persons employed in the nation-
alised sector do not properly behave,
they can bring dis-service to th& peo-
ple and ill.fame to the idea of nation-
alisation. Now it is known—at least
that is the assessment of the people at
large—that banking has become a
cesspoo]l of nepotism, to some extent
corruption, and misbehaviour by per-
sons who are serving in the banks. You
have got arrogance there, you find
insolence there, absolute irresponsi-
bility in certain quarters and a total
lack of appreciation of the motivation
that prompted Government to launch
on the measure of nationalisation. 1
wish that on the debate in this House
on this subject of banking, no censor-
ship was imposed, because if only the
persons serving in the banks knew
how this House and the members of
this House have appreciated their ser-
vice, it would have been a dose for
them for a certain measure of correc-
tive behaviour in the future. That is
all I could say about it. They have got
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high wages; they are being treated as
& privileged clasa 'among employeds in
ipdustry. in the banking industry yoéu
find overtime much more than any-
where else. For doing clerical work
for which they are engaged, there' is
abnormal overtime inspite of the high
wages they are paid. And that is ac-
cepted as a normal thing in the bank-
ing' industry. Stories are afloat that
loans were being given by certain
officers knowing that the loans’ would
be irrecoverable, with a definite
understanding that the loans might be
written off at a particular stage as bad
debt. I do not want to make any
particular reference to any branch but
stories have come in that certain
employees collected commission on the
basis of loans granted and that that
commission was shared among the bank
staff. This is what we are experienc.
ing and the customer does nof get a
proper gervice. Even those customers
who have deposited their money in the
banks and who have got to deal with
the banks get a service which is not of
a8 high order. I repeat that there is
distinction between the manufacturing
industry and the banking industry the
difference is that in the banking
industry from beginning to end theé
overall thing is the service that you
get. If the service is vitiated then the
experiement fails. Bank nationalisation
had two purposes: 1o take away the
money power from certain quarters and
vest it back in the public area and
the other was to use the savings of
the people for regeneration of wealth
in this country and get it to the poor
marl and get better service for the
general public. The second part has
totally failed. This is fhe assessment
of the common man and it is the com.
mon marn’s impression that was reflec-
ted in the remarks of the Prime Minis-
ter when ghe made a survey of the
economic gituation in this country, I
do not know how far this has been
taken note of. This malady has to be
rectified. Will it be rectiied merely
by recruiting the proper type of peo-
pie? At the stage of recriitment a
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pirdoi 1s abisolytély perfect but opce
int6 it,"orice 'hik' ferliré seems fo be
assured, circuritasices are such'that he
cait Iord over everfbody; even the best
person 'stérts degenérating. You may
try to retruit the best le. Sub-
sequently the faét has to be taken into
account that in the banking industry
there are trade unions. Those unions
are ‘not affiliated to 'the central organi-
sation but they are known to have
their sympathies with them. Unlike
other industries there is collusion 1bet-
ween the so.called leadershi> of the
trade union front and the so-called
managers who are in control of the
industry. Indusfrial peace can easily
be had if this arrangement is culti-
vated—arrangement whereby collec-
tion of commission is permitted and
distributed, arrangement whereby re-
cruitment is made at the dictates of
the unjon, arrangement whereby vic-
timisation could be inflicted by trans-
fers, arrangement whereby favourit.
ism could be shown by keeping parti-
cular persong in particular area and no
transfer being effected. If there is to
be collusion like’ this, what is the
industrial peace worth? There is a
third factor, that is, the people at
large, people who are dealing with it.
If banks are allowed to have this sort
of arrangement and people are allow-
ed to he fleeced and service, is vitiated
what purpose has it served? That is
the total experience that is given. I
am happy that the Labour Ministry is
represented here today in full force.
Shri Raghunatha Reddy was here; he
had just gone out, Well, now, we are
trying to revamp the entire section. A
new concept is also now sought to be
injected into the whole sphere, that
ig to sav, it is not the employer and
the emvloyees alone who count, it is
not the management and the workers
alone who count but there is a third
factor also. The third factor is the
community, the people. That third
factor must also be there. Now, =2
concept is developing that the Iadus-
trisl Committees must be there, there
must be an anex body to take care of
the tots! poliey in the country and
pelow that’ with respéet to differetit
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.induatrtel there must be industrial
Lommittedy taking .etock of the situa-
tign in dittérent industries and to giv-
ing directions .there limiting not mere.
1y to the management labour relations
but. something -higher and something
larger. .With this .view, an attempt is
being made, un effort. is being .made.
My understanding is .that in the bank-
ing industry .there was a conference
where the Government, the banking
management, Finance Ministry and the
national trade union leaders were also
present and ;there was an agreement
reached that an industrial committee
should be formed. But I come to
understand that an effort is being
made to scuttle that agreement. I
would like to know—of course during
this session I may not able to know
--what exactly the reaction of :the
Labour Ministry to this is, Banking
industry is not something with which
somebody can play. Nor the Labour
Ministry can afford to permit it to
play with it. I would like to draw the
attention of the Labour Minister, Mr.
Verma, to the fact that the whole pur.
pose of this bill is to improve the
conditions and to improve the servige-
ability of the institutions and I would
like to point out that by mere recruit.
ment serviceability would not come,
serviceability would come only if they
can set up this committee whereby
apart from the management and the
workers, the community is also taken
into account, With that, the indus-
trial committees were thought of in
the textiles industry also. So in the
banking conference there was a move
o set up an industrial committee.
That is my information. Subsequently,
a move is being made to scuttle this
idea. I would like to know what the
reaction of the Labpur Ministry is. On
the fioor of this House, I want to make
an emphatic announcement, as a repre-
sentative of the major trade union
movement of this country, if this in-
dustrial committee for the banking is
going to be scuttled by anybody take
it from me that there will be no indus-
trial committee in any other sector
also. Let not partisanship and fac-
tionalism come intn the picture. I am
saying this with all seriousmess. Let

it be remembered the persons in
authority who are guiding the bureau-
crats, who are in the, national front,
who are in the labour front are not
persons who ean react also. We can
understand things and we know how
to tackle things. But let not any at-
tempt be made to scuttle this move.
This is my humble submission. It
this bill is to have its proper effect,
then the subsequent stages may also be
taken into account and by the sub-
sequent stages, ] mean, a proper na-
tional set up whereunder the working
of the bankg could be reviewed, could
be. kept under surveillance policies can
be evolved and policies can pe imple-
mented so that the banking institutions
may not become the happy hunting
ground for some people at the expense
of the general public. If that is done,
the logistic whereunder nationalisation
was effected, whereunder this bill is
brought about, will have its proper
effect as far ws the people at large
are concerned. This is what I have
got to say with reference to the BilL
I support the Bill and I hope this will
be a deviation from the status quo ar-
rangement and it will bring about
better integrity, better efficiency and
befter serviceability for the institu-
tions, for the people at large and na-
tionalisation will be taken to its
logical conclusion keeping in view the
purpose for which the banks were
nationalised. With these words I sup-
port this motion.
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“Mr. .Davar Zonal Manager Cen-
‘tral Bank Patna has ordered wage
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cut tor our dmmstrntim -on mh
March last against. Zopal Manager's
unlawful
works, apathy t{o institution and
workers which invited . demonstira-

tion stop. So Zonal Manager - was

fully responsible not the workers
stop. He although bears antilabour
attitude causing disturbance in in-
dustrial peace stop. He trampled
workers with shoes during sitdown
strike favouring nationalisation on
8th February, 1968 ang apathy to
advances to poor and neglec-
ted sectors leaves no doubt ahkout
his antinationalisa‘ion attitude stop
Squandering of public money by il
motivated bad advances about 67
lakhs with packrukhi sugar mill

- amount exceeding even face value

caused resentment amongst work-
ers stop Umbrella to corrupt officers
has allowed rampant corruption
stop Necessary enguiray and Action
solicited or serious braach of peace

apprehended.”
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SHRY RAJA KULKARNI (Bom-
bay-North-East): 1 welcome this B
The proposed appointment of the
Banking BService Commission is no
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«doubt a welcome step but at the same
) it sbould be realised that the
Bill bes a very limtited scope and, as
you just now said, hag a very specific
purpose, It marks the beginning of
the procesg of rationalising ang of
raising efficlency that the Govern-
ment want to introduce in the bank-
ing gservice as a whole, From that
point of veiw, people have got high
expectations. Therefore, I am very
much interested in seeing that even
with this limited scope of the Bill,
the step that is now being taken be-
comes an effective step and becomes a
success.

We are told that this Bill has deen
taken from a model, It has come out
of the recommendationg of the Bank-
ing Commission and the model that
has been suggesteq is the Union pub-
fic Service Commission, 1 doubt very
much whether we can take tocay the
model of the Union Public Service
Commission for the nationalised
banks. 1 have nothing to say about
the Union Public Service Commission,
and beésides here it is not the also.
But if needg to be noted that the re-
quirements, the purpose; and the ob-
jectives that have to be fulfiiled m
respect of the services to be rendereua
by the banks and the role to be
played by the banks in bringing about
social and economic change are dif-
frent. The recruitment of the clerical
and allieq categorieg and junior offi-
cers is sought to be centralised now.
Though the purpose is laudable, the
way in which it has been drafted is
not very conducive to the fulfilment
‘of the objéctive, The important Clau-
Ses of the Bill are 4, 7, 10 ang 12 as
they laydown the compositfon of the
Commissfon and its powars and func.
tions. However th2ce ig a big gap
‘between the objective of regularising
recruitment and providing good peo-
ple to the banks. The objective is to
‘take away these functions from the
individual banks and vest them in the
Commission, but it is not econpletely
vested- in the Corxmmission, The em-
ployment policy and personal policy
pursged by natiomalised banks have
aot been covered ln.the Bill. In the
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matter (of recruitment, the utmost
that hay been done is to provide for
holding examingtions for appeint
ments, Examinations only decide the
eligibility for selection and do not cob-
stitute employment in itself, E:qploy-
ment implies not only the selection
processesg but also the actual placement
on the job, Placement of the right
man at the right place is a very im-
portant function which has been de-
leted from the function of this Com-
misson,

12.30 hrs,

[SHRI G, VISWANATHAN in the chair]

A statement is to be submitted by
each bank during the remainng pe-
riod of the first year and then as earnly
as possible in the beginning of each
subsequent year regarding the vacan-
cies available in various categories. The
Commission will keep 2 record ot
these vacancieg but it hag no power
to force them to make the placement
It can only recommend and .the banks
are completely free tn deeide whether
the vacanvieg are tu ke fllledq or not.
There is no time Iimit fixed within
which the vacancies fidve to be filled.
We do not want to have frustration
among the educated young people of
this country. Therefore, let there be
some kind of an advisory committee
in which the representatives of ihe
unions and the representatives of ihe
management can lay down jointly the
employment policy which includeg not
only the selection of persons and the
ruleg for the selection of persons but
also the new employment potential.
These rules should be applied for regu-
lating the management’s right on reor-
ganisation of the Department which
touches the employment gchedules aiso.
So, these things are necessary, fur-
ther, not only the reorganisation
policy of the Management, bu® even
transters, promotions are to be consi-
Gered, They are also part and pargel
of the employment policy. Unlesg you
touth and regiiate the prormotion po-
lity of the bank Management, and if
transfer policy, how are you going to
fill op posts? And your recommenda-
tions will also have no meaning.
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Suppose the Central Bank of India
in Bombay, communicales that there
is a vacancy in its Calcutla oftice.
They are transferring a man from
Bombay office to Talcutta office. Are
you going to create a conflict? What
are the rules? | want to know whe-
ther a man recommended by the Cal-
cutta Regional Office of the Com-
mission should be employed by the
Centra] Bank or a persun should be
transferred by the Central Bank
from Bombay office to Cal‘utta offi-
ce? What are the priorities {o be
laid down for transferring a person
from one place to another from one
region to another and from one lo-
calion to another ? These are the poli-
cies which should be laid down jointly
by the employees and the IManage-
ment There should be some gumdelines
tor the Commission They chould re-
guarly be 1n touch with Lhe Manage-
ment and the Management must{ fol-
jow these guidelineg, Unless the Com-
mission hag got this kind of powers
and functions, merely holding exa-
minations and preparing lists of
eligible candidateg will not be very
effective in bringing eficiency in the
cadre of the banks

We have been seeing thot the UPSC
has been there for a very long tume
They are holding examinations for haii
ways, for Posts & Telegraphs and for
other Departments. Yet we are not in
a position to gay that it has caused
efficiency, Something else then s re-
quired We would therefore like the
Minmister to assure us about all these
functions whi~h are necessary There
are complementary and auxihary 1n
nature to make the mawmn function of
the recruitment a success

In the objectiveg of the Bill it 1s
stated that so far as the fresh recruit-
ment in the Jr. Officers, Cadre is con-
cerned, it shall not be less than 25
per cent. Now, there are agreements
in gome banks, In seome of the agree-
ments, it is stated that the fresh re-
cruitment in the Junior Officers’ Cadre
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can only be upto 15 per cent. Now,
what will you say abbut the existing
agreements? Are these to be set
aside ? You are going to tell the Mana-
gement to recruit fresh candidates in
the Jr, Officer Cadre when the agree-
ment provides that it cannot be mo:e
than 15 per cent. So, there ought to ke
categorical assurances from the Mini-
ster on the Floor of this lHouse that
in the existing agreements with the
unions of the banks, 1f there are a
specific provisions in respect of pro-
motion, recruitment and {ransfer,
these will be protected under this
legislation, sg that they can imple-
ment those provisions effectively and
effictency can be increased. If this is
not done, then 1t would be very diffi-
cult to make this effective.

Many of these managements have
got separate tramning colleges and
schools. If the Banking Commission
18 going to hold examinations, it is
also necessary that thi; Commission
takes over the functions of coordina-
tion and centralisation of the train-
ing wnstitutiens which zre ex'sting with
these 14 nationaliscd banks. It 18
then and then alone that they will be
able to provide a good cadre to the
banks.

With these observations, I support
the Bill.

SHRI SHYAM SUNDAR MOHA-
PATRA (Balasore) Mr, Chairman,
Sir just as the people of Great
Britain, the Magng Carta was the
beginning of popular representation
to bank nalionalisation was the
beginning of all positive and radical
measures in our country.

I am reading out from page 2 of
the Bill regarding the Chairman and
members of the Commission. It says:

“The Chairman and members
shall be persong who, in the opi~
nion of the Central Government,
are men of ability, integrity and
standing and have special know-
ledge of, or practical experience in,
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financal, economic or business ad- -

ministration or in the administra-
tion of Government or any other
matter which would render such
person suitable for appointment as
Chairman or memer.”

What I want to emphasise ig this.
In a radical economy or in g society
which 1 having radical transforma-
tion from feudalism to socialism
what ig csvential for the selection of
a Chairman is the commitment of a
person in terms of integrity commit-
ment in termg of honesty and com-
mitment !n terms of representing the
general will of the people. Unless
the Government is going to translate
this attitude into action, all these
things will sound only hyperbolic.

Mr. Chairman, all these 1AS offi-
cers today enjoy g certain amount of
independence. they try to feel that
they are probably a separate class of
people, a separate species gltogether
to guide the decisions of the Govern-
ment.  Similarly, if these people.
bank executives, go to feel that they
are all big boss~s (bare sahib) in the
national economy, then the entire
purpose will be lost. So, T would
urge upon the hon. Minister certain
salient points in selecting an execu-
tive, the first criterion of selection of
the Chairman ond membrrs of the
Commission should be the commit-
ment of the Chairman and the mem-
bers to the purpose for which they
have heen select~rd. Tnless this is
done, we cannot have the right type
of persons. If the Chairman does not
feel one with the popular impulse,
one with the general will, one with
the general reaction in the country
to the Government policy, the entire
recruitment will be based on falla-
cious assumption. Here it is written
that the term of the Chairman will
be flve years and he will be there
until he attaing the age of 65. Well,
there is nothing wrong in it. He may
be there for five years or seven years.
But why do you fix the age of 65?
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Why not have young people? Why
do we lose sight of the fact? Mr.
Chairman, you are a Young man.
You represent the younger genera-
tion. Do you feel, therefore, Mr.
Chairman, that a man of 60 or 65 will
feel the same thing as I feel? There
will be a generation gap. So, I think
the age limit should be fixed upto 60.
When we are retiring our people at
58, why cannot we fix the maximum
age limit at 607

We know that there will be dif-
ferent classes of people who will be
recruited. There will be Clerks,
Junior Executive and Senior Execu-
tives. The total number of bank
employees has increased three-fold
during the last 15 years. By the end
of June 1971, there were two lakh
banks employees spread over 2,000
branches. The Adarkar Committee
estimated in 1968 that there were
20,000 officers and 1.32 lakh Clerks.

So, in the fitnesy of things there
should be g Bank Service Commis-
sion. In my speech in Lok Sabha in
1972, T had suggested that there
should be a Service Commission like
the Railways Service Commission or
as we recruit our IAS and allied offi-
cers. Unlesg this is done, the banks
will have the independence to recruit
persons as they like, as they choose
and as they determine. There would
rot be any guidelines or a specific
policy.

Mr. Chairman, the number is in-
creasing day by day. Probably,
every year, we are recruiting 47,000
people in the banks. About 18 per
cent of them are officers; 24 per cent
of them are suhordinate officers and
58 per cent of them are clerks. What
will be the number of these people?
According to Mr S. D. Varde, there
will be 3.38 lakh people by 1975, 4.97
lakh people by 1980 and 7.30 lakh
people in 1885. Tt is A monstrous
number. Unlesg the Service Com-
.;mission is geared up to she extent
that they should determine the right
type of people, the very purpose for
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¥hich thé 14 binks were nationalised
will be Ilost.

‘While spedking on this Bill, I
would lke to suggest another thing
to the Government whith, p¥ubably,
anvther hon. Member has also sug-
gested. That is very important.
“Thest exechitives must know the local
languagé. When we send IAS and
IPS officers to different States, the
first ermophasis laid is that within two
yearsg they must learn the local lan-
guage upto the middle standard. We
must_ emphasize that these people
must also learn the local language. 1
have seen. it with my own eyes and
1 kave once reovtdsented to our dyna-
mic hon. Deputy Minister that these
Banhk Managers do not behave pro-
pérly with the, rural people. They
take thern as cats and dogs, not even
as Tom, Dick and Harry. There
behaviour is' very bad, absolutely
beyond imagination. Why? Because
they hold in their hands the power
of mohey. $b, the poor people com-
ing from villages for credit are turn-
ed cut by clerks. They do not under-
stand the lotal language. So, the first
thing that we must emphasize is that
they must learn the local language.

The Banking Commission had stat-
ed in' theilt voluminous report about
recruitmefit thi} “to be effective, the
recruitmient should be attempted to
attract appropriate talent in terms of
skill and attitude” The Banking
Commission in their wisdom had sug-
gested that, while selecting wveople,
we must select them in terms of skill
-and dttitude. By “attitade”, I medn
“commitment”. They should be comi-
‘mitted to the social transformation,
comiinitted to the socialist objectives
and committed to the need of the
time. Unless it is dohe; T think, we
will lose sight of thed basic faet.

Now, there will be svécialist~ also
in this category of offrers. There
wil] be economists also, thars wil' be
statisticilane and legal experts also.
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we showld not lope gight of fhe fact
that we nesd certain type of specia-
ligts; certain tyge of

There are sconomists who believe in
lajssez-faire; there are economists
who believe in Marxist economy;
there are persons who believe in
Gandhian economy. ‘The present
Government is committed to a defi-
nite type of economic transforrnation.
While selecting these people, we must
bear this in mind that we need parti-
cular type of specialists, particular
type of economists, to lay down' the
policies of our banking operations.

Today, what we see is that there
iz g fall in deposits in the banks.
There is a disparity between the bank
activity in the rural areas and in the
urban areas. Every bank wants to
open brancheg in the urban areas
They do not feel that they should
devote more energy in elevating the
standard of the rural people. They
should have g comprehensive plan to
establish rural banks. What do we
mean by g rural bank? As the Bank-
ing Commission had said, it means,
“A ptimary rural bank is to serve a
rural population of 5000 to 20,000”
Wherever there is a large village,
wherever there is g population of
29,000, to give, credit faciljties to these
people, a rural bank should be estab-
lisied As you know, 80 per cent of
people in our country live in villages.
The vulnerable section of people, the
tribals, the Harijans, the backward
pédple the Muslims, pome from vil-
lages rural areas. Unless we try to
Li&ﬁii'ofve thefr standard of living, un-
less they feel that hank nationalisa-
tion has been a success, unless they
feel that nationalisation of 14 sche-
Auled banks ig the Magna Carty of
Inflia’s social jransformation, everv-
thing would seem to be a hyperbole
and we will feel that we have done
nothing.

With these words. T support this
Bill. Whil= doing that, T must men-
tion one thing more and that is that
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umm policy of thowe banks?
The B ¢’ ‘Comnmission had stated,
“If any Commercial Bank in private
sector also desires to make use of the
services of thé Comimission, it should
‘be able to do so Onh mutaally agréed
teriis.” It is also theré in the Bill,
Why wait for a request from the pri-
vate banks? Why not make it comp-
pulsory that those banks also when
they want to make recruitment must
go through Banking Service Commis-
sion. The banks which have not been
nationalised also serve the people. 1
would urge the Minister to think over
thic proposal that the other banks
also while making recruitment should
take the service of the Banking Ser-
vice Commission.

Mr Chairman, Sir, I think, I have
put my points very squarely here
and the hon. Dy. Minister while rep-
lying must also try to answer one or
two points

SHRI S. M. BANERJEE (Kanpur):
Sir, I am grateful to yvou for giving
me time to speak. I would not have
spoken on this Bill; I had no mind to
speak, but some of the utterances or
a portion of the speech of Mr
Stephen has really provoked me to
speak I am sorry, my hon friend,
Shri Stephen 1s not here fiow.

During the course of his speech,
while bringing to the notice of the
hon. Minister certain mal-nractices
of the banks, Shri Stephen said that
there was a collusion between the
bank management and the bank em-
plovees. 1 do not know how he got
this impression of collusion. Jf there
is any understanding hetween the
employees arnd the management in
the nationalised banks, that should
be hailed by this Houge and I must
appelil +o my hon friend Mr. “tephen
to kindly congider nana point very
periously. The All India Bank Fme
nioeer Associgtion is the most nower-
ful organization and today, Sir, when

Cammission Bill
we are talking of' 14 banks being
nqtlonnlmed let us remember those
employets and pay them proper com-
pliments for raising the slogan of
natiohalisation since the wvery ingep-
tion of the All India Bénk Employees
Association. I know, day in and
day out, whether in the offices or in
the streets, whether in the towns or
in the rural areas, every bank em-
ployee under the banner of the All-
India Bank Employees Association
was shouting everyday practically
that the banks ghould be nationalised.
We called these banks a sort of Alla-
din lamp i1 the hands of the capi-
talists and monopolists. We were
ingisting all the time that you shou'd
take away these banks from their
hands because this was the Alludiv
lamp by which they could create
anything they wanted. Instead of
congratulating the bank employees,
he gays that there is a collusion bet-
ween the management and the bank
employees and what js the oollusiop
for? For exploiting the peasants and
for exploiting the farmers. I do not
know, if Mr. Stephen is suffering
from some obsession of corruption. 1
can vouch for the organization which
I represent, the All-India Bank Em-
ployees Association which 13 the
strongest. It has been proved even
Yy verification that their leaders Shri
Parbhatker and the late lamented
Shri Parwana never colluded with
the management; they fought with
the management. byt on the nthor
hand, the union affliated to INTUC
which 18 hesded bv Shri Stenhan
tried t0 break th~ strike Whethar
that wasg +he collusion or this waq the
eollugion, I do not know. I can assure
vou once afain and assure my hon.
sigter, I should sav, of the supvort of
the All India Bank Employees Asso-
ciation, After the emergency when
the meeting wae called recentiv hv
the T.ebour Minister, 8hri Danpe,
who renresented AV Tndia Trade
TInion Congress ang Shri Psrbhatkar
who renresented the all-Tndia Rank'
Fmnlavees Association, voluntarilv
Adacidad  to cut B0 ner rent of the
overtime. Was it not an act of
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-patriotism? Was it not an act of
nationalism? Do you call them col-
luding? 1 should say that we should
not condemp those who cannot poe-
sibly defend themselves. I do not say
that all employees are honest and I
do not say that all M.Ps are honest.
"How can I vouch for everyone? There
is dishonesty everywhere and in
every facet of our life. Those em-
ployees who are corrupt should be
punished. By all means, do it. I can
understand if some employees are in
collusion with the management which
affects ordinary people which affects
even businessmen or peasants or any
kind of people. Then they must be
brought to book but let us not con-
demn everyone of them.

Then, again, he said that the Labour
Minister is in the know of the leader
who wanted a bipartite committee.
"He said that if a bipartite committed
was demanded, then he would scuttle
all the tripartite committees. I do not
know what he meant by it. Is he
aware that the apex body of the
banking industry is a bi-partite body
and the Labour Minister iz just an
associate member? We have been
demanding that there should be bi-
partite agreement, bipartite negotia-
tions, bipartite settlement and a
bipartite committee to settle all the
outstanding problems. Why should I
ask the government to intervene every
‘¢ime? We do not want the govern-
ment to intervene. Supposing there
are two wings, the management and
the employees and they sit together
presided over by the Finance Minis-
ter or the Deputy Minister and if
they can possibly settle all the issues,
why should there be any tripartite
body? We have alwavs demanded
bipartite committees. That Mr. Ste-
phen should know and he ghould ask
Mr. Bhagwati who is the Chairman of
INTUC whether the apex body of the
banking industrv in a hinartita bodv.
Knowing that, why should he threaten
the pror Deputy Labour Minister? I
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do not know what is in the mind of
the Member. We have demanded a
bipartite body in every industry
whether it is textile or whether it is
the sugar industry or any industry
and only where the employees and
the management could not come to a
settlement, we want the Labour
Minister or the government to come
and help us.

About direct recruitment, it has
been raised to 33 per cent from 23 per
cent. I want young and energetic
people to come in. I have nothing
against the younger generation. I
want them to come up. In this case
it the percentage is increased, what
happens to the existing employees?
Stagnancy. Stagnancy of 5 years or
6 years or 10 years in a particular
bank, The net result will be that
they will lose all incentive. Every-
where we are asking that there should
not be any stagnancy for more than
5 or 6 or 10 years. Otherwise, they
will lose incentive. I would request
whether this 25 per cent should not
be kept as it is and not raised to 33
per cent, If it is a question of more
employment, let more banks be open-
ed. Have a bank for every village
and if not for every village. have one
for every five villages combined and
if you do that, I am sure the banking
industry will prosper.

I would request the hon. Minister
to kindly consider this point whether
the same rules should not apply to
those banks which have not been
nationalised 1 would mention the
foreign banks. Take the Grindlays
Bank. What iz  happening there?
During Pakistan’s aggression, they
published a map in which Xashmir
was shown as a disputed territory It
was not necessary for the Grindlay
Bank to An that T do not know whom
they wanted to please. They pub'ish-
ed a map in which Kashmir was
shown as a disputed territory. This
helved Pakistan. They quoted it too
I would request the hon. Minister to
kindly see that these rules are made
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applicable to those banks too—com-
mercial or otherwise.

18 hrs,

All India Banks Association re-
cently gave an assurance that they
will serve the people to the best of
their ability. If there is a complaint
against anyone that can definitely be
1o01ed into. We can deflnitely distin-
guish between a worker and a shir-
ker, Worker is a worker, shirker is
a shirker. Shirker is a liability both
on the union as also on the country.

I once again request my hon. friend
Shri Stephen to kindly read my point
and let the hLon. Deputy Labour
Minister not be threatened. He is
shivering every time. We stand for
a bipartite body and not for a tripar-
tite body.

With these words, I conclude.

SHRI P. K. GHOSH (Ranchi): I
welcome this Bill since this will eli-
minate nepotism, favouritism and cor-
ruption in the matter of employment
to a great extent. This will also en=-
able us to select the right type of
personnel for clerical and executive

level.

While welcoming the Bill I would
like to make one or two suggestions.
I want that Clause 3(4) should be
amended. This clause says:

“The Commission shall have re-
gional offices in such State or group
of States as the Commission may,
with the previous approval of the
Central Government, determine and
no such regional office shall be abo-
lished without the previous ap-
proval of the Central] Government.”

I would suggest that the regional
effices should be established in every
State. I want to stress this because it
has been our experience that wherever
the regional offices are located, the
yeople of that particular State can
take the advantage in the matter of

Commission Bill

employment. The people of the other
neighbouring States are mostly de-
prived of employment as there are no
such regional offices there. Therefore,
there should be regional offices in
every State so that local people of that
particular State get priority in the
matter of employment in that parti-
cular region.

Government of India has laid down
a policy in regard to recruitment in
all the public sector undertakings.
Although banks had been nationalis-
ed five years back, yet banks are not
following this policy. As per policy
of the Government of India recruit-
ment for the post carrying pay up to
Rs. 500 p.m. should be made from out
of the local people. But this is not
being practised by the nationalised
banks. There is a lot of favouritism
and nepotism. Very few Scheduled
Tribes people get employment there.
While I say, there should be regional
bank in every State, there should also
be regional banks in the areas where
there are Scheduled Tribes. The
Scheduled Tribes do not want to go
out of their homes. Therefore, in all
the tribal areas there should be one
regional bank so that the Scheduled
Tribes get ample opportunity  for
getting employment in the banks

If you look to the figures of em-
ployment of Scheduled Tribes and
Scheduled Castes as well as the mem-
bers of the minority community you
will find that their percentage is ex-
tremely low. Although in the Bill it
has been provided that certain per-
centage of reservations will be, kept
for the Scheduled Castes and Sche-
duled Tribes. I would also suggest
that in order to see that proper
opportunities are given to sche-
duled castes and scheduled tribe
people. the membership of the
cocmmission should also be given to one
scheduled caste and one scheduled
tribe nergson and aleo there should be
a member of the minority community
to protect the interests of the mino-
rity community, because, we find that
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in many cases thg minority communi-
ties do not get the proper opportuni-
ties of employment in the banks.

There is a lot of other irregularities
in the banks and the banks’ funetion-
ing needs to be toned up properly.
After the nationalisation of the banks,
efficiency has gone down very much.
The depositors are harassed ang they
have to wait for hours for clearing
their cheques. If you want to clear
some cheques through these banks, it
takes months, I have experience
about this. For collection of chegques
by one bank from another bank
which is situated seven miles away, it
takes one month., This is the situat-
ion which prevails in the banks nows-
a-days. Normal courtesy is not shown
to the depositors by these bank em-
ployees. After all it is because of the
bank depositors that these bank em-
ployees get their salaries, but the de-
positors are being treated like beg-
gars when they go to the banks. The
functioning of the banks should,
therefore, be properly toned up. It
should be seen that the depositors are
properly treated by the bank em-
ployees.

There is too much of corruption in
the banks, When banks give loans,
in some of the cases the loanee has to
give some money for grant of the
loan. I am told by some of the appli-
cants that in som. banks they charge
10,000 rupees for granting a loan for
a bus or truck chassis. Another
thing, Sir. For mini-buses, we have
evolved a scheme that the unemploy-
ed diplomaholders and graduates will
be given loans. But the banks insist
on them to apply for a particular
brand of mini-bus. Only then they
will get the lcan. The ~agent of a
particular bron- of mini-bux tells the
applicant that he will get the loan
sanctioneqd for him if he applies for
this particular brand of mini-bus, He
says ‘I will ensure that the loan is
granted by the bank’. It is said that
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the particular brand of mi:‘ui-bug com-
pany pays Rs. 2,000 per mini bus to-
the bank management. There should
be vigilance on the proper function-
ing of the banks. The smallsscale in-
dustries and the small farmers are
not getting the loans whereas big
people are taking away most of these,
loans, Some of the executives are out

to frustrate the whole purpose of
nationalisation,
I suggest that ir all branckes of

the banks there should be a ‘Public
Complaint Book’ like the Railways.
Whenever there is a complaint the
public may be allowed to enter their
complaints in the complaint book.
The management should go into each
and every complaint and take prompt
action. We should not solely depend
upon the bank management, for
taking action against such complaints
because the management may have
sympathy or some softcorner for their
employees. There should be a vigil-
ance squad appointed by the Ministrv
of Finance to go in to the complaints
about the banks and see to the com-
plaint books and examine as to what
action hac been taken by the bhank
management against such complaints
and, if they are satisfied that the bank
management has not taken sufficient
and requisite steps to mitigate such
complaints or has not taken proper
care to remove the grievances of the
public, then the vigi'ance squad should
recommend to Government for taking
enitabla action against thn  manage-
ment of the bank And only if this is
done, we can expect that the banks
will function properly.

With these words, 1 suppory this
Bin-

SHRI KARTIK ORAON (Lohar-
daga): Mr. Chairman, Sir, I welecome
the Banking Service Commission Bill,
1974, In fact, I am one who has al-
ways been pleading for the creatiom
of Public Sector Service Commissioh.
Experience has shown that there were
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divergent and conflicting service con-
ditions with regard to recruitment,
promotion and dismissal in various
public sector undertakings, instead of
being uniform. What is more im-
portant in these public sectors is
the well known maxim ‘“not who
knows what but who hows whom".
In some of the Heavy Engineering
concerns in public sectors, I found that
one uged to be promoted as Executive
Engineer after three or four years of
service, whereas in others, there were
engineers who even after ten Yyears
were still rotting as Assistant En-
gineers, that is, in Bokaro Steel Ltd,
NCDC., HSL., or MECON and
HE.C. The same is true of the bank-
ing services also As a member of the
Parliamentary Committee on the Wel-
fare of Scheduled Castes and Schedul-
ed Tribes, we have found that sons
and relations of bank employees were
enjoying more protection and getting
greater weightage than even the mem-
bers of the scheduled castes and
scheduled tribes. Favouritism, nepo-
tism and corruption, if I may say so,
are rampant in some form or other in
certain levels in all the banks,
Therefore, the creation of the Bank-
ing Service Commission is a welcome
move and in the right direction pro-
vided the direction is known. I hope
that the ills that are prevalent in
banking services will be rooted out
and we will carry forward the onerous
responsibility of bringing about a
social change, and the purpose for
which the fourteer: banks were nat-
ionalised, will be served.

In this connection, I would like to
sound a note of warning that the
Members of the Commission including
the Chairman should be properly
selected and not by political consider-
ation. They should be persons of
high integrity, efficlency and drive
and should be fully conscious of the
policies and programmes of the Gov-
ernment. In this, as in many others,
men of character are more important
than money, machine and material.
In the present context, the choice
L1186 Y@
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the personnel of Banking Service Com-
mission carries an extraordinary and
important burden. Let there be no
mistake in this. If this aspect is loet,
I am afraid that everything will end
in a fiasco. I am reminded of a
Hindi saying which says:

FrEr F qv fRfy o) auw
gUR a1 &% A9 ¥

Alem 7w & zuw & W ar
frag foqar &3

That means if we want to cure the ills
that prevail in the society, or say, in
the body of a person, a suitable medi-
cine is required. But, if the medicine
itself is poisonous, then it will eat up
the entire body. It must be clearly
borne in mind that public servants are
the greatest jnstruments of social
change.

Here, I would like to invite the at-
tention of the hon. Minister to Page
2 of the Bill, Clause 4(2). It says:

“The Chairman and members
shall be persons who, in the opin-
ion of the Centra] Government, are
men of ability, integrity and stand-
ing and have special knowledge of,
or practical experience in, financial,
economic or business administrat-
ion or in the administration of Gov-
ernment or any other matter which
would render such person suitable
for appointment as Chairman or
member.”

Here, I would like to say that I do
not think that there is even the re-
motest possibility...

SHRI S. M. BANERJEE: What i»
that book?

SHRI KARTIK ORAON: This is in
the Bill. This is an indirect way of
excluding the members of scheduled
cagtes and seheduled tribes, By no
stretch of imagination, a member of
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scheduled caste or scheduled tribe
will ever become a member. The
question of his becoming the Chair-
msan does not arise, Therefore, I
suggest that persons for the appoint-
ment of the Chairman and members
of the Banking Service Commission,
apart from their being men of ability,
integrity and standing, etc., it should
be specifically mentioned that they
must also have zest for the uplift-
ment of the weaker sections of the
society. Only then, will they be able
to select persons of the right type for
the other categories, in the lower
levels, like the clerical and allied
cadres, the junior officers cadre, min-
orities and other categories in the
banking service. It may be argued
that this would be taken care of.
Government will always say that it
will be taken care of, but. it is not
possible to know the working of the
mind of a man. It has been well
established that men do not possess
the facilities for investigating the
working of 2 man’s mind, and were
uncertain as to the possibility of
assessing it accurately. It is eommon
knowledge that intentions of man can-
not be probed for even the devil does
not know men's intentions.

1 would, therefore, like to suggest
that Clause 4(2) should provide for
inclusion of one member each from
scheduled caste, scheduleq tribe and
minorities in the banking service com-
mission and also in all regional offices.
Either, they should be accommodated
within the eight members of the Com-
mission or number should be raised to
ten or eleven. I think this point bas
been touched by the o'ber members
also. I am greateful to Shri Jamil-ur-
Rabman who has advocted the cause
of scheduled castes and scheduled
tribes ably and rather forcefully, Only
then, the cause of the weaker sections
of the society would be gerved. Even
in the selection «of members from
scheduled castes and scheduled tribes,
special care should be taken to relect
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the right type of person. Merely tak-
ing a member of the scheduled caste
and scheddled tribe is not enocugh. He
should be conscious of Wis rights, res-
ponsibilities ang obligations to the
society to which he belongs. He should
not be a deaf and dumb representative
in the Commission,

Sir, in thig Bill, of course, provision
has been made that reservations should
be made in favour of scheduled castes,
scheduled Tribesg and other categories
of persons. But, I am sure, Sir, that
this will not be operative unless Clause
4(2) is suitably ameuded to include
one member each from the scheduled
caste and scheduled tribe and minori-
ties. 8ir, I am aware of the lacunae.
Provisions of thig nature alone have
not worked wel] in many cases 1 will
cite a few instances to clarify the posi-
tion.

Firstly, a member of schaduleg tribe
wag selecteq for appoiniment in the
LIC in a reasonably higher positicn at
Trivandrum. But, he was noi allowed
to join as the authorities were planning
to circumvent hig apprintment by filling
up the post by a person from other
division. Secondly, during the visit of
the Committee on the Welfare of
Scheduled Castes angd Scheduled
tribes to Bombay, it was pointed out
that a person was wrongtully selected
ag a scheduled tribe for a Class I post
in the Post and Telegraphs Department.
It wag investigateq and later on it was
found correct, But the very top
official who was at the helm of affairs
ruled that we must not be so harsh as
to remove him from service. One may
show mercy, but, one must not be
allowed to sell mercy.

Another case is one in which the
UPSC had recommended two girls for
IAS from Bihar as members of
scheduleg tribes when in fact they
were not members of the scheduled
tribes.

It i{s, therefore, that I suggest that
the Commission should not only he &
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rubber-stamp to go merely by records
but should also exercise all reasonable
care to see that wrong entry doeg not
.80 unchecked. Only a member of the
scheduled castes and of scheduled tribes
will be gble to help the Commission in
this respect. It is, therefore, of para-
mount importance that the Commission
should bave provision for the inclusion
of a Scheduleg Caste and a Scheduled
Tribe to oversee that the reservation
quotas for scheduled casteg and sche-
duled tribes are resolutely filled up
and the policies properly implement-
2d in the scheduled banks.

I would like to invite your kind
attention to the provision of regional
offices. Bank nationalisation came as
a clarion cal] to the nation to lift up
the face of the teeming millions of the
poorer sections. But bark nationalisa-
tion, so far as the scheduled iribes are
concerned  has not been able to deliver
the goods. I would, therefore, suggest
that regional offices are located in tribal
welts all over the country. Let the
scheduled castes ang scheduled tribes
be associated with the policy-making
body and not merely scrve as dumb,
riven cattle, Let the Commission be
within the reach of the tribal people
where invariably in all cases gigantic
projects are localed, not because of
any favour or gpecial consideration to
the tribals but because the raw
materialg and infra-structure are avail-
able.

If you wish, hon, Deputy Minister—I
hope you do—that the benefit should
flow to the weaker sections of the
people. my suggestions may kindly be
accepted, If not, the creation of this
Commission or for that maiter any
other Commission, will run cournter to

the accepted policy of the Govern-
ment.
Finally, therefore, 1 appeal to the

Government to lay the foundation of
thig Commission on a sound footing.
The Commission, if I may say go, should
expresily and impliedly, divectly and
indirectly, serve as a prime maver in
She implementation of the 20-poinf
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economic programme cf our dynamic
Prime Minister. It should not be a
thing of beauty to Jook at but should
be a thing of beauty to serve as a
model and a source of inspiration to
other Service Commissions existing in
our country.

With these words 1 support the Bill
and wish the Bill and the Deputy Minis-
ter of Finance the best of luck.

THE DEPUTY MINISTER IN THE
MINSTRY OF FNANCE (SHRIMATI
SUSHILA ROHATGI): Thank you. I

neeq it.

SHRI D. BASUMATAR] (Kokrajhar)
At the outset, I congratulate the Minis-
ter and thank her for bringing forward
this Bill. When I read the statement
of .objects and reasons, I felt encourag~
ed to speak on thig subject, though I
did not think at all of speaking in the
beginning,

You know Parliament hag consti-
tuted a Committee which is known
ag a watch-dog Committee and a
high-power Commitiee, There we
examined all the banks in India and
also all the public undertakings in
India. From my experience as
Chairman of that Committee 1 am
reminded of what happened when we
first examined Air India. The Chair~
man of Air India happened to be an
ex-military officer at the highest level.
In the beginning, he talked with a
certain air as if {0 ask why Parlia-
ment has taken up such a subect, it
will deteriorate the standard of this
water-tight compartment, Air India.
Like that he went on. I allowed him
io speak for about half an hour.
After that, I put my first question.
‘Please remember whom you are
serving, whether you are serving the
British Government or the National
Government.’ 1 repeatedly told him
feel yoursel! whether you have been
serving under the British Govern-
ment or under the National Govern-
ment of India. “Of course, I am
under the National Government,” he
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replied. Then, in that case, are you
%o germonisé the Government of
India? I asked him and then I
scolded him and hrought sense into
kim, Then there was the case of the
Reserve Bank of India. When I first
examined them, the Deputy Governor
of the Reserve Bank was very reluc-
tant about the reservation ot the
posts for Scheduled castes and Tribes.
Whlie we read out the terms of our
commitiee, he had to apologise.
Many banks were opposeq to the
principal of reservation but after our
examination they agreed in principle
for the reservation of posts for
SCST, But then they pleadeq dearth
of candidates. When they said so;
I started going to them with the copy
of the applications glong with the
counterfoil of receipts for payment
of the prescribed fees of Rs, 5 or 2.50.
1 told them that so many graduate
applicants were waiting outside and
if T wanted I could call them to
prove that there was no dearth of
candidates. This is the kind of atti-
tude that they have to this problem.
In Bombay in one bank I asked them
to call the clerk who receives the
applications and showed him the copy
of the applications that I had and
asked someone to trace out the ap-
plications that were with the office:
he traced them out and said that
there were those apnlications. 1 find
that SCST candidates with MA First
class qualificaticng are refused ap-
pointment saying that thev are not
suitable. That iz the diriv menta-
lity and the rigid mentality of those
people which I term as mental re
servation. When we found that there
were no SCST candidates in the IAS
and IPS, we insisted that the Govern-
ment of India should set up pre-ex
amination centres. One i now at
Allahabad, the second in Madras, the
third in Punjab, the fourth in Assam
and the fifth is in Delhi itsel?, Bv
the establishment of these centres, I
find now that the performance of
SCST candidateg is better in the IAS
and IPS examinations, than the Class
T and I service examinations in the
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centre and in the States. Ihere is
no dearth of intelligent candidates
among the SCST. But they do not
have the facilities. Theyv cannof send
their children to the public schools
or Kendriva Vidyalaya because in
Kendriya Vidyalaya only the children
of Central Government servanis are
admitted and how many SCSTs are
there in the Central Government
service?

How can the students belonging to
SCST get best education in the slum
areas? How can they get best tuitions:
from the best teachers who are work-
ing in the Kendriya Vidyalaya and i
the Public Schools? How can Yyou
expect them to compete in the public
examinations with those candidates
who have got their education from the
Public Schools?

13,36 hrs.
[SRRT VASANT SATHE in the Chair]

Sir, the difference is not seen in this
house or in the high official ranks.
Here we are getting oa all right. We
have asked all the Departments and
the appointing authorities to conduct
examinations separately for Scheduled
Castes candidate and separately for
Scheduled Tribes candidates before the
examinations for the general candi-
dates are conducted. If the examina-
tions for the general candidates are
conducted first and for the SC ST some
time after you will find that the stan-
dard of the general candidates will be
high, Candidates belonging to the
SCST appearing for the competitive
examinationg will be of lesser inteli-
gence and therefore such examinations
should be conducted earlier thau these
conducteg for the general candidates.
Now, the whole of the appointing au~
thorities have agreed to conduct exa-
minations separately for SCST. I
hope that the banking institutions wil
follow the same principle. Hon. De-
puty Minister should see to it that
neceasary circular to this effect is issu-
ed to all “the banking institutions.
The Minister may kindly see to it that
within a period of three years, quota
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for SC ST candidates is completed in
‘these institutions as time bound pro-
gramme, Do you know where we
stand? In the field of services the
percentage of SC ig 2.29 and the per-
centage of ST is 0.38. This is the
plight of our community. But people
say that they have done many thiugs,
a lot of things for the SC ST. Thcre-
fore, in the line of the policy adopted
by the U.P.S.C. to conduct examina-
tions separately for the SC ST, we
have requested that banks should aiso
have pre-examination centres to re-
cruit SC ST candidates as in the case
of IAS ang IPS stated before. They
have agreed to do so and they are
waiting for the orders to be issued by
the Government. I request you kind-
ly to see that the orders to this effect
are issued at a very early date. An-
other suggestion I woulq like to make
js that Clause 4(1) of the amending
bill may be modified to include two
persons from SC ST in the total num-
ber of eight members of the Commis-
sion. In the UPSC also there are two
highly qualified Members, one belong-
ing to SC ang the other belonging to
ST. They are Ph.Ds, Here also in
your recruiting Commission I would
request you to include one Scheduled
‘Caste member and one Scheduled
Tribe member. I may also point out
that there is no dearth of SC ST per-
sons to serve the Commission. Mrs.
Rohatgi, I have examined all your
banks and 1 have found that they are
al] lagging behind in the recruitment
of SC/ST candidates, I request you
to set a particular date, say two years
<or three years, anq by that date the
veservatioy obligations should be
fulfilleq by all the banks. There is
no dearth of talents in our community,
only the mental reservation should be
removed.

With these words, I congratulate
you for bringing forward this Bill
and hope that our community will be
‘taken care of by you.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, in the very
‘beginning I would like to extend &
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word of thanks to the hon. Deputy
Minister, through you, for bringing
this long awaited measure,

Perhaps, you might be remembering
Mr, Chairman, that in April, 1972 you
and I were among 208 Members of
Parliament who made a representation
to the hon. Minister at that time, Shri
Y. B. Chavan, for the appointment of
a Parliamentary Committee to exa-
mine the recruitment policy of the
banks and we were hoping that the
mess which had been going on even
after nationalisation, would be brought
to an end. Three years is a long
period and after three years 206 Mem-
bers of Parliament have found that
their voice has been heard. Anyhow,
the appointment of this Commission
will result in some healthy practice
so far ag recruitment is concerned.
It would not be out of place to refer
to the practice, the mess that had
been prevailing in the past. I quote
Ir(?m the Report of the Banking Com-
mission, page 350, para 14.9. It says:

“Recruitment at Clerical Level—
The recruitment policies followed by
Indian banks in the past had hardly
any scientific basis. In several cases
zpinimum qualificationg were not in-
sisted upon ang even wuon-matricu-
lates were recruited for clerical
posts. There was no proper evalus-
tion of capacity and aptitude and
often relationship, caste, community
and recommendations played a big
part in selecting persons.”

Now, this speaks for itself, I would
again refer to a document which is
known as ‘New Trends in Banking'. I
think, this ig the latest publication,
When I come to recruitment in public
sector banks I find these remarks:

“When banks were in the private
sector, they were naturally keep to
restrict their recruitment to a parti.
cular group of candidates, sponsored
by their friends, clientg and em-
ployees, on the ostensible ground
that trust is an important require-
ment in banking.”
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These were the clients who were
sheltered awey even from the Parlia-
mentary committees in the name of
secrecy. And in the name of trust
misdeeds were done on a large scale.
Between 1969 annd 1972 as many as
85,000 persons have been provided
with employment in public sector
banks without any competitive exa-
minsation and without any common
recruitment. An army of 85,000 per-
sons hag been mustereq into the na-
tionalised banks ostensibly to serve
the nation on this very criteria which,
I hope, is still continuing. I would
request the Ministér through you, to
find out as to what has been done to
the existing people who were recruit-
ed on the basis of relationship, caste,
community and recommendation and
what is the answer to those youug
Graduates who have qualified but do
not have the privilege of belong to
the circle of relationship, caste, com-
munity which was demanded in these
banks. This is a serious question, At
Jeast, they must be given some sensi-
ble training in human behaviour; and
they must be shown that banking is a
service-oriented programme. It is not
a place for pleasure, where you can
draw fat salaries ang declare strikes
at the slightest provocation, or even
without provocation, even when you
happen to be the highest-paid in the
land, I would like to quota further;
and also to say that these are the re-
marks which these people are suppos-
ed to have accepteg while agreeing to
sponsor the legislation for this Com-
mission:

“Whole accepting the recommen-
dation for setting up of an indepen-
dent common recruitment agency,
jt has been decided for administra-
tive 7reasons and particularly In
view of the large numbers involved
in clerical recruitment that the
common recruitment agency may,
to begin with, confing itself only to
recriuitment of junior officers in the
nationalised Danks, The procedure
for recrultment of clerical staff im
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banks is, however, kept under con-
stant review.,..”

Which review? That review which
suits them; not the one which suits
the candidates, but those who manage-
the recruitment. It says further:

“With a view to keep it not only
absolutely fair and impertial...”

But now, something has to be dune.
What is the new slogan? It goes on:

“but also to meet the employ-
ment aspirations....”

Hex:e 13 the Jong-needed sentence, for
which 206 MPs. were itching:

“....of the people of the area
jnrhcsre the bank offices are operat-
ing.”

¢ L3

At last, the high wisdom has dawned
on the high personne] of the banking
department and the bauk managers
and directors and all these people, that
the area where the bank is situated,
shoulg also be somehow linked to the
bank, or to the branch. Mr. Chair-
man, this bill for the Service Commis-
sion, I am sorry to state, does not pro-
vide for even this hope that has been
there, except that there is some vague
reference in this documents to the
employment exchanges. But what
goes o) the employment exchange is
sheer mockery, because when you
talk in terms of English, you forget
the native language and the people of’
India, who hardly know what English
language is. Notl more than 5 per
cent in India are conversant with
English language. A majority of
your clieats and a majority of your
borrowers are people who know enly
regional languages. I am sure, Mrs,
Rohatgl, you would be giving a new
gift to this country in this period of
Emergency, if you announce that the
examinationg to be conducted for re-
cruitment to banks will not st
upon the compulsory knowledge of
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Bnglish; and further, that the know-
ledge of the local or regional language
will be a ‘Must’. Otherwise, you will
ensure that no person is selected in
Maharashtra who does not know Ma-
rathi; and no pers., is selected in
Tamil Nadu who does not know Tamil.
This is a very strange state of affairs
in India that we go on thinking in
terms of national development and all
the time we are gravitating towards
our own Kkith and kin either in the
name of a universal language or in
the name of efficienicy or proficiency.
God knows what, So, I suggest that
the proposed test and the proposed
rules for this test should take into
consideration the fact that there are
many schools in India te-day where
the students do wuot know English, that
they are coming only with the nation-
al language or any other languages.
They may say that other languages
are also national languages; I do not
object; but they should not be debar-
red on this very score. Secondly, I
want to support what Mr. Basumatari
hagq said; because though I do not be-
luag to that section of society, viz. the
scheduled castes, I feel that when we
make promises—and when in the
Emergency we promulgate this 20-
point economic programme, one of our
most important programmes jis that
we ghall take care of the weaker sec-
tions of the society; how do we take
care of the weaker sections? We take
care of them by not allowing a first
class MA to be selected! That is the
way our bureaucracy has been taking
care of the weaker sections of the
society. I want to ask the Minister
whether this procedure will change or
not. If it is not changed, then it will
be a sad day for the country. Here I
would very much recommend what
the hon. Member Shri Basumater} has
suggested. If you want to do justice
to the Scheduleq Castes and Scheduleq
Tribes, you must have separate exa-
minations for their recruitment
Otherwise, there is no hope of their
getting fair representation. When
you ean recommend and create special
training centres for recruitment of
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Scheduleq Castes and Scheduled Iri-
bes to the IAS, IPS ang other ecivil
services, how ig it that you neglect
them so far as banks are concerned.
If you do not want the presemt posi-
tion to continue, you must create
training centres for the recruitment
of Scheduled Castes and Scheduled
Tribes candidates for employment in
banks on a crash programme basis.

The number of candidates belong-
ing to the Scheduled Castes and
Scheduled Tribes in employment in
the various public sector banks has
increased. But what has been the in-
crease since 31st December 1970 when
the figure was 47?7 According to this
document the number has gone up to
118, In the case of clerks, 85,000
candidates have been recruited. The
number of Scheduleq Caste ang Tribe
candidates has gone up from 697 to
2,827. Is it fair representation? If 20
per cent of the people are from this
section of the society, then for 85,000
their representation should come to
17,000. But, instead of 17,000 we have
got 2,827 on 31st December 1872 ac-
cording to this document, which is &
Government of India publication.
Therefore, the representation for the
weaker section is woefully inadequate
ang something drastic, as suggested
by Shri Basumatari, should be done so
that thy can feel that they are given
their due, )

Shri Jarilurrahman raised a point
when some people had some doubts
in their minds. Clause 6 of the Bill

says: 7

“The Central Government may
remove from office the Chairman or
any member, who.... .

(8) is adjudged an insolvent....”
He referred to the case of an officer,
occupying the very high chair, who
belongs to the Anand Marg. What
prevent you from sacking that officer.
Let Shri Jamilurrahman give the par-
ticulars and the House wants to know
what action you have taken.
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SHRIMATI SUSHILA ROHATGI:
1 have requested him to give ihe
particulars,

PROF. NARAIN CHAND PARA-
SHAR: When you are banning Anan-
da Marg and RSS, how is it that shel-
ters are created either in the Ministry
of Finance or in the Banking Depar$-
ment where these people can sit tight
and finance these institutions from
outside,. We want firm action to taken
against these people, if it is legally
feasible. Auybody who is detected to
have any leanings or connections with
the banned organisations, if proof is
avajlable, should be debarred from
becoming a member of the Commis-
sion and, if it comes to the notice of
the Government after gelection, he
should be removed as soon as it
comes to the notice of the Government.
We are not afraid of anybody, If the
Ananda Margis have selerted 50 per-
sons to be killed and if some of us are
in those 50 persons, it is all right, but
we will not allows them to have shel-
tered existence in the air-conditioned
offices of the Secretariate or in the
banks. You must be very strict here
and you must mean business. We want
to be sure that the peovle whom you
are going to select are men of in-
tegrity, who are committed to the 20-
point economic programme.

Then you say that half of the mem-
bers of the Public Service Commission
must be from the banking industry. If
you want experts to be associated with
the selection you can have them a8
advisers. When we select lecturers or
professors, we always have advisers,
But if you insist that half of
them must be from the banking in-
dustry, or from people who have ex-
perience of banking, it is trying our
patience a bit too much, We cannot
believe that those who have not heen
in the banking industry are not able to
understand the mysteiieg or intricacies
of banking, We cannot agree for a
moment that the other four of the eight
members who do not belong to the
banking department are in any wey
inferior 10 those who belong to the
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banking department, This clause is
highly unfair, I¥ you are particular of
baving people who have special apti-
tude for banking, vou can have them
ag advisers, They will give yoa their
advice. Whenever in an agri-
cultural university we have to
recruit a  professor, we al-
ways have as advisers people who are
trained in the flelq of agriculture, But
to insist that only those people can
select fit candi@ates for the banks who
have their connections with the bank-
ing department1s not right, especially
in the context of the state of affairs
prevailing in the banks, as I have read
out from the Banking Commussion Re-
port, which stateg that candidotes heve
been gelected on the Dbasis of caste,
community, relationship kinship,
friendship, recommendation gnd so on.
So, what right have you to put forward
this recommendation here in this Bill
that at least four members of the Com-
mission must be from the banking in-
dustry, This is not a desirable provi-
slon anq the sooner it is removed the
better it is.

Lastly, what have you provided for
the ex-servicemen ? You have referred
to the recuritment and resarvation for
Scheduleq Castes and Scheduled
Tribes. But what about the ex-ser-
vicemen? Now they are included in
“other categories”. I wish they should
also be mentioned in particular, like
Scheduled Castes and  Scheduled
Tribes.

One hon, Member suggested that the
clause which provides for employment
cu compassionate grounds should be
removed. I do not agree with that sug-
gestion  If an employee of the banking
department dies, a member of his
family hig son or jaughier should ke
provided with employment on s prio-
rity basis on compassicnale grounds.
Here, an addition to “death”. I would
add “permanent disability”, so that the
family does not starve when he dies
or {g disabled, We may be mngry or
annoyed with an employee who is
inefficient, But that anmoyance should
not be extended to his family in the
case of his death,
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Then, in the creation of regional offi-
ces, for heaven's sake please do not
club the States. Yoy consider 1t desir.
able that Manipur ghould be a full-
fledged State which sghould have a
High Court of its own and that Hima-
chal Pradesh should hove a High Court,
a full-fledged Assembly and a Gover-
nor, Yet you think that it does not
deserve to have a regional office of the
banks, Why ig it so 7 1f you consider
a particular area or particular reg:on
to be specially qualified to become a
tull-fledged State, to have a Governor,
to have g University, to have a Public
Service Commission and to have a full-
fledgeq Assembly, what is the reason
that it shoulq not have 3 regional bank.
ing office? You must equate it with
the other States so that the big States
cannot dominate and so that the
small Stales are not unrepresented
by banks. 1 want to lay stress
on the fact that every constitu-
ent State of the Indian union must
have a region for itsel? in the banking
structure, Whether their needs czre big
or small is immaterial; when they have
their own Assemblies, High Courts angd

Public Service Commissions, they
should have their regional banking
offices.

Then, there must be a proper share
of these posts for the local people.
Otherwise if youy create an all-India
cadre for every post and make them
transferable from one place to another
there is scope for victimisation, The
management can transfer one person
from Kashmir to Kanyakumari, Or, if
the bank manager or the Chairman
bappen ${o be from a particular State,
he will select people from his own area
and feel satisfied that he hag done
justice, The bank must be rooted in the
soil; it must not float in the hizh seas.
The recruifment policy shoulq be so
framed that preference will be given
to the local people,

Then, there should be a report to the
House every year about the recruit.
ment that has been done, giving State-
wise figures of employees in the bank,
80 that the people and their representa-
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tives know that people from their
State are recruited !n the bank and
that the old practice or recruitment on
the basis of kinship, caste, friendship,
recommendation and relationship has
been discardeq once and for all,

With these words, I support the Bill.

ot W RwvE (vwiw) ey
wgRE, FFF AW wEw frgas
T EmdT s 5 Y K wergom g
q%T T JAWTT A AT qH 7 AW A
@Y w it s s ¥ g
gaaT & T wifgw da ¥ @ 2w
TREWE & W W §, 995 9 A oy
o W@ & WY gaFr afworw 9y g
¢ & qU 99 S| waw ¥ @i
femT, sTET w9 w9 W w1 S9H
Y ax @, wfewfat & @ o
T A T & AgY, d&0 F oY o
T @ 97, SEHT I Wt fsfy
wr & fad fear | ww ¥ v afc
feafa Y aeemr §, wgfe ¥ o faw
T wEEq g—qar & wrww g

wH fgfedt & sy & oY
W 4% & faavan & ¥ awmr
sgamfaa § 1w ! g dwT d fiw
TgEEa 4% g av gde dweT ¥
Fofed 3% @, o 35 & qa-
g § FATAAT AT FATA AAAT A qEY
frar o @1 & | R D W K W
g & | oF e q@d & dhr oY wror
s IH0 N WX wwfvw o go,
¥f St gu7 @8 o 4, SHA A
¥ FTH! FIUET IBTAT, FTH §QT ITH)
&= ¥ fomar w@r ) W@ wroe §—
TG AT AFTE S & LAY 9%
AWAT 9T, IANT QW WA F7 wifirw
Fa@ar a1 WX & g & wfy, fod-
qrdt & awgy o1 At ¥ faghrar
e
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R 9% T oot qT 3y AW
g fir 3@ s ¥ & &g ) S
wgr fiF OF & FaT WregeT T T
AEHT ¢ NI 89 q@ § WA
& Afier fex oY 39 Y aror aw Y
@t g | ¥ ag sex wgh i ag i
T&ET 1T )

awnafa WA 3T &7 FEAT 4
R & 71 wIY §© aTETATIN 4 TS
FOit 6 it w9 w7 ag S sHw
T WX ag o fopede s, 99
F1E qEARY IA & /it ! A vk
TTEEATER WY I FY AV |

Wit g Qe - wTER,
ot 5 ¥ oy wgr e ag e o
I Ave q¢ & T fF godtoumodo
¥ gar & afew 5@ ¥ A1 wowTee
F AT AT T Y

wnafa afraa . gz O ffen
g g T | wE qeife i A
Foit A 1 wrearge &0, foa &
IT FT AT F T |

sfmat gofer Qe . ag
qwE ¥ <@ § nifwfead fe s
waedl 7 o ag w7 § f% degee wrew
A WEGTT TTES T WA Iq FHrw
qx &, u¥ a% fa=re far smear o
FHOA W, Ag JofoTodle &
e 9T EAOT |

frgfra & art & o) e QR Ay
X wgT ST B AW F 7 A g W
t fr af Frgferat s ¥ s
3 €T 4 FAtq X WA W
S &F S(oAr | 48 AT
TE &1 %9 7 Paw gg N g fy oy
ot & 8 Wiy dfew a@r @
9 & ¥ foergrer 25 stferoy orrgl 9%
& 7% 7% W Y g fear wmgar
aife v dr e oY wr @ fow ¥



o1 Basking Service JULY 30, 1875 Banking Servige

Commigsion Bill
st qEter Qo]

W Y WY W § oo ww WY
frare § vk wr wor &Y wrTRew
s AR GE R

warafe g : wg ) g g
fir age ¥ TegTe QuTERHEA & o
§ forr #y arz 3 Jeperorger W faar srmar
21 A o ¥ WY ¥ are e
w1 wragE frar T ¢ f A Y
Nyofamif, ¥ L ° I €
wE TRATH W T § HE0 )

stwdt geiten Qe : gEgE
F fog Mfaww &

qAgE Agd ;@A QEEE
QUTEEHEH &) 1Y § WX AR 7 3T A

Tprog e wmar @0

staet G Qg wTER,
g W qTW FH §, N /AW T4,
I & waEre g W) At Nfese
fam & & ) w & ufafom & ag wga
gy § f5 wdw mesE @ oW
w78 g1 = aife oY i
AR, § THAAE FY QAT FAT |

ot qETeTe aTewTe (YT

# wreevy welt off ¥ g ww @At ATgar
g gwifs ag fawgra< @ ) @@
wa W A 20 g FEw ofEw
firar & W 39 ¥ ag foaar § & w9t
wr wowr g, iR AegR, oR e
WX e ¥ w9l F agE 9% A%
& fog s awmr a0 &
ag AT g g e wr aoerd w9
o A1 N ar afvdl & v f
b 1 A

Commission Bill

waely iy ag T st
dur T & | T AT WTIE WTH W
g WX g9 w7 Sty AW Y e aff

A

SHRIMATI SUSHILA ROHATGI:
The Commission ig to make recomenda.
tion for appointment in the banks. The
Commission will be the only source
for selection of candidates for appoint-
ment in the banks,

T WY WY ¥y fEear, @ oaw
el ¥ ofadw &W &1 ww & @
W ar & T & o o Tt
¥ 9 @ FFM, I Y fiwar smoar

€W qray 7 & qg oY sgar S
& oo o wfw dw A farm s & fag,
UF AT FAYL F47 & Wi forg o7 faw
waY ot WY Y @, ag o wfaw aargdie
¥ 7T FAAE §, AT 9T ¥ g
o¥ fawg ad & g% | Wiy g9
# wrq gy wgt 97 oW grafagr &Y
frgfes & s Fgr X s T A
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| 3, vy g eitfen gerete, WEW A,
i foorew & QR o[ & v § ofe

¥ WY TEWA ¥ 9% | TF AW wAY

& fr ot e & ww weTe o e wrg

iy §, 8 I W T R g A @ |

o farra & 5 W@ =wr ¥
TF W IO FAM, 0F Y
A T, W AW ¥ whawr
FT IV qTGw g qhor | wq favare
g f& oft adla agww w1 woET
TG &

ot g o (Re.q) 2l
T § agT I B gEer & 6
9 F 91 7 7Y wgiey ¥ § A€ w
4

|ET ¥ TS 9 TET WX I T A4«
AT fog, st a1, F, fagr | AT
wredt & werr wa fawre wwr Rl
£ 1 A gfeewmior g W a3 §
W& AR A S T T

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
establishment of a Commission {for
the selection of personnel for ap-
pointment to services and posts in
certain banking institutions and for
matters eonnected therewith or in-
-cidental thereto, be taken into con-
sideration.”

The motion was adopted.

*Clause 2— (Definitions)

MR, CHAIRMAN: We now take up
Clauge by clause consideration. There
are amendments to Clause 2; amend-
ments Numbers 3 and 4.

Commission Bill
Amendments made:

Page 2, line 15,—

for “constituted under” substitute
“as defined in” (3)

Page 2,

after line 16, insert—

‘(i) “regulation” means regulation
made under this Act;' (4)

[Shrimagti Sushila Rohatgi]

MR, CHAIRMAN: The question is:

“That Clause 2, as amended, stand
part of the Bill.”

The motion was adoptled

Clause 2, as amended, was added to
the Bill, g

Clause 3 was added to the Bill.

Clause 4- (Appointment and termg of
office of Chairman and members)

MR, CHAIRMAN: There are amend-
ments Nos. 5, 8 and 7 t{o Clause 4.

Amendments made:

Page 2, line 41—

for “or wny other matter” sub<
stitute “or in any other matters’
(5) .

Page 2, line 45,—

for “experience of”’ substitute—
“such experience for" (6)

Page 3, line 3,—

after “this gection” insert—"and
of gection 5" (7)

[Shrimati Sushila Rohatgil

*In view of Amendment No. 4 to Clause 2 mdopted by the House, in
clause 2, on page 3, in line 17, “(i)” 'was substituted by “()” ang in line
19, "(j)” was substituted as “(k)” as patent errors under the direction of

the .
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MR. CHAIRMAN: The guestion is:

“That Clause 4, as amended, stand
part of the Bill”

The motion was adopted,

Clause 4, as amended, was added to
the Bill,

Clause 5 wag added to the Bill

Clause 8 Removal and Suspension of
Cheairman or the members from office
in certain circumstences)

MR. CHAIRMAN: We g0 to Clause
6, There is amendment by the Minister,
No. 8, When you make the Bill, there

seéemg t0 be more amendment
the Bill itself. ¢ fhan

SHR_IMA’I‘I SUSHILA ROHATGI:
The Bill wag introduced last year and
now we are discussing it

MR. CHAIRMAN: From last year
you bad time to fhink !

Amendment made:
Page 4, line 13—

after “functioning as” inserp—
“the Chairman or” (8)

[Shrimati Sushila Rohatgi]

MR. CHAIRMAN: The question 1s:

“That Clause 6, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to
the Bill.

MR, CHAIRMAN: 1 think there are
no amendments to clause 7. I shall
put it to the vote.
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The gquestion is:

“That Clause 7 stand part of the Bil".
The motion was adopted,
Clauge 7 was added to the Bill,
Clauses 8 and 9 were added to the Bill.

*Clause 10- (Competitive examinations

for appointment in public sector
banks)

MR. CHAIRMAN: There is one
amendment to this clause,
Amendment madey *
Page 5,—
for lines 19 to 24, substitute—

“Duty of 10. (1) It shall be the
Commission duty of the Commis-
to holg sion to conduct exa-
competitive minations for ap-
examina- pointments in each
tions for public sector bank

appoint. to—

ment to (a) posts in theg
posts in , clerical and allied
public cadres and the Ju-
sector nior officers’ cadre,
banks. and

(b) such other
posts of, or posts in
the cadres of, offi-
cers ag the Central
Government may,
by notification, spe-
city.” (9).

[Shrimati Sushila Rohatgi]

MR. CHAIRMAN: The question is:

“That Clause 10, as amended, gtand
part of the Bill”

The motion was adopted.

Clause 10, as amended, wag added to
the Bill,

Clause 11 was added to the Bill,

*In view of Amendment No. 9 toClause 10 adopted by the House, for
the words “Competitive cxaminationsfor appointment in public sector banks"
occurring in the imnarginal heading to clause 10, the words “Duty of

Commission to hold
in public sector
direction of the Speaker,

competitive examinations for appoinyment to posts
banks” were substituted as patent errorg under the. -



9 Banking Service SRAVANA 8,
Commission Bill

Clause 12— (Duty of public sector
‘banks to communicate to the Commis-
sion the number of vacancCies)

MR. CHAIRMAN :; There are amend-
ments to clause 12.

Amendment made:
Page 5,—
for lines 34 to 44, substitute—

“Duty of public sector banks to
communicate to the Commission of
number of vacancies,

12 (1) It $hall be the duty of very
public sector bank to communicate
to the Commission—

(a) all the vacancies in the cleri-
cal and allied cadres or in such other
post or cadre as may be specified
by the Central Government under
section 10, and

(b) twenty-five per cent eof the
estimated total number of vacancies
in the junior officers’ cadre,

which are likely to occur during the
unexpired portion of the calendar year
in which this Act comes into force and
thereafter, as soon as may be, after
the commencement of each calenuar
year:

Provided that, in relation to the junior
officers’ cadre, the Central Government
may, if it is of opinion that it is neceg-
sary so to do in the interests of the
public sector banks, by nolification,
raise the percentage of vacancies to be
communicated to the Commission to
thirty-three and one-third per cent.”.
(10)

Page, 6,—
Omit lines 1 $0 4 '(11)

Page 6.—
after line 10, insert—
‘Explanation.—In this Act, the
expression “veeancy” includes a
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newly created post which has not
been filled in’. (12)

[Shrimati Sushila Rohatgi]
MR, CHAIRMAN. Th. question is:

“That Clause 12, as amended, stand
part of the Bill.”

The motion was adopted,

Clause 12, as amended, vas cdded to
the Bill,

MR, CHAIRMAN: There are no
amendments to clause 13. I shall put it
to vote,

The question is:

“That Clause 13 stand par{ of the
Bill.” t

The motion was adopted.
Clause 13 was added {0 the Bill.

Clause 14 was adddeq (o the Bill.

Clause 15— (Communicated vacancies
to be filled only on the recommenda-
tion of the Commission)

MR, CHAIRMAN: There js amend-
ment to this Clause,

Amendment made :
Page 6, line 43—

substitute—

“required to be communicated”
(13).

[Shrimati Sushila Rohatgi)

MR, CHAIRMAN: The question is:

“That Clause 15, as
stang part of the Bill”.

The motion was adopted,

Clause 15, as amended, was added to
the Bill.

for “communicated”

amended,

*In view"of Amendment No 10 to clause 12 adopted by the House, for
the words “the number of vacancies” occurring in the marginal heading fo
olause 12 the words “of number of vacancies” were gubstituted as patent

errorg under direction of the Speaker.
1185 LS~~4.
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Clause 16~ (Power of Central Govern-
ment to entrust other gdvisory funce
tiong to the Commission)

MR, CHAIRMAN: There is amend-
ment to Clause 16.
Amendment made:
Page 7, line 8,
omit “other” (14) !
[Shrimati Sushila Rohatgi]

MR. CHAIRMAN: The quesiipn 18:
“That Clause 16, ag amended, stand
part of the BilL”
The motion was adopted.
Clause 16, as amended, was added to
the Bill.

MR. CHAIRMAN: There are no
amendments to clause 17 to 28. 1
shal] put them 1o the vote,

The question is:
“That Clauses 17 to 28 stand part
of the Bill.”
The motion was adopted.
Clauses 17 to 28 were added to the Bill.

Clause 29--— (Amendment of Act 14 of
1947)

MR, CHAIRMAN: There is amend-
ment to Clause 29.

Amendment made;

Page 9, line 25—
" for “1074” substitute “1975” (13)
¥ [Shrimati Sushila Rohutgil
MR. CHAIRMAN: The question is:
“That Clause 28, as amended,
stand part of the Bill.”
The m.tir 08 JIniad.

Clause 29, as amended, was added to
the Dill,

MR, CHAIRMAN: There are no
amendments to Clause 30 to 33, I
shall put them to the vote,

The question is:

“That Clauses 30 to 33 stand part
of the BilL”

The motion was adopted.
Clauses 30 to 33 were added to the Bill.
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Olause 1—(Short title ang commence-
ment) .

MR. CHAIRWIAN: There is amend-
ment to clause 1.

Amendment made:
Page 1, line 6—

for “1974" substitute “1975” (2)
(Shrimati ' Sushila Rohatagi)

MR, CHAIRMAN: The question is:

“That Clause 1, as amended,
stand part of the Bill”.

The motion wag adopted.

Clause 1, ast amended, was added to
the Bill.

The Enacting Formula

MR. CHAIRMAN: There is amend-
ment to the Enacting Formula,
Amendment made:
Page 1’ nne 1’__
for “Twenty-fifth” substitute “Twen-
ty-sixth” (1)
(Shrimati Sushila Rohatgi)
MR, CHAIRMAN: The question is:
“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted

The Enacting Formula, as amended,
wag added to the Bill,

The title was addeg to the Bill,

SHRIMATI SUSHILA ROHATGI:
Sir, with your permission, I beg to
move:

“That the Bill, gag amended be
passed.”

MR. CHAIRMAN: The question is:

“That the Bill, as amended be pas-
sed.”

The motion was adopted.
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EMPLOYEES STATE INSURANCE
(AMENDMENT BILL)

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
Sir, I beg to mcve®*:

“That the Bill further to amend
the Employees’ State Insurance Act,
1948, and to incoroporate an expla-
natory provision connected there-
with in Section 405 of the Indian
Penal Code, as passed by Rajya
Sabha, be taken into consideration.”

The Employees’ State Insurance Act,
1948, provides, inter-alia, for certain
benifits to employees in case of sick-
ness, maternity and employment injury
and for certain other matters in rela-
tion thereto, Medical care under the
Act is also being made available pro-
gressively to families of insured per-
sons. The Act was last amended in
1966, Since then 3 number of proposals
for further amendment of the Act
arising from recommendations of the
E.S.I. Scheme Review Committee, 1966
ang the Estimates Committee (Fourth
Lok Sabha) are under consideration.
These proposalg will require a com-
prehensive amendment Bill Mean-
while, I am placing before you for
enacfiment a few proposals of an ur-
gent nature,

The Act applies, in the first instance,
to non-seasonal factories run with
power employing 20 or more persons.
The coverage under the Act is at
present restricteq to thoge drawing
wageg not exceeding Rs, 500/- per
month. This limit is considered very
low In the context of the current wage
levels in various industries. The situa-
tion has becnme worse, as fresh in-
creases in wages are being made on
account of inflation, As a result,
there are instances where most of the
labour working in a factory fall out.-
side the scope of the Act and loses the
valuable benefits conferred by it.
There have, therefore, been persistent
Tequests for enhancement of the wage
Umit for coverage under the Act. The
ES] Scheme Review Committee,
1968, had also recommended the rising
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of the wage limit for coverage under
the Act to Rs. 1000/-. This recom-

mendation has been accepted by the
E. S.1. Corporation which is a tripartite
body and has at its members, repre-
sentatives of employers, workers, Cen-
tral and State Governments, medical
profession and Parliament., It js ac-
cordingly proposed to increase the
wage limit for coverage of employees
under the Act from Rs, 500/~ to
Rs. 1,000/- per month. This will bring
the wage limit for coverage at par
with the wage limit under Employees’
Provident Fund Act, 1952 and the
Payment of Gratuity Act, 1872,

The proposed increase in the wage
limit would entail revision of the table
of contributions and benefits in the
first schedule to the Act. We are
utMising this rates of contributions and
benefits. The wage limit for exemp-
tion from employees’ contribution is
also being raised from below Rs, 1.50
to below Rs. 2/-.

The Employees’ State Insurance Act,
1948, provides that the employer shall
pay his share of contribution together
with the employees’ share deducted
from their wages. Under Section 885,
the employer is liabje to penallieg of
imprisonment up to three manths or
fine up to Rs. 500/. or both in case
of default in payment of contributions.
Under the Act the employer is also
required to submit certain returns and
comply with certain other provisions.
The penalties are imprisonment up to
tbree months or fine up to Rs, 500/-
or both. The working of ithe Act has
revealed that the penal provision in
the Act are not effective in checking
defaults. The amount of arrearg re-
coverable from employers has been in-
creasing over the year. The increase
in the amount of arrears has been cri-
ticised both in Parliament and outside.
It is, therefore, proposed to provide
for enhanced and more deterrent
penalties for default in payment of
contributions.

Some of the other amendments pro-
poseq in the Bill are:

*Moved with the recommendation of the President.
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(i) Raising the wage limit for crea-
tion of posts by the ESIC from
Rs. 500 to Rs, 1200;

(ii) To provide that the buyer and
transferee of an establishment
in respect of which dues pay-
able under the Act are pending
shall also be liable to pay all
dues; ang

(iii) To clamfy (hat ary contribu-
lions, deduct:d trom the ¢m-
loyees’ wages by the employcr
under the Aci shall be deeme.l
to be entrasted to the emrloy-
er within the meaning of sec.
405 of the Ip 'tun Penal Code.

It 1s 3 matler of satisfaction that as
againsi 1.5 lakh workers, who were 1n-
tially covered in th. two certres 1n
Kanpur anq Delhi ;n 1952 thc scheme
now covers 49.47 lakhs of employees
in 376 centres, with the total number
of benificiaries exceeding 190 lakhs in-
cluding insured persons,

You will also be glad to know that
the Corporation ha, recently decided
to extend the scheme t> the following
new sectors of employments in a phased
manner over a period of five years:

(i) Factories using power and em-
ploying 10 to 10 workers and
non-power using factorieg cm-
ploying 20 or more persons;

(ii) Shops, hotels and restaurants,
theatres and cinemas, roads
motor transport establish-
ments, commercial estaklish-
ments comprising banks, in-
surance and newspapers
establishments and mines and
plantations employing 20 or
more persons,

During 1974-75, about 1-1/2 lakhs of
workers have been brought under ES1
coverage in these new sectors and in
1975-76, it is expected to bring in bet-
been 3 to 4 lakh workers. Necessary
arrangements for extension of the
scheme {0 some o: most of new sec-
tors of employment other than banks,
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insurance companies, mines and plan-
tations in different areas are being
made by the State Governments in
consultation with ESIC, In regard to
banks, insurance companies, mines
and plantations the extension of the
scheme will be taken up in later
phases.

I now move that the Bill to amend
the Employees’ State Insurance Act
1948 be taken nto consideration, I
have no doubt that hon, members
would appreciate that the B.ll 1s a most
non-controversial Bill ang I hope it
will be passed in the shortest poesible
time

MR. CHAIRMAN Mbotiun moved:

*That the Bill furthe* tuv amend
the Employces’ State Insurance Act
1948 and to incorporat, .nud c¢xpla
natory provis:on connected therewith
in section 405 of the Indian Penal
Code. as passed bv Rajva Sabha, be
taken into consideration”.

DR, RANEN SEN (Barisats I wrel-
come thig Bill. The working class
movement was [or the last len years
demanding some such Bill which
would actually help the workers to
get the benefit of ‘he ESI scheme,

Having said this, I have to say that
thig amending Bill has not gone far
enough to satisfy the working class as
a whole, to satisfy theii demand for
a thorough overhaul of the provisions
of the Act. The hon, Mimster has
said it was last amended in  1966.
But after 1966 what has happened.
Not only the Estimates Committee but
other bodieg also made cer*am sug-
gestions in regard lp this particular
Act. The suggestions were that suit.
able amendments have to be intrcduc-
ed. Perspective planning by ESI its-
self had made certain suggestions
nearly two years 1go. As far as I
remember, it was in the latter part of
1973. But as yet, those suggestions
have not been accepted by Govern.
ment. Those suggestions, some of
themn at least have not found a place
in this amending BIll.
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Take for example, one of their sug-
gestions, in regard to Central contri-
bution.. Now there is complete con-
trol of the Union Government. I have
no objection to this control by the
Union Government but [ as a trade
unionist know that the Central Gov-
ernment do not make any contribution
to the ESI scheme. The perspective
planning also suggested that the Cen-
tral Goverrment should make some
contribution. There was the question
of hospitals. The number of hespitalg
and the number of beds have bcth
increased bul the number of workers
covered under the Act has also in-
creased. Perpsective planning asked
for 11 heds for 1000 workers; at the
present moment only four The:ds are
available per thousand. Family mem-
bhers of the insureq persons are rot
covered in the scale in which they
should be covered; family members
also require hospitalizaticn.

When 1 speak of the trade union
moment, I speak of the trade union
moment as a whole irrespective of
political affiliations. Thore is fwo-days
waiting period. Workers hrve sufler-
cd and the tracde unions have gone
into this auestion #0:d =aid that there
wag no necessity for this. So many re-
presentations have also been made to
ihe ESI. 2ut nothing happened,
Many other points were suggested by
the working class 1o improve the
scheme of working of the Act but Gov-
ernment have net {horoughly gone into
them. Still T shculd say that a very
bold step had been taken by the
Minister and he deserves congratula-
{ions. People who will he geiting pay
upto Rs. 1.000 will be covered by ‘he
FSI Act. This will go a long way to
removing the grievances of the
workers.

I shall now turn to the provisions cf
the Bill. Clause 4 seeks to amend
section 85 of the Act. The- criginal
section says: *“.....shall be puniched
with imprisonment which may extend
te 3 monthg or with fine which may
extend to Rs. 500 or with both...”
wherever the provisinp is for imprison-
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ment or fine, invariably the court im-
poses fine and no punishment in the
form of imprisonment is given to the
employer or the Adefaulting person,

MR, CHAIRMAN: Even when it is
given, it is til] rising of the court.

DR. RANEN SEN: In the Bill it is
now provided, “...imprisonment for
a term which may extend to six
months but it shcll not be lesg than
three months...” It is a very gcod
change indeed. In case of failure to
pay the employees’ centribution which
hag been deducted by him from the
employees’ wages, that is the punish-
ment. It is a bold provision; it is
timely and proper. Then it goes on
to say “...it shall not be less than
one month in any nther case...” That
is also a very good thing. Then it
says, “...shall alsn be liable to a fine
which may extend to Rs, 2,000.”
Another good point is there. But with
all this a provision is added to it. In
Bengali there is a saying that a whole
potful of good milk is spoiled by one
drop of Cow's urine,

“Ekr ghoti bhalo dudhe ek phonta

garur chona parle gnb dudh naesta
hoi.”

I was drawing the atteniion of the
Minister to this provision it shall not
be less than one month in any other
case anq the fine may extend fo Rs.
2,000. Section 4—Amendment of sec-
tion 85—

“andq shall also he liable to fine
whith may extend {o two thougand
Tupees:

Provided {hat the court may, for
any adequate and special reasons-io
Le recordeq in ‘he julgement, im-
pose a sentence cf imprisonment for
a lesser term or of fine only in lieu
of imprisonment:”

Sir, why is this provision necessary?
Now, it is known that the jdiciary is
not impartial particularly when the
question of employers and employees
relations come. This fs against the
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Union and everybody opposes this
provision. Therefore in adding this
provision what happens is that the
judge is free to impose any other
punishment simply because he records
this ag a special reason. In that case
one has to go to higher court and that
meang litigation, What is the neces-
sity? Then again in Sub-Section(ii) it
is stated as—

“(ii) where he commits an offence
under any of the clauses (b) to (g)
(both inclusive) with imprisoaiment
for a term which may extend to six
months, or with fine which may ex-
tend to one thousand rupees, or with
Mth.”

Again there ig a big lacuna because in
the original Act 85 1t 1s stated—

“(a) fails to pay any contribution
which under thig Act he is liable to
pay, or.. .”

That is dealt with very strongly and
very firmly. I agree. But for other
points, that is, 85(b) to (g) for violat.
ing all these clauses, the punishment
is for a term which may extend to six
months. That means again “extend to
six months or with fine which may
extend to one thousand rupees or with
both.” I say that fine may be imposed
which may be Re. 1/-. It depends on
the Court. Now, what are the things
which have been mellowed down or
softened down or wittleq down? Now,
85 (b) reads as follows:

“(b) deduct or attempts to deduct
from the wages of sn emplnyee the
whole or any part of the employer's
contribution, or...”

Thiy is condoned more or less. Then
85 (c) reads like this.

“(c) in consravention of Section
13 reduces the wages or eny privi.
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leges or benefits admissible to an
employee or...”

This ig also condoned. Now let me
read what is there i;n S8ection 72 of the
Act. Section 72 reads like this.

“No employer by reason only of
hig liability for any -contribution
payable under this Act shall directly
or indirectly reduce the wages of any
employee or except as provided by
the regulations,...’

That means there is another crime
which is condoneq in thus Act. Simi-
larly there are three or four other
things. For example 85(2) reads as
follows:

‘“(e) fails or refuseg to submit any
return required oy the regulations,
or makes a false return, or...”

This is also a crime and this is also
condoned. Condoned in what way?
Condoned in thig manner that for this
offence also, punishment may be im-
prisonment which may extend to six
months or with fine which may extend
to one thousand rupees or with both.
This means that the imprisonment may
also be only till the rising of the court
or a fine which may be one thousand
rupees or Rs. 10/- or even rupee one.
Therefore, in clause 4, the earlier
portion has been dealt with very firm-
1y but the latter portion has been dilut-
ed. The employers will {ake recourse
to this loophole and ‘his will go against
the interests of the workers.

A new section 85A is sought to be
added. It reads:

“Whoever, having been convicted
by a court of an offence punishable
under thig Act commits the sgame
offence shall, for every such subse-
quent offence be punishable with
imprisonment for a term which may
extend to one year or with fine which
may extend to two thousand rupees
or with both.”

First time he {8 punished and again he
commity the saine offence for a sesond
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time. It means, the fellow is abandon-
ed criminal. For him also it is either
TRC or a fine of Rs. 5 or Rs, 10. 1
do wot understand this softness for
people who g0 on committing the
same offence, There is a proviso:

“pProvideq that where such subse-
quent offence is for failure by the
employer to pay any contrioution
which under this Act he is liable to
pay, he shall for every such subse-
quent offence, be punishable with
imprisonment which may extend to
one year but which shall not be
less than three momths and shall
also be liable to flne which may
extend to four thousand rupees.”

The earlier provision and the proviso
are contradictory. I do not under-
stand the legal complexity of it. I
hope the Minister will explain it.

A new section 85C is sought to be
added, which reads:

“Where an employer is convicied
of an offence for failure to pay any
contribution payable under thig Act,
the court may, in addition to award-
ing any punishment, by order, in
writing_ require him within a period
specified in the order (which the
court may if it thinks fit ang on
application in that behalf, from time
to time, extend) to pay the amount
of contribution in respect of which
the offence was committed.”

Why should the employer go scot-free
by paying that particular amount?
Why should there not be a fine for this
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The table at the end is an miprove.
ment over the previoug one. Below
Rs, 2, the worker does not have to pay
anything; But an employce getting Rs.
2 and above but below Rs., 3 hag to pay
40 paige a day. That iz to say, if an
employee gets Rs, 2 per day, he has to
pay 40 paise and ultimately the amoung
he gets as a worker ig only Rs. 1.60.
You can understang that thig is rather
dificult for a worker if this deduction
goes on. I do not want to move any
ameéndment, As I hayve said, this ig a
good amending Bill in spite of defects,
flawg and lacunae. I want to draw
the attention of the Minister to the
fact that if 40 paise per day is deduct-
ed from an employee's salary on
account of ESI, how does he maintain
his family. Many workers might be
getting Rs. 2/. per day and to pay 40
paise per day is very difficult for him.

SHRI RAGHUNATHA REDDY . I
think, this amount :3 not per day but
per week.

MR. CHAIRMAN:
salary or total.

SHRI RAGHUNATHA REDDY: On
total.

Is it on basie

DR. RANEN SEN: Then, I stand
corrected. I with draw what I have
said on this,

Having said this, I again support this
Bill ang I congratulate the Minister
for bringing forward such a bold
amending Bill. I hope, it will be ac-
cepted by the working class as a
whole.

ot vmieg Wi (¥det) : Aax
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ek g Wk WY figee o §
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faa, A4 27 7% A1 TF AT FT HE
oraar AET T ) T FI|T T 1967
§ 9.20,579 Fo WIFU T HIeT
MPpA SR LT T S, 19097
14,74,585 ®o, 1970 ® 19,10,
169 0, 1971 & 26,57,209 %o
19727 31,55,392 §o HIZL #Y
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a1 w=ar 3 fF a8 FqT T & AT AIZT
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FOE & o THfITT wT & T W (F9rT
FT ATEAET F FIOT AT F AT
HYT AT T FTAF TG AT TV AT A
gairr ¥ v gy wear, wit st
FI77 A IF T HW@T ST CF &
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gE ¥ T IT F g9 wEeT
sagrT W17 IATT AT FHA FrAv
wrfgr W o o sgfaad Free
wrfee | A< faggaar & § arew frawes
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g W 7% faw @ v ) g ey
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oo 97 % Tree it &1 ag vay
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et it § ar Y Fr ogt o e Y
Tt & gy Wt § g ¢, e
firdww §, gt ot Wi §, et
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¥ o gy §, wokww GeT § A
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AT A qF § 9 SEET aand A
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T 17 q =qfaq & aveez, 3, §o mHo
wro & THEY ¥ AW 1 Afzfeiz
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qTeT qT @9 B @ & ) T av Ay
T A @, w6 ;e 6T zar
wtag‘?a’rmg:zr‘rfmmm‘ram
AR ¥ g7 w6 & 1§ wrawy qrerar F
s TN wGR  wifn Sreas At
WY § TG F7 AFA & | AT 70547 NG
Y § IAF! FIAETET wife ATy
# Fud ¥ g fedy gf ara ==& &
oY AL ATY W AT fFAE a1 W
ats afar # fear awarg s ww
7 ¥ FHlegw @z gmawew & 37
sraq nefafaswa g frar 2 )
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Ayar @ ;W Fw e T oar

ST BT aEr 21T RAT 2T 21 TR
2 A AITAT AT AT 2| 797 H/IT
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ECICCIRAR 1l i AR Tl T A

Fa o wSgeT A0 T ORI TEE

IAT, WHA GEAAT AL A ATIL FAT

T WX HEEA H %17 IwWEIEr
FTH 7 ¢ TAAT S & (9939 FET

qMREAT E

SHRI B. R. SHUKLA (Bahraich):
Mr. Chairman, Sir, I weclcome this
amending Bill. I think, it was long
overdue, as I have experience of
some cases arising out of this Act in
which many mill-owners have been
deducting contributions out of the
employees’ salaries and wages and
have not deposited for years in their
account. The legal difficulty is that
such cases cannot be instituted in
court under this Acl unless there is
a complaint in writing by the Region-
al Provident Fund Commissioner.,

Qur society is still dominated by
vested interests, mill-owners, mill
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directors, who are hand in glove with
thése big officials. They dine with
them; they dance with them and they
linger on the filing of the complaint
in court. However, after repeated
efforts, if any complaint is filed in
sourt, then the penalty provided under
Section 85 of the Principal Act is
that the offender can be let off with
light imprisonment or fine. This
amending Bill is very welcome in this
respect that it makes awarding of im-
prisonment of three months as a com-
pulsory punishment and they cannot
be le! u1 with fine Under any crimi-
nal law where there is any discretion
left 10 a crimmal court to let off an
offender merely with a fine, that
would not deter the big monopolists,
big mill-owners and vested class of
people from repealing the crime

There is one thing here. In clause 4
of the amending Bill, a provision is
sought to be made that where he
commits an offence under sub-clause
(a), there shall be imprisonment for a
term which may extend to six months
but it shall not be less than three
months in case of failure to pay the
employees’ certribution which has
been deducted by him from the emp-
loyees’ wages. Here, the punishment
is six months but the minimum pu-
nishment provided is three months.

Another salutory feature which has
been sought to be introduced in this
amending Bill is provided in clause 9,
namely, “a person who fails to depo-
git the deducted amount in the ac-
count of the employees’ provident
fund shall be deemed to have com-
mitted an offence under Section 405 of
the Indian Penal Code". That is to say,
such an act of deduction but not de-
positing in the employees’ provident
fund account would be deemed to
be an offence of “misappropriation”.
Now, there have been certain rulings
where such deductions and their uti-
lisation by the employer have been
deemed to be an offenee of “misappro-
priation”.
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(Shri H. K. L. Bhagat in the Chair.)

But there were other camrts which
took a different view, Therefore, the
msertion oif this new clause 18 a pro.
per step in this direction. While it is
going to be an offence under Section
405, it is also an offence under Sec-
tion 85, that is. for the same act two
offences are pemg made out, one
under the Indian Penal Code, where
the punishment is much higher, much
more severe and the other under this
very Act, T want that this depulica-
tion of offence should not be there.
The offence for misappropriation can
be initiateq in a court of law even
without being a complaint from the
specified officer; the court can take
cognizance of such offences even on
a complaint by a privale pcrson; the
employee himself can initiate the
criminal proceedings, but the rights
are circumscribed under Section 85,
of this Aci. Therefore, the hon. M-
nister may kindly ponder over this.
matter and bring an appropriate
change thot even an offence under
Section 85 can be initiated and the
court cap take cognizance winthout
the sanction of the Provident Fund
Commissioner, otherwise my submis-
sion js that the benefit of Section 85
would mot be available to the emp-
loyee.

So far as Section 405 is concerned,
the police would not take cognizance;
they will say that this matter is
pending before a high officer, why
should they go out of their way.
Therefore, this duplication is unneces-
sary; it will create confusion.

It is a welcome amendment that if”
within the time fixed or within the
time extended after the conviction an
employer fails to pay the amount, he
would be deemed to have committed’
a further offence for which hp shall’
be liable as provided under Section 85.
My submission i, for how many times
he would be deemed to have com-
mitted further offences. A person has
been convicted for failure to pay the
amount, and he i3 again convicted and
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again fails, how long we can ex-
this. After all, the aim and ob-
is that the person should be pe-
by awarding the sentence of
My submission is that
best thing would be that there
be a provision for payment of
interest at a rate which is higher than
the bank rate on the arrears of the
deducted amount. The employer would
not be tempted or inclined to keep
the amount because he would have
to pay interest on the arrears at an
enhanced rate, which would be more
than the market rate permissible by
the bank,

gEs

:

A

Yurther, Sir, the payment of such
arrears should be made the first
charge on the assets and the resour-
ces of the establishment or of the
company. That will facilitate the pay-
ment. After exclvding the dues which
are to be paid to Government, such
as the Excise duty arrears, sales-tax
arrears or other governmental eharges
the amounts which become due to the
employees, should become the first
charge and the property of these es-
tablishments should be attached.
Only then the arrears can be cleared
up. Mere passing of the law would
not go a long way in helping the
wage-earners, the employees, A salu-
tory provision should also be made
that prosecution can be initiated
without the sanction of the prescribed
authority.

With these words, I whole-hearted-
ly support the amending provisions of
this Bill

SHRI C. M. STEPHEN (Muvattupu-
zha): ‘This Bill with respect to which
I woulq submit I welcome so far as
it goes. But I am sorry that it has
not gone for enough. This is a half-
hearted measure. As I said, half-
hearted although it is, it serves a
rcertain purpose in the matter of rais-
ing of the wages whereby the emp-
loyees become entitled to the benefit
of the Employees’ State Insurance
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Act and the collection of the money
js made more stringent to a cerfain
extentt But I was feeling and I
agree completely with Dr. Ranen Sen
with respect to the so-called punitive
measure, it is al] white-washing and
a camouflaging affair. Let us have
close look at it which Dr. Ranen
Sen has very ineisively made and 1
have only a few observations mgre

to make.

The Act as it goes makes an offence
under this Act punishable with three
month's imprisonment and a fine of
Rs. 500—something like that. Now,
one particular offence is bifurcated.
That is the failure of the payment
of the contribution. There, three con-
tingencies are contemplated. (1) The
payment of the amounts of the
employee's contribution, (2) the pay-
ment of the employer’s contribution
and (8) subsequent offences of the
same naturc. Now, with respect of
to those, they say that if it is pay-
ment of a contribution, then punish-
ment is such and such, but, if it is a
failure of the payment of the emp-
loyee’s contribution, there is an en-
hanced punishment fixed with an ab-
solute minimum, This is what they
have done. Bu! the whole mischief
comes in the proviso which says:

“Provided that the Court may,
for any adequate and special rea-
sons to be recorded in the judgment,
impose a sentence of imprisonment
for a lesser term or of fine only
in lieu of imprisonment.”

May I humbly ask: why this abso-
lute minimum become necessary? It
was because of the inclination of the
courts which we have been sowing
successively to take a soft view of
the things and allowing persons to
get away, may be, till the rising of the
court or a small fine of Rs. 10 and the
employee going away with all the
hardship. Now, the Parliament and
the legislative assemblies expected of
the courts to take a particular view.
As was stated here by another Minis-
ter the other day, if a poor labourer
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or & hungry man steals a loaf of bread
the court, with all fury and righteous
indignation, sends him to imprison-
ments for six months or may be a
year or two years. But, if an affluent
man, millionaire he may be, robs the
worker and does not pay, then they
are hesitant to inflict a similar puni-
shment on him. This we saw in the
execution of the Provident fund law,
in the execution of the economic laws
and in the execution of all labour
laws we have been seeing this. There-
fore, the legislatures thought it ap-
propriate that their hands must be
tied and they must be forced to give
this much of punishment, Having ac-
cepted that, herp comes a proviso. Im-
mediately a soft attitude develops
with the employer assuming that
there is some attenuating circumstan-
ces, circumstances whereby this was
not paid. Then, this seat of justice
must be given a latitude whereby he
can say, ‘I award him imprisonment
till the rising of the court or a fine
of Rs, 100’ so that justice may be
served. Is it not hypocrisy? Why,
for heaven’s sake did you bring in
this provision with a proviso added?
In the Provident Fund Act the provi-
so is still there. In the Gratuity Act
there was this proviso but the mem-
bers of this House fought and the
result was that the proviso was re-
moved and if it is case of non-pay-
ment of gratuity, the court has no
discretion at all. They will hava to
send me to jail, ang there is no dis-
cretion. With respect to insurance
with respective to gratuity hard

position could be taken. With respect
to Provident Fund under Employees
State Insurance Scheme why should
you give discretion to the court to
say “I find him guilty, he has collected
money. The employer has not paid
and, therefore, the employees has not
been getting the benefit of insurance,
he has not been getting medical bene-
fit?"  After having found all the
fact, why should you give discretion
to the court to say “for reasons to be
recorded in writing’. If that is done,
will all injustice be removed? The
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court may then get back to the old
habit of just patting the man on the
back and saying. “Al]l right I forgive
you. Be in the &mprisonment upto
the rising of the court. Myselt and
you will together rise”, I say this is
a half hearted hypocritic measure.

Now we come to the other question
namely of subsequent offence.

“Provided that where such sub-
sequent offence is for failure by tRe
employer {0 pay any contribution
which under this Act he is liable to

pay”

I am not sure whether where he
fails to pay my contribution, he is
punished. If he fails to pay for ano-
ther factory. I would like to know
whether or not that would be deem-
ed as a subsequent offence. I am not
very clear about it. Why this word
‘any'—I do not understand. Why
could you not quit “any”? If you
omit ‘any’ then it will become mere
genral. Then it will read committting
subsequent offence,

Then, look to the types of offences—

“(a) fails to pay any contribution
which under this Act he is liable
to pay, or

(b) deduct or attempts to deduct
from the wages of an employee the
whole or any part of the employers’
contribution”.

Now if an employer deducts the
entire contribution from the employee
then if he pays the whole thing. ..

SHRI RAGHUNATHA REDDY:
What was the previous punishment?

SHRI C. M. STEPHEN: Previous
punishment you have raised. What is
the benefit of it unless you fix up
an absolute minimum? What I am say-
ing is why have this in sub clause
(a)? You have now categorised it in
(a) to (g). The same punishment was
there. Now Mr. Raghunatha Reddy,
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speaking on behalf of the Ministry is
taking a serious view of sub clause
(a) even when there was hotch potch
as I have shown.

What about clause (b)? I am putting
the question to you, An employer col-
lects his own contribution from my
wages and pays the whole thing 1to
the other person. No offence commit-
ted? The offence is committed. Then
the employer is collecting his contri-
bution from my wages and getting
out of the hard punishment. Why do
you not have a look at it again? Is it
nof more heinous than the other one?

“(c) In contravention of section
72 reduces the wages or any privi-
leges or benefits admissible to an
employee,”

That also you do not consider as a
serious crime.

“(d) in contravention of section

78 or any regulation dismisses,
discharges, reduces or otherwise
punishes an employee, or”

That also you do not consider a
serious matter? Why could you not
put all this at one place?
Therefore if I deduct from the
employees wages my contribution and
pay the whole contribution....

SHRI RAGHUNATHA REDDY: I
shall take your advice and come for-
ward with an amending Bill,

SHRI C. M. STEPHEN: .. and pay
the whole contribution, then he is a
mild offender. It is not his money. If
he does two offences together, he be-
comes a milder ocender.’ If we robs
me of salary and pays, it becomes the
mildest offence?

MR. CHAIRMAN: Mr. Stephen,
the Minister has said that he wil] take

your advice ang come forward with
an ameading bill,
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SHRI C, M. STEPHEN: I under-
stand the spirit and tone of it. I do
not reply to it.

‘MR, CHAIRMAN:
should. ..

No, no, Yyou

SHRI C. M, STEPHEN: I do not
reply to that. Not that I do not know
how to reply it but I do not expect
that sort of reaction from a person
like Mr. Reddy.

So, this is the total picture.

SHRI  RAGHUNATHA REDDY:
What I said was well-intentioned. 1
fully realise the significance of your
speech. We are keeping it in mind;
we will look into the matter.

SHRI C. M. STEPHEN: I accept his
assurance. Therefore I am winding up.
Al] 1 am submitting is only this. The
Govrenment as a whole, not merely
the Labour Ministry, in the wake of
the present emergncy, should look
into it and tak a stricter attitude to-
wards certain types of offences, offen-
ces against the poor worker and
against the economic laws of the
country. A stricter attitude has got to
be taken and that is to be reflected
in the laws which we are enacting.
For whatever has been done by this
Bill I compliment the Government for
it. But my complaint is that it has
not gone for encugh. I do not agree
with Shri Shukla ji on his comments
about the amendment of the Penal
Code. By reason of this amendment the
worker against whom an offence is
comitted under this Act can on his
own go to some authority in spite of
the collusion of a few officers with the
employees. To the extent it has gone,
I support the Bill, but I repeat what
I said in the beginning that if would
have been better if it had gone fur-
ther-enough. But, Sir, I take the assu-
rance of the hon Minister, that in
leisure time he will have a deeper
look into this mater.



129 281 cAmend.
A ' ment) Bill

off Tmreare wrelt  (gEAT) ¢
wurafy AEveE, oy @ frdas saard
TR AT AT § genE wege §
¥ v w1 v v ) F e
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woft oft 71 savy st gy 1+ OF aga
qIX FEEET ¥ qgA WO AT Qe
Tt E1 & Fae gegaraAial o wrse
FRIAATAT § I@ A ATH WA T ST
frargmt 1« wTe R A Fegd & Y
JAT HT @ E WA wrieE www g A
2 a7 vy 7Y AW IT W AT W XY
W IR 1N SFF @R
§ 1 zatfae W oY 3% gfFaw § s
FE AT FAHAT AT F G AAH
#Y srwet €Y Fm | wfE a1 w1 owalg
HCHTT #Y 78 WY F@AT gy fF € ow
s Froew v afeswr afafez
FIfE F 9 N @ ad® § gaaia s
TRy & 37 7 wgE AT § AT g
T € | Y WIq &Y WAy AT IR §
fa g wagQ =Y sy & wavar fafwe
¥ A&, 9 Aarfal ¥ awr @7,
g ITW G LT R AT A, ¥ A0 A
W REATHIY FT FAA § WAL W
q 7E = ¢ | A aTe e
& STy sv A fRar st wr §

wegaTel ¥ w9 orrey, feedaha
F 9 oy, 7O #Y @ wf gAar
a8 1 Tt T w2 S A war
fore v oY wrawrwaT £ § o T
frerdt wfi & 1 & feAl o e WY
goarré a3 fadar Wt § fF ag zar frdnlt
s ag ar vt faenly o oy aw
§, Fwwr € oo urf § Y wewEd W
ot & | rfrmr wrra & wrevaTe ¥ ST
Tt faar amar § Fawrae & o o,
T WY i wfYe, el wfgy, fingex
& e e A T B 1 wtve ¥ emraE
& g fs s A QT R oY, Iw X v
1188 L83,
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*T e ¥ faar e oy o w7
qrseT ¥ fegr arar £ 1 Wy o Awrd
g T Y & wr qrowe ¥ famy, W W
FIH GH & 1T | w @ Opwae &
qTH 9T QT W ot @ Y &Y w7 qree}
agY &gt fawrar 24

TN ¥ OEAMET A9 A § wronns
frarfort o age a3 @ § 1 W foaer
ITT F7q § a7 &y vt off aod
TEX FT IqTT FT AAT § | THY wARY
# g &Y afy wafe qar 7 & sadt
A ¥ @ & ey d ¥ e
1w aar g & ATy O A oy
¥ 7 T &)y §, I oy il
Foe! T T W7 Aga R N F9
waferr o Y sy 8, oY ¢ it
I B A ardr 1 Foy FRdew @ WelY
g ¥ f o ot Trfir oo Sreaamt
® are o7 § form of %1 sy v v
HTHT AT a7 ¥ @Y § 39 ofer &
SATAT § SYTET TAT Y (T | U1 WS T
9T TR e SrRT @E sl ) ad
g gy eved o, 8w ), T
q¢, gerarel § of.F surgr agr§ A,
AT FTIT YT AT T I, AfeA W
qATH FTUTFaE ® ¥ UTY XGW W 4w
grar & s Gefafagve qx sy aw
gar § | wiag defafras w o
s T § ST A I FW H7 wfow
FAT Y | ew ¥ el wi
g Afg ) ag W7 O & AN
fawrit % § forer & wo 1 fawr
fuawrt @ fawmr awr gt agr &
¥ FT O ¥ eI § Wit ST
¥ sorey 4w § w1 WY g fefadr 6
TRETE S qEATFX | NI § Aoy
R 30 ¥ o ol § Fww AT
v fedic Ao § 7 Wy A X
X9 T e o O 8 i O §
e foed ol qwed flede
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fadity fafismar ar frdwe Fafrer &Y
WETH § 7 W X6 T WY 4T AR
¥ = Bfew * @ & W w g7
firdm fis wfaste wgd &t @ a@
%t fafieear a8l fradft 1 afe o
# gred & A A v TR
7 ferg & &Y orasd ez & fog, ww
WITETEIA § T st @
% | AT ¥ Aeg Fwt W § T A
oy &, fo7 7gi o § ) s W e
Pororar €Y & | T8 <% s Y By ?
§ q@ wrt %Y &Y sy | §, AHR Y
A RaT § w4 5 ag s wafef
AW I g e AT Y Y
g

T faz Wi 3 v wav @ e ey
@ wdf F Ay zEr qr et ? EET
fagq amr & 7 g1 W @
fae® amar & aY TaT A At @Y
HYT WL 7 i AT A & A9
& oz T3 FT AAFL TAT AT | TAT A
AT WTAT A AT A AT AE Y
T SAFEAT AT A S AT T AAT §
wg w37 ff g, WA @, wwiwda
¢, e 7 frate § Y <@ wrwm
qriwrardiz ¥ o gw @wr At @, gt
¥ fid ¥ W ag ava B Il )
¥ §AT O AT F WY A ATV ALY
oift wi fr wr &7 R faowam
g1 o T qor § fir ag Sw saver Wl
& WY FT WY F1E Aar § Y W AW
¥ W9 B FT OGN qTATE )

F agm fe @ g aW AW Q@
$ & 9T M1T AT ST AT gy WK
Ty, fady Fafiresr ot srevare oY
sygeqr P wifgg |\ oW fag wik
A sy fi g oY ST Y o oY e
&, ¥feer g oY g § fo wgar o o
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W werars| T gheradz g gt §1 %
QY g § ot a¥ 9 swae , Afawr
ST FT AF FAAT O AT AYAT 2
FHA FAH G0 gk § 1 oW N sy
T T T § | W 67 G, wewavat
A 99 qVg 7 swAeyT AE &1 wiveay
#Y fafirear ) s @Y sgA ww g
fam s & vt wfee 38 oo
g ATd & ghAT F A
&1 WIE | 99 A 77 QXA 9oy TEy
a7 ) TR T FY ATE § W19 FT 1A
fewray avea g fo dar S forar s,
SETT 9TH 97 "wgdl ¥ ar ° €Y §,
S wrfers AFT 2 YR & IT A1) AT AW
AT §7 R ¢, ] a9+ &,
ifou afFa 78 47 1 qgw &,
e aEr gt o fiv & fag @ @
g Im A I W A AT o G @
g arver 2 1T aE A 9 T e
ferrmr wgar g0 Wn fawmw @ B
HTT T 4 G £ O ATE FT 4
AET TW ATH BWT | O HALL FUTRT
Qe g | FIAT FIAA WG 3G A1Q
wnd AfFH T TR T IR AW WY
faemr &t fev s A@ ==
SHRI RAJA KULKARNI (Bombay-
North-East): Mr. Chairman, Sir, I
wholeheartedly support this amending
Bill. There are mainly three points
in this amending Bill.

One is, of ccurse, enhancing the
wage limit in 1espect of insured per-
sons from Rs. 500 to Rs. 1,000 per
month. As a matter of fact, this has
been long pending. The purpose in
enhancing this woge limit is, of course
partly to bring back—it is almost like
catching—some of the insured work-
ers, some workers who were, few
years ago, covered under this scheme
but subsequently had to go out the
scheme because of the increase in
their salaries beyond Rs, 300 as a re-
sult of increage in dearness allowance
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and so on consequent on the increase
in the cost of living index. Therefore,
in that respect, this enhancement of
the limit has the purpose of bringing
back those who were out of the sche-
me. There is also the purpose that
by extension of the application ot the
Act, more people can now be covered
from &ll mew industries. Now, more
people, under the Shops and Estab-
lishments Act and other  services,
would be covered. Therefore, both
ways, this enhancement of the limit
would give more coverage and wider
coverage. It also entails more respon-
sibilities on the part of the Corpora-
tion and I am sure the Labour Minis-
try will look info the working of the
Corporation from that point of view.

Now, when we are trying to bring
in more and morc workers from
different industries, transport under-
takings and other services, we should
also go into the structure of the Cor-
poration, the working of the Cor-
poration and the benefits given
fo the employees. We have to
see how more efficient service can be
rendered. I am sure the Labour Mi-
nistry will look into this, As a matter
of fact, we were thinking that the
Labour Ministry would bring forward
a comprehensive legislation on the
Employees’ State Insurance Corpora-
tion for the purpose of re-structuring
it and giving more powers to it. But,
we are still missing that comprehen-
sive approach of the Labour Ministry
when the Corporation is being given
more responsibilities, There is a ne-
cessity to reorganise the Corporation
by treating it as an autonomous Cor-
poration. Now, when we are raising
the wage limit bringing in more wor-
kers and thus increasing the quantity,
we should also look to the quality.
Our Labour Minister is conversant
with the principle that guantity also
changes into quelity. Therefore, the
present status and the structure of the
Corporation must also undergo a
change. It must. become more autqno-
mous. I hope the Labour Minister
will, in' the immediate future, can
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forward with a cofnprebmalve legis-
lation on the new status and functions
of the Corporation,

The second peint that is covered is
in respect of fines and penalties, hard
penalties, Much has been sajd about
this and 1 agree with all that.
I do not know with all the harsh
penalties now sugested how far they
will be effectiv(, how far they will be
implemented in reality or how far
they would be more relevant. But
with all that, I would like to have a
clarification from the Labour Minister
as to how far the penalty provisions
have heen implemented in the past.
Of course, every effort is to be made
for recovery from defaulters.

Take, for example, the crores of
rupecs which have yet to be recover-
ed, contributions deducted by the
employers, workers’ contributions a=s
well as the employers’ contributiorns,
not deposited, thereby making & de-
fault. Years pass away. A lot of pro-
ceeding have been there. litigation has
been there. dow to avoid ijt? I do
not know how much time of the offi~
cers of the Corporation is wasted in
all these reeovery proceedings, There
has to be some kind of an arrange-
ment for the reccvery of these contri-
butions. Something has to be done
apart from providing for rigorous
penalty. Will the rigorous penalty
now provided reduce litigation and
time spent by the officers of the Cor-
poration in all these legal proceed-
ings? Probably more time of the
Corporation is spent on legal proceed-
ings than on the administration of
medicines' or hospital arrangements.
So I would like a proper study made
and a report asked for from the Cor-
poration about the time spent on legal
proceedings as compared to the time
spent on medical treatment itself.

The third point to which I would
like to draw the attention is in regard
to Sec, 93A-Clause 8 of the Bill. I
would like to have a clatvification om
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this point. Supose there is & big de-
faulter, the transfer of establishment
takes place and no lability comes to
the new employer. The proposed sec.
93A reads:

‘“Where an employer, in relation
to a factory or establishment, trans-
ters that factory or establishment in

. wholg or in part, by sale, gift, lease
or licefice or in any other manner
whatsoever, ”

What does this expression ‘or in
any other manner whatsoever’ mean?
Does it specifically include acguisition
proceedings? Last year when Govern.
ment through the National Textile
Corporation took over the sick mills,
the original owners of the sick mills
were defaulters. Dues were to be
paid by them. When the.mills were
taken over and the Bill came here the
Corporation had to lose crores of
rupees which were not paid, which
were due to be recovered from the
old employers. Government refused
te take up that liability. When this
has happened in the recent past, as
early as in 1974, are you including
in this expreasion ‘or in any other
manner whatsoever’ acquisition pro-
cesdings. They do. not come under
‘sale’ or ‘licgnce’, but do they come
under this? I would like to have this
clarifieation,

With thespy words, I support the Bill,
16 hre,

SHRI N. K. SANGHI (Jalore): I
rige to support this amending Bill
My friends from both sides thave
already saild a lot on the working of
the Employees’ State Insuramce Act.
There are two basic points. One is
the penalty provision for non-payment
of the employees’ contribution; that
has heen made more rigoroug ‘The
other thing is that the workers are
pot enamoured of the services ren.
dered in the hospitals, The special

serviceg that we want the workers to
get, workers who pay their coptribu-
tions, is very much neglected.

If we look to the history of the
scheme, it was in 1943 that the system
was mooted. A special officer was
appointed to work out a social
health scheme. The State Insurance
Bill was brought out in 1846; it took
almost three years to do this. This
Bill was passed on 2nd April 1848.
But then it took again four years to
implement it and it was in 1952 that
the scheme wag implemented in Delhi
and Kanpur. I think that we work
on making changes is going on at a
snail's pace when it is a question of
making desirable changes in the
scheme. The Estimates Committee
Report, 123rd of 1969-70 and the
Action Taken Report, 133rd report of
1970-71, are the basic pointers in this
direction. The recommendation of
the Estimates Committee was that
employees drawing a salary of
Rs. 1000 should be brought into the
orbit of the scheme; it was made in
19680-70. In 1975 we are implemen-
ting that recommendation. At this
rate I do not know how we could go
ahead with the provision of basic
health service to the vast multitudes
of our people.

Another basic recommendation of
the Estimates Committee was about
the merger lof the State Insurance
scheme with the Employees’ Provident
Fund. The hon. Minister of Labour a
few years ago said that a whole
scheme had been finalised and would
be brought soon before the House.
Even five years after the statement
by the hon. Minister, no scheme for
the merger of the State Insurance
scheme with the provident fund
scheme has been brought in, Now,
why do they want a merger of the
two schemes? Because we find so much
time being wasted on paper work and
complying ‘with formalities with the
rgsult that the benefit that should
really go tothe workers did not reacH
them in the desired messure, Even
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' industriel undertakings had to do so
much of paper work and that was why
the Estimates Committee recommend-
ed that there should be a merger so
that thg paper work would be reduced.
Unfortunately that has not been done.
We want to know the reason why. In
the Action-taken report, it was stgted
that the Government had appointed a
special officer to work out an integrat-
ed scheme. That was in 1870-71, We
are now in 1975. What has hapened to
the integrated scheme? 1 also feel that
the scheme should be integrated be-
cause the old scheme is archaic, out-
moded and time-consuming involving
2 lot of paper work. In 1948 we pro-
vided that the employees should be
issued a card ang the contribution of
the employees should be affixed in
revenue stamps. A lot of expenditure
is involved in printing them and then
pasting them. If improvements are
made in the scheme, the work of the
treasury also will be reduced.

When a person joins an industrial
undertaking, for the first few weeks
he does not get any benefit. We are
in space age and things are moving
fast. Why should not a person get
the benefit from the very first day
he joins an industrial undertaking?

The whole working system should be
re-oriented to avoid labour on paper
work. A lot of paper work will be
eleminated and recovery payments, etc.
will be simplified. Other benefits
would also come out from remodelling
of the working of the State Employees’
Insurance Scheme. In Rajasthan, to-
day, we have a beautiful E.8.I. hospital
construction in Jaipur. A very good
surgeon who had been transferreq to
this hospital said that he was unable
to work in that hospital because there
was no anaesthetist, He said unless
an Anaesthetist was posted there he
could not do any surgery work. After
his transfer to that hospital he work~
ed there for a few months without
any operations being done. Later he
got himself transferred to some other
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hospital as he could not do surgery
there. Similarly in Jodhpur we have
seen the ES.I. building where a me-
dical hospital is housed, Here for any
specigl treatment these employees
have to go to the main State Hospital,
After they are treated there, since
medicines are not available in  this
hospital they have again to go to
ESL dispensary to get their medi-
cines. This ES.I. dispensary is a
couple of miles away. These are the
practical difficulties faced by the gick
people and somebody should look into
these matters,

Sir, you have also brought a modi.
fication of employees’ contribution for
a wage earner getting below Rs. 2.
But the recommendations of the Esti-
mates Committee in 1969-70 was to
exempt the wage earner helow Rs. 3.
A lot of water has flowed down the
Ganges. At this late stage, why should
the Government not have decided to
exempt the wage earner below Rs. 3
from making his contribution. The
present day value of the earnings has
come down due to inflation, etc, and
the value of Rs, 3 is already very low.
There has recently been another prob-
lem. Casual workers are employed by
industrial establishments for annual
white.washing and repairs of their
buildings. The ESI  Department
wanted the contributions from thege
casual workers also, The case was
filed in the High Court of Rajasthan
and the High Court has given a deci-.
sion that such workers do not come
under the ambit of the E.S.I. law and
no contribution should be demanded.
In spite of this, the Director in Rajas-
than has been issuing notices for pay-
ment of similar contributions from the
factories and industrial undertakings
for payment made to the casual wor-
kers. But it was told that an appeal
has been filed with the double bench.
But once a decision has been taken; it
should stay till it is reversed and the
Department should net have proceeded
in creating harassment and difficulties
in this matter. Such administrative

1
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problems should be tackled by the TRO TRy w1 K R Qe
Government to avoid genuine difficul- T Wi 3 & ol it o Qe

ties of the undertakings.

1 think the Government would con.
sider these redical changes to simplify
the procedures so that the working
would become easy and also imple-
ment proper medical care scheme to
these workers. This would go a long
way in improving the faith of the
workers in this system. Thank you.

o wwm  (sFgafww)
qradry wwafr off, § oaemEs 2e
fwrty gWwdz  fasr, 1975 Wt
A 7 & forg aer 3wt | aREedr
¥ waE AT g @ A8, U
®ORT ¥ & oY @Y fawmr sae wre
=W @ § 3 gfewh A e
¥ ok v it § 1 e 9w fawm
M Wz Sar gar A o7 /I w7 ar
$ WY wrar agd Aiw & &/ @ )
& ¢ fad oy *g @ ¢ e 7€ forer wae
g B, AT & g v faarga
T ®H gARK ? AA-wiAey ofead
w3 @ § N T e fourede ¥ &3
§ 1 wifgg & ag ar fr 7w feurdd
wfide wifray # faar smar s
qogd & fod O awd &, N G ayw
wwx §, o % ag far s wfid
qr, Afew 3 3o Uy OO AR R
wr oy &1

wwafer oY, W19 & Ao F o
wamIe AT, ...,

MR. CHAIRMAN: Mr, Kailas, 1
am sorry your name appears eaflier
in the list. I apologise to you. Now,
you may continue.

WowNm : ) wwar § fr ddr
oy wfore &, & ot o e g

m{oﬁ:m“rqﬁimtlllﬂf%
& wrar g, iy by wrE of v ¥ fe
arag ¥ woft oY Qe facew o T
R 1 ATcT WY e A ¥ ) guTT HEQ
gfes SW & GETTAHA § | - HT IPRT
wodl wYar gwr, & T afaw § oY
TR Y ag gu ¥ g gq § ? Gww
faeew 4 a a ww fawr & & oY =Y

WEAT AW Wer o aga & ahy
sfaa & At aww ¥ 4 wran fr e
NEAL § 999X § "7 # 98 WitEa
qUT E | WA 500 ¥ 1,000 To
frarag o &, v k@ sgm &
1,500 Bo g T7x ATed | F41 fF ag
SHHT g9 @A ST Tg & 99 T9 W FT
g¥ efaT wieas) grvare g \1T eT9ex
Fhee § IEAT |

T X 6 WEA q 1 WA FT qAT
1 frng andy & 1 9 W g )
qIy &, agr ax Wt wfiee dfgT @R
wifgq | fomr wifewt & a@t s
Tweet %X faur 799 & WiTwr
W AT TG FOT FTHE I B S1F Wy
2 o7 wfawr 71 & g9 7 o,
afe 42 faar wage w fog Wfeeww
afafre Y faoar 7 wifes &9
IT 74 @ & AT FE I9 ¥ Fygdm,
o 77 fom & qar faur § 9w w1 o=
weraT ¥ g Nfgd W R aw X
w9 AgT W § 1 g (@9 ¥ @
won gq F§ 1

fred 9T U™ & A WY TR
mmﬁéﬁmﬁ%qﬁmi
ferd wurk & 1 o og @ ¥ fr ol
¥ wdwfedt ¥t wie ziwdE & ot
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¥Y ¥t i firar, @ A 3, 4 W
wid o xw afg { o &Y w5 o
W ¥E S ®) A e dY ag faw
age & afpar § wraw | AT U
fag wrf, w7 ARy WX o AT
I T T UF WIS AN A g
¥WT WX a8 38 fr o felt A @@
qIT, THATT wree fir @ 100 %o
Ay AT Wi o g 1 @ w ol
oY 3¢ gar TfEd | w0 6w ¥ el
qW WA B agrf W ? FE A gO W
daar fear & afer 9% § AT W
twEds Afcre sy agarzar g av 100
To ¥ #T &€ IAT RIT | 50 & T
TR 1 1w ¢y Afaane e w
T3 FT gor ], Afrw qF swee 7
T Fax § o Y wrew & qwr oy
T & & w0 aTedr sitdex & Y
WY 39 & ' ST AE T QF AT
H F THFC Y FE T A F w3 E
wqfad A qgF 9% ETHT W W
FY R & 9 FI A AW WAL ST awAr
&, ST T HIA AWTA F q1 ST @ |

dwa- wuf &, AT ot R, A
ey T8 fawr o &1 aw welt Wt A
W & boq frfreec M aT ¥ &
%‘F‘l’-ﬂ'ﬁfwaﬁm|mqﬁ_
Fafy gy a o am
T &, TN AR W g ) A9 oY
gt &1 wEreRT i e WY g
T § wagd ® f9d, 9w § Jw A g
wEAT & | Wagdl w1 TWR w9
1 Q¢ & a5 7w §, & A I W
o Tgrd o ver § 1 AfeT s ET §
I T A ot Y [ ETE T ar
§ =% ot aveng ) W faad
fir o It W oY gew feqrddie W
wia wC @ & A ww & welt ot oed
o T fad@t 1 wr Wl Iy,
el o ard v AfY Tw wRA | WAy

ment) Bill

W @ % a7 99w dfer gwee
w1 Gfafrdaw fow feardiie & o
WAL FAT AAT T G wTAr o §
fir feafa & garedrn Wi don feodde
§ ot fades & ¥ ag Twed a9
¥ S qFTC { wIH ¥ ;O

& ¥ 7 T f g WAt ofr faelt
¥o o mTEo wEwaTH ¥ WA FY | WA
T A & A g gET TE A Wi
¥ 9w * qamar fr &9 forfr & gue
firar AT @ 1w A § ww @R
#RIT 9T UHo Ao THo Qo ovT Nfaq
a7 =R e fifad st aw A
T AT FATAA § AT I AG F@
WIeE 9 WY &3 §, A Arfe W HIgR
TiadR@ g rarm et R E
ST HFgw QA a@ w0 A WY ORE
#ifod ar I= gt W & & ar
o feqrddiz dw T ¥ wRF #R
FRAT | AT ST FT ATH WY &Y A1 o
IR §o0 AR A feurdiigy § wean
¥ Gsfafremw & fod swnfedww &
g at Y @ v g st |

fo wHo wWife WEAW FATRL
I A WoST AT | Wiww 1q g
T O @ T ATEAT 3T F WA
Ao AN Tw @ T o 15
ToqC AT WY T W@ & ag WA 7N &
aH A FW E 1 15 To NfT T Ww
¥ wga ogdr aveT T W OF &
wEef 20 25Fo wTAT | AT ¥
o & 3, o W ¥ AR e
%T W R 7 @ § O w0 # wfg@
fir forr zee & wregarat # €0 o wTEo
e @ § i ad § 6 sy
qu wrw o &) sfe & o &9 wve

¢ T wro ® ¥Ar Wil |
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™ Wi ¥ arq F ey sl off WY,
‘e ane At & wurE oAy off W aurd
T Ay § W wgAr wrgan g v fav
TRy mit & ow ¥ falt @
wakar  rag fanRere wrl « e
Tor R At ovdt a@ ¥ A ST
A we F@fr

o wag w1y faeeiwe  (Wém) ¢
gamfe v, wimd wwwd 3N
gy aga g d W & wiowas
AT BT FA wATE 1 Tyl wE R
wrfadi A Fgragy 2LH AR ® Ae
s 7 e wmirmaafer o fog
wré off ¥ WY TERA E R A Y TR
¥ greg § w1y §, W9 @7 AT T
¥ fir 37 a3 fee & ox @ fa=re fimar
XY WdifF @ ara AN §&7 ea §
BT ArarTCew & wanfaw S A awar
T )

og 9z IW A7 oarw e ogand
W FY NI IAT AW FT qrAAL
Tl 41§ AR FENIER # a®
CRCEICRA SR TCIL g SL R CF 1
WO AW § AT I TTHRA G 2w A
TS gETAT qrEd § | w0 O § gy
&1 97 sarar gt AYNRW wdE af @
HIT 87 &7 IYTRA WAL FATE Al
FRWHaw o g @ fw
JAZL A FREATY AT J@ H A
77 W § g Porat wea wge ween
&, Sa ) 9u A o frwa, WS ww
AT FAT §, Tq W qga AT fawan
) gmfrs jqaw ¥ fagw ¥ o
AT fwaAT oa,87 Agaa war §, aover
& o oy v fana sadT fr ww gy
[ IF I8 ¥, 7 S @ qATeT § womar
gfwor qw 24 sr ey gicafee gar
&g W i et TiRUAT g
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N 7 fod o W & w7 vy fgear
Farma arfgg afer oW o mme & o
e oY Sl Y wifigy, S Wy wew
wgeT wrfgy, dfe ow aw g dwm ¥
TR AT FTHTE E WY A wy A
HTC B 99 & oy warge fawrr §,
FAFARIAHTTFLE WIAATHT AWt
adigar 1 eg AT R I il
oI 37 &1 AT I @ ¥ A
F AW AT § oF s feqdnze W
frammurra s Al s § e og
fawrr ot 2, 5 & grer vyl 1 fegfir et
FATFEAT AT g AT g w |
TS UET WNET FIAAT § TgoAT gy
g ag I 71 fyeey wifgu afew &
g frprag Y R Em AT ¥ d
A AAGA A FHAFWTEAE, T H gown
ag frrae et & fr ot forelt <o, &5y
TEARINEA H1R &Y A7 7 gy e wworgd
¥ AT FT AT QO A &
ARG B | AAGLAIATEHT WA ATE
H AT AT Tl T FTA| F1 AT
2, 21, & sl W |rer @ 99 & wIe
o AL A I om gmfen
foqar oifgw 5@ & fog wereed
¥ W7 WIAW TA9 WAE WX
ga o yafasty A8 frerar § W orer
fir war farer & v ey o forr & farg
TN GET AT 9T wIN I2r § fF o
£O TAT 3T ¥ 74w v §, ag Arfeas
R TE T AWEAT ITNW Af S,
WHAINN S W9 N GATT FE
wifgg s foe S xw fawr w1 e
FE | A A ATEAV ATATE W ®
WTETT G WA H 4 T farwmer w6 ey
W T at avi e O Y fronedy
FH I F e @t wawary
fr g% Ao ?W AT WG WEGW WX
fa war AR forg o €1 otr <t § st At
s Rt s et § o AR
W o uw o wE T @, W
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weawred ) srtay g gl
& fewr ¥ day o w@, o & gwwar g e
g O Gl fecor gl Fovw o 2 @ wmor
wrfioe oY v w6 L ew faer ¥ SR
frdw e & oo § s ot s ol wom
fadmr s o e AR faw-nifert &
e & frrdv, S w0 & T X ) gl
TF T AraFTavea sy, ¥ew w7 v
s AfPTag weag T § AR
arfeet & W a8 o e e §
WET A6 WATAS FT ATCAT &, WA qF
I ! wrEAT A qwer @ ol
qg A § 6 worgd & wei | o
FR & faq oF 7% fem N wEred W
wnfee e d 4 firesr Y sraverd o Y
Frfgufad & g aagw F aw ds)
97 ¥ W aga wFd NE FAA R QY
&g g § {5 ag * $. 97 92 g% g1
AAZE oA fegdi | SR A gEIE A
N FoFAAT | A AT §,
I WO g yEwEAT 8, | wwiee W™
g w1 ey wrrer €1 WX S ®
AR NG B AT A B @ dw
5 s famdft Aemarqon €, @ og O
% Y are Y ST @ g ¥ Iq
Y A & 4TE, I9 &7 fAeig g | wE T
Fror Y ForgReY Fod) I Y FAw awaT § |
sy ga &, foa sy gorgd & e Al
¢, frw ocg & ) arar v ol 3
araT § W W W 9w § e faar
wrgm @ e o @ o fEEy
A AT TEAAWREAIGR A
Y qra vt § o oF sfaee s
1w g ¥ o wumrfoes govgat § o
¥ ora & Turra et st e
¥ oA T AT KW W oot T
& A warandy | welwg¥ wgw O W
qEUA e H MY g §F a9 9T {YE0
s fe srargdl & o et W AT
¥ & fag fpw owrT ot s
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W 97 § feaqert ¥ sfwfoe syfer dt

5 feard oz § s aog X F N wqm
e fau el s ¥ @eft w3
€ fF @7 5o & |y s gk §wife og
Y STt ORI & et § WO Si
T Rt § 1 gan? famA 7 T
s afesrcfargarg ok sl
FIA AT TS T@ ¥ Fve
foree o Y wrard | Y o e § & qawreny
g i gw #t forme ot o sfgg Wik
I AT AR T g, I
T & 2T T Faat EHT arfge et 9
w1 i O &Y g wrfee | v fawa
# 57 A g i 1 A a0
R A I A FOA FAT g
W T & o wng e Femree g
W frary & = W & fu s
afead W) wTaT 98, @ wwr arfgefore
F fF I FTTT IW ATHY Y IS EA
faadt fe s g urr A agan
ATt | AT I awre W &, o ay F s
g fF awaTe A o anfgg | ag o fawr
qeaT &, £ 1T T I FI& § AU
gada wear g Afew § oy wnwar §
fie wreft g OF age vl TTg & FAY
& 1 ofa e e g € o ¥ el
aﬁ:ﬁiwghfo@nﬂﬁo & I ST
t T N gaw agw qARA™
N AAZL § A I g ¥ AN
gy mga ¢ wg ferern fort F gt & f6
o g agt Aq Kfey WA gl
AT T T & g | g et
B @ o W g v qur I
qr A TH | g CoqqouTo  WEETH
¥ e Y & wiif agr Iw AT @ g
w8 2 W W wRarE g
q‘quo@om‘fo WRATEAL ﬁ@'
Y it fagwar e R
warge 9 & ferg et Jar § Afew ow W
forr SRt g | gafwg T
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¥ i oY [ sl agt ot gew &
Iq W gar Wt 7 § o sraee Y wfvde
TR 1 % 9 ey ot s § g o
7 fard a7 ol a0, o o oo e
&, #few g worg A o Agma Fward,
gfrard frd o< & s $orer 3% A
¥ s aF ) g g qaverarT £ s
TTAT AEN § I AOER ¥ W=
& amfor 1, farw, s e o fafr
X §, N ghramd wrea & Wik o7 =€
fora & frgomeay semed ag ¥ S
fodx fog o<z & fedl o R afao
e § it f faa s sndre=ar g
R R A1 & forg vt e oy qwv =
ATgaT A & 9 & T ST HAT g
g & ov sga wfinfw sufirr § ol a9
Fhree sifeq § 1 & gowaT g fr se gl
gufaaa wogi & 2197 & ST 4 gTI-
Ffer gAY SR T AT A A & TR
YA B AIRA AT W A I #1909
3 R f 37 F1@l F1 SF g
& erfteyw ) faw 3 8% T o
TH AW S AT A9FL W, TE TEYN
% % s S A v e [T e,
g A g s s sk @ R
fgar & I 9= @ < 5O WY F1H FEAT
g ag 30 & fiw ¥ w0

T IR & 919§ oW faw w1 @
ST § W FHYA HT E

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): Sir, I am
extremely thankful to the hon. Mem-
bers, who had given a very warm
welcome to the provisions of the Bill,
specially the one raising the limit from
Rs, 500 to Rs 1,000.

Some criticisms have been made

with regard to somg of the pruvisions
and also the working of the hospitals.
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Shri Ham Singh Bhai elaborately dealt
with how some of the hospitals are
working, the need t9 improve them
and the way in which they should be
improved. I am fully awure of the
fact that some hospitals in some
States are not in a very happy posi~
tion and that they are not working
properly. But it does not mean that
all the hospitals under the ESI Cor-
poration in all the States are not
working well. Some of the hospitals
are doing very well. I have no hesi-
tation to say that they are doing much
better than the hospltals that are
being run by the State Governnments;
specially in Tamil Nadu, Mysore,
Kerala and Maharashtra some nf these
hospitals are doing very well though,
unfortunately in some States some
hospitals are not working well. In
this regard you may kindly appreciate
that the entire management of these
hospitals the administration of these
hospitals, the posting of doctors, is
completely in the hands of the State
Governments and within the junsdic-
tion of the State Governmenfs, I do
not want to take cover under the plea
that it is only because it 1s under the
State Governments that it is happen-
ing. The State Governmenis are
taking more and more interest in this

matter,

During the Labour Ministers’ Con-
ference we had pointedly discussed
this question as to how these various
hospitalg should be improved and what
steps should be immediately taken. AS
a matter of fact, in the nature of pro-
grammatic action it hag been decided
that the Labour Ministers should
particularly take interest in this mat-
ter and see to it that the working of
these hospitals improve. You will
kindly realise that the hospital admi-
nistration should be under the Health
Minister and not under the Labour
Minister even with regard to the ESI
Corporation. That {s why there are
some technical difficulties involved,

The next day when the ESI meeting
was called, again this question was dis-
cugssed about the improvement of the .
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hospitals, the working of the hospitals,
thowayinwhichthestepsnhould
be taken by the ESI Corporation it-
self and what the regional coinmittee
should do. These questions were dis-
cugsed for nearly three or four hours
and it has been decided that the Regio-
nal Board should meet within a period
of 20 days and should go into the
working of the hospitals within the
particular region of the Slate and see
in what manner they ghould be im-
proved and should take the mecessary
stepg for the purpose of improving
the working of the hospitals and send
reports, I do not for a moment say
that everything is all right, I can
only hope that wherever steps aré
necessary they are being taken,

Another point that was made was
that ESI hospitals do not attract bet-
ter talent. Shri Sanghi particularly
mentioned that special equipments,
anesthetics etc. and specialists are not
available in these hospitals. Bearing
this in mind, we are thinking of having
a central hospital for a particular area
where we can have specialists, techni-
cal experts and also research facilities
so that, apart from giving specialised
treatment, those hospitals may be able
to coniribute to the general health of
the area i nterms of research.

Then, certain very pertinent ques-
tions about law have been raised. It
is only when 1 heard the speech of Dr.
Ranen Sen that I realised that be
knows so much of law because he
analysed the varioug provisions of the
law with absolute clarily and under-
standing. Of course, my good friends,
Shri Stephen and others have also
made certain points with regsrd to
the in ation of section 85 and
theé way in which it should have been
done. I am not for a moment saying
this section could not have been im-
proved; it could well have been im-
proved, For the time belng, when
this Bill was being drafted, we
thought that perhaps this msy be
sufficient. After these provisions are
made applicable and they work for
some time, if we find that revision is
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needed, there will b¢ no hesitation in
doing that,

Dr, Ranen Sen and Shri Stephen had
pointed out with regard to section
85(a) that we have taken it out and we
have provideq a different type of
punishment. Under the existing pec-
tion 85, it is only three months. We
have almost doubled the punishment
from three months to six months.
Even with regard to (a), compulsory
punishment has been provided with
regard to subsequent offence.

Then a pertinent guestion has been
raised by Dr, Ranen Sen and Shri
Stephen why it is not included for the
purpose of providing punishment for
subsequent offence by way of minimum
compulsory punishment. At this stage
I can tell you that the same type of
provision has peen made with regard
to the Gratuity Act and we wanted
some uniformity of legislation in re-
gard to social security matters

The second consideration was this
which  being a very distinguished
lawyer, he will understand well.
Whenever we provide for compulsory
minmjum punishment in any legisla-
tion, if the court on consideration of
the materials before il feels that it
doeg mot have enough evidence to
award the minimum punishment in
the circumstances of the case, it would
rather prefer to acquit the accused
than give the minimum punishment
to the accused. You may kindly re-
cal] that under the Indian Penal Code,
for instance, for dacoity with deadly
weapons or arms the minimum purish-
ment is seven years of imprisunment.
A technical offence can be proved as
an offence which comes within the
definition of dacoity with arms. In
such cases, the courts when they are
compelled to give seven yeargs qom-
pulsory imprisonment have rather
sequitted the accused than having a
feeling that conviction of the person
for seven yoars imprisonment ig not
called for. That is the reason why
t hag been thought o be reasonable,

iy



150 BS1 (Amendment)
. bl

[Shri Raghunatha Reddy}

It may be warrsnted ar not warranied.
There may be two opinions on it.
‘But this iy the consideration we had
in our mind, If thig consideration is
found to be upnwarraated, cerlainly, 1
will not hesitate to come forward with
an amending Bill in order to rectify
some of the things which have been
mentioned by my I[riends hete.

Another question that hag been
raised is this, The hon. Member, Mr.
Stephen who is also a very distirgui-
shed lawyer referred to Sectior 85A
where it is stated;

‘Provided that where guch subse-
quent offence is for failure by the
employer to pay any contribution
which under thig Act he is liable 10
pay, he ghall for every such subse-
quent offence, be punishable with
imprisonment for a term which may
extend to one year but which shall
not be less than three months and
shall also be liable to fine which
maéy extenq to four thousand
mmu

What we have mentioned is, “any
contribution”. For the purpose of in-
terpreting this proviso, “any contri-
bufion® must be understond. in (the
context of the objective as such. The
objective as such here concerns with
“any contribution”. Therefore, it
must be in relation to a particular
contribution relating to which an
offence has been committed. If this
violation is repeated, then it becomes
a subsequent offence and that is the
way in which the concept of “subse-
quent offence” will have to be under-
stood. I do not think there i any
ambiguity there,

Another point that has been ralsed
by my hon. friend, Shri Raja Kul-
karnd, about Section 93A is as to what
is the meaning of "in any cther mah-
ner whatsoever”, The transfer of axy
factory can take plack from one én-
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or in any other manner. The trans-
fer of property can take plice from
“A" to "B". As far as acquisition of
property is concerned, acquisition by
the Government is done by a statute
and, whether thig provision will be
applicable or not, it will depend upon
the nature of the gtatute which is
passed for the purpose of acquisition.
As to what would be the effect of
that statute on the provision of the
law, then only one can express an
opinion, not now. Therefore, I would
not like to go into that question.

Another aspect that has been raised
is about the provision of amendment
of Section 405 in order to take away
any ambiguity that may be in the
mind of the court that in such a case
of keeping money »f the employee by
the employer, whether it would
amount to entrustmeat or not within
the meaning of Section 405. 1 weculd
like to draw the attention of the House
to Section 85 of the principal Act.
Here, mens 7ea is not involved, If an
offence can bhe proved that the em-
ployer has kept the money of the em-
ployee—whether it is done with good
or bad heart, we are not concerned
with it—if once techaically an offence
can be proved, the punishment fol-
lows. No mens rea is called for. The
punishment follows., As far as the
criminal breach of trust is concerned,
where the guilty mind igs there, the
entrustment must be proved. For that
purpose, Section 405 has been amended
to remove any kind of! ambiguity that
might exist in the interpretation of
the law or in the minds of Judges.
That is the purpose. This has been
provided for the purpose of awarding
punishment for g criminal act. ¥or 2
criminal breach of trust, under Sec-
tion 405, the punishment can follow
if the offence can he proved,

., ‘The' punishmeént provided in the
Bill are  reasbnably geterrent. It
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these are not found to be enoughy
Section 405 can be made use of for
further punishment in case of a cri-
minal breach of trust. In these cir-
cumstances, I hope, the bon. Members
will appreciate, after allowing these
provisions of the amending Bill to
work for some time, if a revision is
called for, certainly, I will not hesi-
tate to come forward with another
amending Bill and get it passed.

With these words, I commend the
Bill for the acceptance of the House.
MR, CHAIRMAN: The question is:

“That the Bill further ¢, amend
the Employees’ State Insurance Act,
1948 and to incorporate an expla-
natory provision connected there-
with in section 405 of the Indian
Penal Code, as passed by Rajya
Sabha, be takep into considera-
tion.”

The motion was adopted.

MR. CHAIRMAN: There are no
amendments to clauses 2 to 9, .

The question is:

“That clauses 2 to 9 stand part
of the BilL”

The motion was adopted.
Clauses 2 to 9 were added to the Bill
MR, CHAIRMAN: The question ia:

“That Clause 1, the Enacting For-
mula and the Title stand part of the
Bin”

The motion was adopted.

Clauge 1, the Enacting Formula and
the Title were added to the Bill

SHRI RAGHUNATHA REDDY: 1
beg to move:

“That the Bill be passed.”
MR, CHAIRMAN: The question is:
“That the Bl be passed.”
The motion was adopted,

Bty

1642 hrs,

TELEGRAPH WIRES (UNLAWFUL
POSSESSION) AMENDMENT BILL

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA): I beg to move:

“That the Bill further to amend
‘the Telegraph Wires (Unlawiul
Possession) Act, 1950 as passed by
Rajya Sabha, be taken into conside-
ration.”

Sir, the losses on account of theft
of copper wire from the telegraph
alignments have been steadily on the
increase. This Telegraph Wireg (Un-
lawful Possession) Act, 1950 regulales
the possession of the telegraph wires
ang provideg for punishment for un-
lawful possession. Amendmentg 10
certain gections of ithe Act are consi-
dered necessary in order to ¢curb more
effectively the theft of telegraph cop~
per wire in the country. As we all
kmow, these thefts not only result in
loss to the department but also re~
sult in dislocation of communication.
Consequently, it is thought that we
must make the provisions more sirin-
gent,

The Telegraph Wires (Unlawiful
Possession) Act was originally passed
in 1950 with the main object of sim-
plifying the procedure for prosecu-
tion and conviction of persons who
committed theft of telegraph copper
wires, In the light of the working of
the Act, this Act was amended in
1062. In 1962, it was provided that
there would be a minimum punish-
ment for the second and subsequent
offences by the same set of persons
or by the same person. 'Again, it was
found that these amendments could
not achieve the desired object. It is
now proposed to amend it and make
it more rigorous, However, when we
are amending it, it has been proposed
that the definition of telegraph copper
wire is also amended to bring it in
eonsonance with the decimal system
which we have adopted. Consequent~
ly, it 3 proposed fo amend Section
2(8B) to define telegraph wires in &
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manner that has been approved by
the Jndian Standards Institution.
The P. & T. Department has teen
using three iypes of gauge. They
were originally defined in the light
of weight—150 200 and 300. On the
adoption of the metric gystem of units
a3 a national policy to replace the
eariier system which was known as
FP.S, system, a new specification for
copper wire has been adopted. It has
been drawn upon with the approval
of the Indian Standards Institution
wherein new gauges of wire for tele-
graphic and telephone purposes have
been drawn up in térms of their girth
—diametres. The new guages, though
they are closely approximate to the
gauges of wires which are now n use,
there are some slight changes and
consequently, we have tried to define
them in such a manner that both the
wires under the old standard and the
new standard come in the range of
prohibition.

Similarly, we have amended Section
5 of the Act which was amendeq in
1962 and which provided for g deter-
rent punishment in the case of subse-
quent offences. Now, it is proposed
that in the case of the first offender
also there must be minimum punish-
ment and if the court departs from
it, it should put 1t in wriling or give
the reasong therefor.

So far as these changes are concern-
ed, they were called for because the
Public Accounts Commiitee of this
House' itself has been talking about
the gravity of the offence. Then again
the whole matter wag considered in
the «conference of ihe Inspectors
General of Police in July 1964. They
also suggested that the first offence
gshould be made punishable, Of
course, I may take the House into
confidence. It is not that the Depart-
ment hey not been trying. We have
been trying butf, sometime, it so hap-
pened that we got the Bill passed in
the Rajva Sabha in 1088 but heciuse
of the dissclution of the House in 1987,
it could not be passed. We agam got
it passed in the Rajya Sabha in 1968
and then again, the 1971 elections
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came and the Bill could not go
through. Now, we got it passed
again for the third time by the Rajya
Sabha on 25th November 1974. Some-
how it could not come to the Lok
Sabhd til to-day. So, to-day we have
brought it. 1 just marde this clear
because we have mot been sleeping
over it. We have been trying but
circumstanceg beyond our control did
not permit us to got it through both
the Houses.

We have made certain consequential
changes. One of them is that the
original Act provided that the court
will take cognizance only when an
officer gpecially authcrised for the
purposes makes a complaint. Now
we have provided in the place of the
long list of those persong who can
complain_simply that a public servant
within the meaning of Secfion 21 of
the Indian Penal Code will have the
right to move the court. Another
thing we have done 18 that the crigi-
nal Act did not provide for search
and seizure by the Polica We have
provided for it and w~ have also pro-
vided for confisratina of unlawfully
possesseq telegraph wire which had
not been provided earlier. At the
same time we have provided for the
confiscation of anv vehicle or any
mode of conveyanc~ used for trans-
porting these wires from one place to
another, These are the attempts
which have been made go far as this
Bill i{s concerned which {g in conson-
ance with the wishes of the House. Tt
is a completely ron-controver-ial Bill
and T hope that the House will pass
it unanimously.

MR, CHAIRMAN: Motion moved:

“That the Bill further to amend
the Telegraph Wira: (Unlawfui Pos-
sesgion) Act, 1050 as parsed by
Rajya Sabha, Le taken into consi-
deration.”

st wrx Few wtor (wEer) ¢
wwrafer vy, 1y fiter der foft wew
¥ oy wanrey g foerer & o wnet
o fird Y fr wieigw T K F
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wigizy T B2 o2 § FAX AT =A<
g™ g¢ 1971 ¥ W& Ig F9W wW@T
@ xadT AT AT W ST W ag
g% qar A 1 gaw ower faw
ay fo a% T T W W ET
SR g ? WA @ 7w
7g fawr o g ¥wr ! oWy ot 3®
25 AGFA 1974 ¥ UL & qF feay
g &, ey T @ W ? oF AW
g F § T 1 5W AT § I I
far waT wa @ WS F, wE
T ag 39 ¥ w7 @7 7 W g A}
Faz sy ar )Y whwd ag o &
BT GHEHAT § |

9g® 1950 ¥ a7 fa=r 97 91 |
99 & 912 ¥AC gHT | 99 WA /@A
g & w8 f& owa W@ @
g A | wfe ara @i & s fa
¥Y GEUT I FT 6171 & TE | 1968
# wiT gur 99 quyg WY g #gy mar i
wa famg sifar 78y &R, asw ®
gz AIfKET Y T I FT 10468
gt € 1 g famr wiE gAT @, I
& oy @ Al Wfai @a @ o
W gATT QT &re § f ¥ awy s
¥ & =it wlt wf i 1 X ag amwar
g fF ®19T amR q@ & S gar g
forg Y WA Ot | W ETER &
Frt s R A Afwa A )

Sfcat Ay & foafad § & grow
qg warn wgar § B W A
it €T T & afue O e
§ ¥ W e, g WY | ww X
vy g § e Rz wr gfew gl g
fi i oY FzTaT A §, X9 ATE FAE
wrow & W o § g, wnk o
qapfant § vt o7 Wl B <@
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oSt wE & | g gT qw @Y § Wi
®T Y SR 7 faeew & 9w Ay ¥
ar wwe gow fY @t & 1 wme W
WY e a7 s Aifwg, T ¥2
¥ I gfon fr war guT oY ay wiw
fF wmg7 wTa @ 1 R O @ w1 aad
&, =it wfERT ar wiEIEeT wr EEw
TF T qQqT § T AT A AT 4
w2 do1 @A §, AvEw WOT & wa
¢ o e frerar Y & 1 qar ol
T/t H AT T wwT @ b
AT R ? WA Iw A g o
FrAE ot &7 F3 ar 97 919 & wrfeaT
2 uw TE A o &, FERwET
|T AT, IN & 17 QO WEw W ;s
TS 997 T JIWW | OF X g
ZAE X g v, § § wgee ¥
ger fF FU SemT guw wWigateg
ey & o Haw s w1 & qua @ &,
1Y & oY agal Haww &) F ¥ qor
Fq a% 3% FNU, 99T % R 9w
7Y & o % FhT O ww 5T A e
gy s 1 F & e forw w1 Ror
£ @1 frdrrgT ¥, Afew o a% ar
Ag e fr gw T W g ! oW &
wifqaT o O ag g TE w3y &
qg FAT § TT & NTT AT WA I X
g1 ofeT® & 919 T 9T I HweT
dar &Y A ufers W wrT # T Dy
# a9 ¥ GgET R 1 W1 WX
of % & @re War wver wF gem
ar sifet # oy & g s wmr
%81 iR 1 gafT 9 ¥ @ uy &
v T TAAT WSST ) 9Y TgA AEQ
¢ 1 qReEr § g s wv W agy
TEd & 1 T WY g B dew
W ¥ ag & awdr § 1 Tafew et
¥ 9T o gy AR o qww §
wrg 7% ey fr ag ot et § @
§ o 9 e & forg ofoerw Maeew
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SHRI VAYALAR RAVI (Chirayin-
kil): Mr, Chairman, as the hon, Minis-
ter hag stated, while introducing this
Bill it is a small piece of legislation
and there is nothing to be argued. I
congratulate the Minister for his
efforts to preveat the thefts which -
cause damage to the department as
well as loss to the consumers of this
esgentia] gervice. 1 agree with the .
views of the hon, Minister that this -
ought to be dealt with severely. g
should not allow these kinds of them .
in the department fo occur from time
to time. It is very untortunate that -

- some of the people wry are. assuc‘a'leﬁt.-

with the department ‘are ulso Ted
ponsible. for these kinds: of acilviﬂas.l-_.;-.
More of - theﬁa are .done ‘not by the

_Such dizhones: people’ may be.
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‘What happens is this. Usually the
department’s practice is this, They
regort to some departmental action.
Departmentsd]l action may end with
dismissal. But that wil] not be
encugh. That is not gufficient punish-
ment, That is way Goverrment has
‘brought this new amerdment. I agree
‘that there should be more stringent
punishment,

Then I come %0 the question of
seizure ol copper wire and other mate-
rial which might be found in the pns-
session of any person. 1 would like
to have clarification from hon. Minis-
ier on one point here, on which 1 have
some doubts. I would like tu know
that when Government searches any
Place and finds anv quantity of ccpper
wire unlawfully kert there, they
should have powers to seize the whole
thing and arrest the people who are
responsible for holding the wire.

I should like to know whether it is
the man who is keeping these things
or the whnle chain of gangsters should
be arrested. Somebody may find a
loophole and say that he cannot be
arrested as he does not know anything
about it. Even though the police
might have tried their level best to
Tope in the real culprits, they will
escape on a simple plea that they do
not know anything. Usually, it is the
department which handless this thing.
So, I appeal to the Minister that the
loophole in the Act should not be
migused. Even the diameter of a wire
is small and if it is a piece of wire,
and found in possession of a man
he can be charged guilty. This kind of
misuse ought to be avoided,
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it is necessary that constant vigilence
should be kept py the department as
well as the other agencies that are
available with Government. Only
then this can be prevented,

I now come to the functioning of
the department. This requires to be
toned up. Government have divided
the department into two—one is the
Post and the other is the Tele-commu-~
nication. I thought that it was a
welcome change. Rather from the
experience in my State—State of Kera-
la—1 am sorry to say that this has
made the services rendered very poor
and has made them inefficient. This
was very efficilent for the last four or
five years when it was under the
P.M.G. in my State. After this bifur-
cation of the department into two,
the Post and Tele-communication, it
has become more inefficient to-day
than what it used to be hefore. This
is one part. I do not know whether
the gervices are efficient or not in
other parts of the country. So far 88
Delhi is concerned, it is very bad.
This has been bifurcated into two
departments with a view to helping
some genior officers to get more and
more posts. Nothing monre it served.
This does not help at all. I want the
Minister to consider this thing. 1 am
little more concerned about some of
the most vital sectors being more in-
eficient. There are certain people in
the telecommunication esiablishment
indulging in anti-national activity. In
Kerala Circle there are certain ele-
ments like that. I want the Minister
to take hote of this. We cannot allow
such anti-national activity. I do mot
wint to go into the instances that
have happened. I am sorry thst in
my State there are people who sre
using this telephone system for their
own nefarious propagands and ru-
mours about which I do not want to
go into details. I do mot want ta
name them. I can only fell the Minis-
ter personally about that. Bir, evaty-
thing depends upon the Gensral Mana-
gor. The efficient funcliening of -the
department or chivle deper iy upon the
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¢alibie of  éfficiency Of fHe Genlerdl
Manager.  If thé General Managef is
inefficient, weadk or cérrupt;, the whole
thing will go to dogs. Unfortunately,
that is the state of affairs in Kerala
Circle to-day. It all depends upon the
efficiency of the General Manager. I
hope the Minister will look into the
matter and see that he restores the
earlier efficiency. The efficient system
ag it existed earlier ought to be res-
fored by bhim. I hope he will also
agree with me that we cannot afford
to-have security rigk in the P & T De-
partment. I hope he will act with
stern hands. It is my request., I do
not want to go into details of if.

Lastly, I fully agree with what the
friends on the othér side said about
effieiency. Sir; here, I would also
like to mention one' other severe pro-
blem in regard o Kerala. There is
fio = equipment supply. I raised a
guestion here as {6 why they are
purchasing from outside. Becausé of
Yhis question ' the whole purchase has
been stopped. People are coming to
meg and telling abeut this: We ecould
at least make open fharket purchases
dng keep the system going, The
whole purpose of the question in the
Parliament was to draw the attention
of the ‘Government tc the irregular
supply of material. There is not only
ifreégdlar stpply but there is glso no
supply at certaih ~ times. This will
harm the interests of thé consumers
6f Kerdla. 1 agree that Kerala is at
the 'far end of the Soufh. But, that
i$ not the reason for the Departmeni
in Delhi to delay the whiole supply of
friatérial to Kerala 4nd make the con-
Siimers suffer a lot. BeecHuse 0of my
jfindcent question; the purchase has
b#én stopped and the people are suffer-
ing. I appeal to thé Hon. Mihister to
éxamine ' this = matter and see how
mitch méateridl has ~been supplied  to
Kerala, what is 'the  démand - from
Kerald and how Tar they are-able to
Suply. ‘He sHould éxamine thiz mat-
tei’ ang see that the deépartment makes
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a regular supply of equipmei_ii, even
of émall wires; to Kerala. Thig is a
small thing whlch should be looked
into.

Lastly, 1 have a request to, make to
the hon. Minister. Myseli’ Mr, k.
Chandrappan and Mr, K. Balakri-
shnan, all three of us, come from the
same place, Shertalai. In fact we are
neighbours. We have represented to
the hon. Minister not only to Dr.
Sharma, but to Mr. Bahugna, the then
Minister, as well. This is & very
small  fequest, namely, that thére
should be an automatic exchange at
Shertalai. We have beeni making this
demand for the last four-five years
and we have been geiting a reply that
the machine gupply is less. I agree,
it may be less. But; this facility
should be provided. I hopé my friend
Mr. Chandrappan will agree with me.
I appeal to the Minister that he
should consider this small request of
the three Members of Parliament,

Sir, I would also like to refer to
the attitude of the General Manager
in  Delhi. Sir, Dr, Sharma is the
Minister and I can talk to him, I
can contract him through his P.A.
But, if you want to complain {o the
General Manager, you are not able to
contact him, You cannot talk to him.
The girl in the Telephone Exchange
will answer and ycu cannot talk to
him, There are some visitirg hours;
between 3 p. M. and 4 P.M., you cam
go and see him. I do not know why
the facilities which are not available
to the Minister are being given to the
General Manager. I had no occasion
o see his ugly face so far. But, this
kind of arrogant aftitude by ofﬁc‘ers
should be looked into. He is the
General Manager. He must be avail~
able to the public. He should be ac-
cessible to the publie betdusé people
Iha_-,- Wish to make k:oiﬂiilamts il re-
gard to the working of {heé Teléphones
Iﬁépar{meht Evén, ~you. Mr. Chair-
man, are hot able 1o contaét him in
This 1§ 4 véry shbcking
thing R4t in Délhi, thit i¢ Happening;
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that theé General Manager is not
avgilable. May - be, ' thinking that
many MPs and othgrs will call him,
he wants to ' avoid them. I do not
know,

I hope the Minister will consider
my requests in regard to the regular
supply of material to Kerala, setting
up of an automatic telephone exchange
at Sheertalai and a general toning up
of the whole systém in Kerala. With
these words, T supvort the Bill,

SHRI K. MAYATHEVAR (Dindigul):
Mr. Chairman, Sir, T welcome #nd
support this Bill. The offence cet
out in this engetment is a very
serious and grave offence. In other
words, it can be ealled an anti-national
offence. Therefore, we must deal with
this offence very severly and sternly.
That is why, we welcome this Bill
with all happiness and pleasure.

Sir, after the eémergency has been
proclaimed by the President and
after the announcament by the
Prime Minister of the twenty point
economic programime, almost all the
States are using MISA. In Tamil
Nadu especially, MISA has been
useq against prohibitioa offenders.
We welcome this because these are
anti-national and anti-social offences.
Whatever may be the (Government,
we welcome the action taken by them
for reforming the society and to help
the poor masses,

Either this way or that, it is wel-
come, Prohibition offenders are ar-
rested under MISA in Tamil Nadu.
Then old offenders who are commit-
ting thefts of railway property, rails
and so on, are also rounded up in
Madras under this. I request the hon.
Minister and the Central Govern-
ment to give instructions to all State
Governments to use MISA against
offenders under this offence also since
it is an anti-national and a very seri-
ous offence which cannot be excused
very easily, 1953111’ speeking, socially
speaking or even morally speaking.

(Unlewful Possession)
= Amdt. Bill

Regarding amendments introduced
in the main Act, you have given a
minimum punishment of one year dz
afifie of Rs. 1,080 for the first offens
der. I am a practising criminal law-
yveér in the Madras ‘High Court. §
have dealt with so many identiea} ori=
minal cases. You have given the éap-
tion to the magistrate or judicial offi=
cer, whoever may be the person pre-
siding over the court. You have given
him absolute diseretion to award ‘a
fine of Rs. 1000 or imprisonment for
one year. As the hon. Minister pre-
viously mentioned before this House,
regarding dacoity and robbery  the
relevant sections are 392, 395 and
397 IPC, and the minimum sentence
is imprisonment for 7 years. But here
the minimum sentence proposed is
one year or Rs. 1,000. I recommend
to the hon. Minister to raise this to
Rs. 2000 and two years. Both should
be given concurrently to the conviet-
ed. - You have given discretion to the
magistrate to award one year and/or
Rs, 1,000, That being so, the magis~
trate will always prefer to be lenient
because the advocates will be plead-
ing before the court ‘My lord, since
he is a first offender, you leniently
deal with him'. Therefore, the ma-
gistrates on the recommendation,
pleading and arguments of advocatfes
in various High Courts throughout
India, not only in Tamil Nadu, are
inclined to impese a fine, not award
imprisonment. Therefore, I  would
request the hon. Minister to be more
deterrent since this is an anti-national
offence and both should be awarded:
sentence of two years imprisonment
and fine of Rs. 2,000, not one year of
Rs. 1000 as you have provided undeér
cl., 3.

~Regarding habitual offenders or se-
cond or subsequent offenders; this. s
their business and profession.  These
fellows should be dealt with very
severely.  You have ldid down in the
pertiient section of the Act five years
imprisonment and ‘Rs. = 3,000, That
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should be the minimum, not the maxi-
mum, or second and habitual offen=
ders. But nothing is found in this
Biil regarding the quantum of punish-
ment to be awarded to the second and
habitual  offenders., I recommend
very strongly that the punishment to
them should be as I have suggested.
These follows are monied fellows.
Their hirelings and agents commit
these offences. The money goes to
some monopolist or capitalist group.
But some poor people @re engaged
regularly in this business,

Regarding rail thefts in Madras,
MISA has been used against offenders
committing theft of railway property.
There is one man, I can give his
name itself, He is one of the lead-
ing thieves of railway property in
Madras. Any railway property not
found in railway junctions may be
found in his place or shop. That
fellow has nol yet been  arrested.
His name is Madar. The hon. Minis-
ter or the Department can take note
of this, He is a leading fellow there,
He is a multi-millionaire, He is not
touched. Ordinary fellows are arrest-
ed. Let them be arrested. But per-
sons who are liable to be arrested
under these offence may also be ar-
rested. Therefore, the minimum pu-
nishment under this Bill should be
two years and Rs. 2000 and the maxi-
mum should be five years and Rs.
3000, This is a preventive measure;
this is not consequential to the office,
You should make it more stringent
and deterrent to reform habitual oft-
enders and thieves. It should be
made a cognisable offence. Only then
they could be arrested without a war-
rant issued by the judiciary or the
court that have jurisdiction to try the
case. Finally the offence should also
be made non-bailable. Robbery, da-
coity, etc. under section 307, 302 LP.C.
are non-bailable, Minor offences
are bailable offences. This should

riot be treated as minor or ordinary.

officence; it” should be treated as a
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serious offence and anti-national off-
ence. It should be non-bailable,
Only then the big persons would be
afraid of committing or repeating this
offence. It will automatically reform
the habitual offenders.

Mr. Ravi made certain points, If
some wire was found in the possession
of somebody who was responsible
for that? I am clarifying that point.
Under the Railway Property unlawful
possession Act a person who is in pos-
session of the mrail way  property
should explain how he came into the
possession; otherwise he is liable to
punishment. There should be an id-
entical provision in this matter also;
then only the case against the offen-
ders could easily be proved. The then
should not only rest with the police;
it should be shifted partly to the off-
enders. Then only it will be refor-
mative and deterrent. I request the
hon. Minister to raise the minimum
sentence for the first offence, from
one to two years and the fine from
Rs. 1000 to Rs, 2000. I request the
hon, Minister to consider my other
suggestiong also. With those sugges-
tions I welcome the Bill,

= feraqiw fag (F@1) : aamfa
S, AR A faw &1 g A
UF 93T 9 gA WAEA &, A 50T TF
I AT FIW ¢, FAIFH 1L BT AL
g9 AW F qZT T A4 H /Gr § AR
ST HAT S T AT Y, T F FAFAT
¥ agd foma gt 8 1 39 fad @
FIT I TET ¥ TET FATAT SOAT qgT
Sl g ) § 79 wyFg7 90 F1-AT qrar
FX TTH TOAAT AAT S FT SA0T G AT

9gar g |

o & wifead ¥ 34 faw 70 39
fog a7 fiF 2o & ai #7191 7ga
sarer g wE &, 3W fad e ¥ w7
formn s =nfge | & 7 OF Ardee
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a5t T @Y 3% g 5 sE A FAEaw

&Y g wifgd 1 9g % % v AQ
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AR HAFE O &1 v 2 av AN
arg arg A g wFT 2§ | uT ¥ oI
feargim aamer 4 & w4 =AT 6 (A7)
FI 0% | 72T o @ g froafs

..and the person in charge of
the conveyance or =animal and that
each of them had taken all reason-
able precautions against such use:”

TEAY #Y wam ¥, WA 9T AGHT AT
THY FACH § AL o Sar g 4 =g
FIT GHST 7T 4T 7a1, o (7 AT Fra T
I AT o AT & fGF w1 H oArg Y
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=3 unless the owner of the ~ con- 5‘_". ...and the person in charge of

veyance or animal proves t-ha; it was the conveyance or animal and that
hout knowledge or -
5057 ubed: Wighwt the & each of them had taken all reasone

connivance of the owner hxmselt, lus
agent, if any....:." & able precautions against such use;”
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|0 Y A &, 9 Afg FE@E & 7=
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a fog suwr faam € @1 Esitw
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L I B ) S 1 A N 1 s
5, 7 HIT 10 faaz aF F1 Fara &0
Far | Far L ? T9 198 FI FEAE
FT & Al F Fed o [F wAMl SO
FITAS FIWC | T@1 FOAS FA &
ar agi WY guaT uaw faemr & #ix
T F© ZraT &7 AL | 9gH 197 Fga
STqeeT SETa AT A7 AfFT SEH AT
za GET AT NE & | T TASEl &
ST § O FW A9 g1 A1fey A
TAAG AT WRE | AT ¥ T AN 98
9z Uz IS RS FT AR AT
for gawT afeT asT UwWiwNEE § AR
@i g7 AT Y FQl § AR 2
ar g 9 gEH A1 9 g o fF ogEr
feqrada} # € 1 Sud gEEr) W g
< afe A srefwlimie 3 1 fafesat
15, 15 faq are oAz S &1 wa ar
wadE fedladr & @ gE L, wAR
vaggg fefaad Wt 5, 7 fem %
feefiax i gxar oY, g § = afew
Zrew & et i fam ® €1 i feefafar
g & 1 grew R AOHT SATET
g 3 ¥ aW gl fEEr ) e sig
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AT FAATET T F TF, al T8 9&F
o FL AT § a7 W, T FAT G
g | ® =g fF wer St fearddz
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¥ ool H9S TE AT TF AT
HAAT FATAT § | AT FHIfAee qref
& @AW F YT A O B ATM AT
T F IH AT AT qEET | IART THIA
¥ FTg J8T Al THo 9T § JW ¥ Y
qFSH AT F1 AT fRAT oI A
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SHRI GIRIDHAR GOMANGO (Ko-
raput) Mr. Chairman, I  support
the Telephone Wires (Unlawful Pos-
session) Amendment Bill. ] feel that
the unlawful possession of wires can
be checked if the administrative ma-
<hinery in the department is ap effi-
cient one, In Orissa there are pum-
bers of such cases. It would be bet-
ter if the department could cal] a
‘meeting of the MPs of that State and
request fhem to give suggestions as
to how to check the unlawful posses-
sion of wires by thieves,

Advisory Boards are constituted by
the Department in all the States. So
far as Orissa is concerned, that board
seldom meets. The Ministry of Com-
munications made 2 survey and iden~
tifieq the backward areas and districts,
s6 far as telephene facilities are con-
cerned, So far as the development
of telephone facility is concerned, you
will find that State-wise Qnssa is
the lowest. Even in that backward
‘State the districts of Koraput, Keon-
jhar and Phulbani are more backward
than the other districts, This has
been identified by the Ministry.

The money which has been provid-
ed by the Centre to the State is for
the development of the whole State,
But it is a faet that this money is
utilised only for the development of
the developed districts and not for
the provision of facilities in the back-
ward districts. When some sympa-
thetic officers were posted by the de-
partment in Orissa, ‘there was some
development in these areas, But now
all these schemes are pending. We,
MPg. from the backward districts of
the State, are not getting an oppor-
tunity to give our suggestmns to the
depa:tment and that is why we are
not gettmg our due,

The  administrative  machinery
should be jmproved. Now that the
telephonies have been separated Prom
the postal servive, it will be epsier
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for the admfnistra.tlon to run the ser-
vices, They should ear-marked
money for the districts which are
backward In communpication facilities.
The Centre should give direction not
only to Orissa but to all States to
pay special attention to the backward
areas and ear-marked money for the
development of those areas,

The proposal for direct telephone
facility from the district headquarters
to the State capital has pnot yet been
completed, When it is completed,
there should be provision of commu-
nication facility from the sub-divi-
sional headquarters and even pan-
chayats to the headquarters.

I had applied for telephone facili-
ties for me in my village about two
years back, That facility has not yet
been given to me. I hope it will be
done soon,

I conclude my speech with great
hope in the Minister of Communica-
tions.

SHRI DHAMANKAR (Bh;wand:)
1 rise to support thls Bill.

The original Act was passed in
1950. It is 25 years mow, but the
offences are increasing every - year
because firstly the Act and jts amend-
ments are not sufficiently deterrent,
secondly shortage of copper in the
country is increasing and thirdly the
technique of cutling wires and dis-
posing of them has also been greatly
improved. We cannot also ighore ithe
fact that it is because of eollusion or
connivance of the staff or .’unemen
that these thefts are commifted.

When the wices arp cut - Imm an
area, the telephone and telegraph
services do not work. The telephones
are usually idle. I jhave experience
of this. The Tehsildar complaints that
the telephone is mot working for R
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to 10 months in the year. And some-
times when the wire is cut, the tele-
graph line is also net working and so,
there is no communication between
the tehsil and the district headquar-
ters, When this is happening in Gov.
ernment offices, what to talk of the
poor citizens who send telegrams?
Urgent telegrams to places within 50
miles reach after three days. Tele-
grams sent from Delhi on Govern-
ment account to Thana or Bembay
reach "after two or three days, and
wheén we make a complaint, they say
they would@ enquire,

These wire thefts can ‘be minimised
by making the law deterrent, Ins-
tead of imprisonment or fine, it should
be imprisonment and fine, Along with
that, public co-operation sheuld also
be taken.  Wires run through thick
jungles. If the duty of guarding them
is entrusted to the members of the
gram panchayat and some reward is
given to them to check these thefts,
I think it will give an impetus to the
villagers, They will feel this is their
property and that they have to report
to Government. These wires are
Central Government’s property, and
normally State Governments do' not
bother much about them, but if the
villagers and gram panchayats are in-
volved mnd special mention is made
of their help, the problem will be
solved.

= qasae AR (aw 1 win)
T fagas wr & awdT Feav € | &
fa®m & 20 § 3w & qgT 441 ¥ A
&1 glaar g7 & fag oy ¥ A4@
a3l fasae &9 ot @ & | 599 @M
UAATTEF HIH FOH W FT AR )
#iwa oo am & o0 & Sifed w46t
¥ SO9 3 W § anm i @ A
AT FgT AT TAA ST I T
W AT A AN R AT W AT

fawm wfen s 2 @ g1 W |
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B H AR # Y gr A QA 4
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AR AT & AT FAFTC@ET AT § S
W T F AT FAT FF 7 FA
FIE@M FEQAE | T q@ F AN Ao
AT T FEF FH FAW § I a9
o s#T 1 SFERr< fwar sy, gt
T T AN FLIRAT T T HY T
w1, & srww Fwar g i s A Em
T@ AW W A W7 AR avavy W
AT a8 FI5 I(AT FJFEAT FH |

ardt # et & Froor ard #
gradl ar dar 3t & 9 & afFr ag
for 29 a@ %1 fowmad o faadr @
fr wdenfet &1 o @@ # g9 v
o § Nk A A R 3 A
F F If qmcaE & w F ) st
AT FT TEr Y AT § qgi Wy o AR
q ATER @ TAY § M 7 F107 Al
FT AT Y F Igd TR LA HAT
qAT & W F IAEA o Ad FT R
¥ AT ITF wraw@E o w4 § 9 H
arT IO 2T &

wigf a% faarfr amoEEr &
999 &, 99 9 Wl WEWRA F QAT
& s W Sfgd 4 Wi ZATE gl
s feafy @ A g@ ama
¥ IGFT AT KA ISAT AMEA | /R
fawwil # @ wwaw Ag & 4 & g
mg&mmm@mm
Wmi
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& uolt go sfeamat w4 wgew
§ AT AT wgar § 1| g e
i gurniw A w1 ooF oREs
QFT & @ o WAw F FEw A
ATCAIT  §T 9B a7 frar a1, ST
ez e AR F i & ww aw
JENY vqToT AEY &Y @AY § 0 qgt
QX AT AgT ¥ W AR ST
g §, #feT st o Y 28 g
T fow WY ¥

& guit o foft wfear€ TamAr
amgar g | giw g ¥ & god
Frefigaeft ¥ 2ww & o
saeer g 1 fow owg & fad 8
forar, agt & 2NPA Y s 9E ¢
/T TS T F F 9T A ) GFA
ar og e o & v 5§ QW@
 gnr e & @ Wt g
¥, wui- e @ fom W awan
21 afm = o framd @ &
AR T FEIT ¥ WL WAT, A FE
YT fif WTET S & o T wifgd
W oagl ¥ AR A A9 a5
T 3Ae ) W qs 8, afe
TR qEl A3HT WY fa & SRR
T4t B FT gh | T 3T W awg
WIITHTEY & w9 AT § | gt aw
FO ATl & o F3IT T H TEeqr
w1 93, agt WA wEET Wy v
WY gagar WX gl W w1 T
Lol

o vl & aq ¥ gw fadne o
R war g o
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& wrat &3 g fr gq faam &
FE X G|

wrAmT & ver wifw T & s afedt
& Y siars A gaewr g 78 feqla
FLATE 2 1 1% WA ¥ fa7 sqidqr #v
pzeqr w¢AY Ffgd 1 IR TSR
SIF A § A FWQ@ § AFT ITH
warat gfrar aff fasrd & 1 ¥ gl
R fF 3 waw ot zrs giaid € Al
qar 7 5 IR Tl FqT 9T
Taady & ar a4 | ¥0 AN, g1 an
HY TLE qA 2T A FUFL

T Wi % qre & 7 frive =
|AYGT & § |

WACH A (¥ro ¥ 6T XaAKAT):
warafa 929, TR €& 17 6 g §
O av wadTT aaedl & on o o gt
w7 gwdw fear § « IR g5 gory
o g &4

oy Yoy agrd s Rz ol jzw
or Yanwwy dar wifgg | Iy QU
few Wit o o O W OW @
v @y W wreit ax frdx ot

{(Unlawful Possession)
. Amds, ‘Bl .

¢ gt ara O wan ¥ g
e agi &1 g TNt ¥ Y geee
WAT AT T WY TW A
sqr faur oy w@r & 1§ o oAy
At & oz #f vt ¥ g sifiead
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“.. to pay in lieu of the confiscation
of the conveyance or the animal a
fine not exceeding the market price
of the conveyance or the animal on
the date of the seizure thereof or the
value of the telegraph wires in rela.
tion to which the contravention has
been made, whichever it iess.”
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M. CHAIRMAN: 1 suppose the
Hiust Wrill dth & oW inincves tbe
and dispose o! this businesy:

SOME HON, MEMBERS: Yes.
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for ¥ ¥ wufoq . w7 W
K v e @ § W I9F
Nt ot amd arg § o fxelt ¥
§t IFw & FST NA A q@Ew
208 oqixr WKL

BRI Y qIX AT § X040
T IEh wroit w A d gw
¥ wdwfat W I O gfqaat &
auiq &Y, AT Ied ¥ gw & vEW
fawrwr | qar awr fis dre o o
Fwge wqar qr IX ¥ 1 I9 W
WTW 9 9ar & v s mw &
Ry A de & gq fawral v d67 &
AT YT T N A——FL 5 A &
AT qFAQ ) FAAT 9 grar a1 fF
X T ¥ T UF QN T Y, Wiy I
# qrufawa fuadt 2wy wa
¥ forar & e 7o & *rf wrgar s§F @,
¥ gwrlY fve ¥ afaw w1 Iqavr %%,
fowe g« w1 WY Twi a0 A Ta-
WIS & g AT *Y wrger @ I
H1X FaY €wq wr§ a0y yRiAq T
T fs T W AT ogm wawE
et gofiferz  gad oY srmar T
g9 1 WY & @Y 7 g @i S
wAga R eqifaey TTard IWH
wRe & €7 FAY *7 vfar Qg
W o N ¥5 wwIgar 1 fEr Wy
wzdt M X ge e ¥ s afzfnis
T Jw AT oft v ¥ o Ber fafivah
¥ o€ 1 wdfrar ag gar f
e A W erw ¥ wk ¥ gy wewr
% sretfolew oot ot § ¢+ g
e vty Newawr §

fiv wae gw ®Y aeldy ¥ ferr wig o
o & gwifed ¥ wmr o Frwdt
o gure Y 9ET § 1 itz fewrga
& aff & gvar §, Afesr o Fenrdy
%Y aowy dwet & § 9v § wgq
Fqrar gATT gWT £ 1 Ay qade &
g W5t ®) gareRd Sramwgt § o

agw arg M vt 7 fr fooe
T W7 SWIT T WY | ¥R T
s B g afsr gwd am
gw qdtax & fv garr sl
feriddz wAr war § 1 ¥ ¥ gwrQ
Y At fawre & 77w W wiwdt
¥ hzc feT ey F ) v wofy
qysrr & gar fag $€ gov § wyar
iy fasar & 1 fogdY gwr wrAeE)
wA AN ¥ foqgar @& ad w4
g FTaza | fad za¥ oF s
QAT T T AV 2T § I RH AT AACH
qaz Afadar | W IAS wer
T g7 A 1 § FEAT FAN
qIArE | TAFRT yeaarfan d fs
gAY IT  FArAT WY wratwwr 29
ograx e feed dar &1 s &ihr
Araw EId g, gwit agica wE &
ot A g ar @ B gL e W
SaT A g1 WA AW ¥ wF F
NN gz aw g ¥ Afiew
AN FG g0 97 feaar e & sw
THAIS T § W qare
gawr & ¥ wifeat amgf v aw
# faq s g ra srdtar s fis o
&z & AT F W qa Y § IA® IAT
e aradtwg ) AT gE av e gk ?
e i 3T gt At 9 wifwae wy
walYg €y wrg

oy wygr war § fs Readt s aifomr-
Tz i fdt Y frarfor o wie gudt
wg ¥ fow s Y ofer vl
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(Unlawjful Possession)

Amdt. Bill
sma fegr o1 e 21 W wHAR ¢
fie wre Qar § o1 g9 I AR
A&7 Wity &F ag w41 af  wEr
fie qfqmdc & Avad, <iv 1 &
7z feaed T g g WY A 7F
B IUHT TATIE F £ 1 oHY @
at faeq7 grr arefr w &) W @
WY GHTT RY § AT HAT KOG &
ITRY 9 QT & | WIS AT 97 WF @
Fad weR gy faaar o340 @ fv 7€
waergaifeg § 1 W wAtATia
A4 9 gr & shad & avifs wa
U Y TR T Al EW WA /30 T8
TLA 1 &9 g7 gnar woar g argw
¥ FY AT F7 G ¢

zdrnre 3 fewigm a3t s @
e owft & e oAy QY gt ¥ wa
gviq T e wdd qwl F 1 oA
86 gWIT &1 TATEYR T dfeq faee
g forsit % wigg 1 AT 8 ET AN
g EH T S AALTA T ATl FY
e

wgr @f cfvauds @ g & gW
rfaayRz & grzwwa 2 @@ 7 & g
FLIWE | FRAZ A qAA 67 F &
{5 s g Wreama afaea § saq Qad
FT UF 21 qe@zer faivaq €7 @ €7
afs ag agi fagr o aF | W@ A«
fir @ qfew ¥ warq § <&l &
QAT §, FTF ar gRL WHAT F 947
T Agr gex ovfraw ® & il
gRT mro e wIE o HT T AT HIT-
G § I T § § W gEL FOT B
7z Wi frerag v @Y, ©F g@a
FIXEEl qQrEere ¥ &) qiggre ¥
gAF(wE dte oo Fo gEme ¥
NEE QT 907 s G o g
CiEEAN

118§ RS=7
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(Unlawful Possession)
Amdt. Bill

fe-+1 a7 Trq vw o wT X @™
FRAT | g 57 gay Hrg anf &
AZETR A A KA AIH § | Tl §RA
uFgqdd &Y Eew aqig § 9 g Fd o
" ST TGN FHAT FT W Y o
@i FHT F407, IuHT FAw qargdy &
AT I AT HT E0F FR R w00 WY
w3y + ® A agr v rf of § 1 AA
1% oRIAT 31 @A ¥ {9g, AF Fiw-
faae #r gad & @7 o7 o oY g
fatan @ soar 2aa & fau €9
ITHT FRA OF TgH AT F90F §
IN TIIW WLGA ¥ 418 4g W@ |
wim 2 fi6 3a& 3T ¥ 9 qegE-
T F&T FIYAT | §O THA 6T RV
%7 [4a3 4y 391z 7 97 $g g7 974}
q g9 FO FOIAT 55T .07 HT WHv |
& WTIE ARG F1 ZAAT FI0A FIG
g1 Al afride & g st s
e 5T FX ui 9 fwdy wog A,
gW IAF A7 91 FVq § | qE WOUAT
izt 37id &1 Sfwa qq Wt 93§
Fi A A gATT A g 7 fer o
gT & T g% IAFT T Iw WT Ih6
FIT & FAF 6T § | 780 WIT Wroar-
g 412 At & & 7oA § 77 adr K vy
wwAt £ aa.fis ar sadY wrdy § fie 9e
qNg TART QLML

0 g WIT HF HT QST FHAC
gér agr, a1 Nt fowfug 3w § Taa
1A & & N A uw Frq fad qar £
for Y N17var oF fangar @, e o
warE ATl 9, U 0w wifeww 41
Ztmafraaa A Treq afaqa &
307, 3ad frmr arfewia # v wgraw
&, qyr 3z =g wia ¢ fis wig wig
& @ A 9% qgr TN aw sy
TTAT GAMT FL @ & WIT aET o
AT T4 24 9T qMT HT @ &
qrft graT #, gaar 3re grnaifed. .
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(Unlawful Possession)
Amdt, Bill

warafr wgvew © w1 IEET W-
¥ qEt H A3

o e qur™ swi : uy & SH*Y
guaaA s far afi s @ g1 &
ug ot orve g, W R ug wwr £ fw
wig o Efrprafadu uiag wulr 32T
g1 Hug aff wear fo gv 9w &
w93 § | &fwa a7 AX g@wwT 9@ (5
ag wfsart @ar € )\ W wWaAw
qATH HL G & | WY ATt FRy faeam
aY wren w7 ¥ fv gy A7 3Hi-
RIF AT A oz o7 ww rdv 1 o4l
femraedt wrvd g foars & SEad
forr & wrw @awr wrardy £

wfy W S g

“fig; arera av (fafi fa=g
s ) wfafaaw, 1950 &1 ¥
gmay w7 ay fafuw gy,
Ty gaqr gra e feq qo =y
¥ fa=re fwar sro

qEary FFET A

..The motion was adopted.

wawfa wl1ew : w3 gw @,
faare wroew T

FUE 2 9T KL Hwrgw 4@
“goq ¢ s gre 2 foiaw 51
wT AT S’
wEy #frya gur |
..The motion was adopted,

Clause 2, was added to the Bill.
Clause 3— (Amendment of section
5

o oREnT men  (wE)
% wiwq woar T

(Unlawful Possession)
Amdt, Bill

Page 1, line 17,—
for “five” substitute “three” (3)

Page 1, line 17,—

for “or with fine or with both,”
substitute “and fine” (4)

Page 2, line 2,—

for “one year” substitute—‘six
months"” (5)

TwTld 73z, ISR J1T S
I FX F HSAT HTAT § WITH A
YTWYATE  AT9T & WA | FEH
AU B FA FT AFAT AT IHF
far &3 & FAT AW A7 I
Ty afer o & aviavogw o gwm ¥
w7 g & e w9 7 v 4w
a4 Arang {4 Aoy o far & O
HqAT ¥ THI ®F T4 | I AT QU A0iA
¥ AT AT TR Ay A v 3
¥ gu 2z Avy ¢ wav mw
T G FTY LT AGT I1 10 qrdY Wy
GPT T AT X 73 R T A AW
ZT ur At m AT 2y e fY sof
AY WEAT F AT TAIT 3 FTAT WG U
gAY AT T, uF qFFAT ;YA T
¢ w13T 3a4 ore fax wgw a9z
TE & | BIST ®T WG IWH ATHAT T
Fg F g P 00 Q0 1 F1F g/ ewrw
w1 Z fF o7 o) qwawrmar @ fie s
FF AAAY AT T AN R ATAT
Y A WAq a1 ‘m’ T wF W
AR KX AT AT A arg Ay |
Tl qi=r qee Ay @A AT g AT i
|Y g1 1 Afww g gway W agy @
g 1 zatfad §% ggr B @ta am A6
ARTAT e HfqR | Ffww & fi e
B BIZA F A 4T ) Faw owiw
T T @ wd W TR 1 gaar Y
T Heirgd § 1 AT 7 W ¥ qTAT
fay AT
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(Unlawful Possession)
Amdt, Bill

wt foofas & w30 W @ W
AT  HOH! AT HYAT Ay fF
M FW # Y @Enaw @ &, gofew
F & 90 FEW 8, WO fawmr
F AT 9 FEMQ 2, TR A JET
IV @ F gaeqr gAr Aifed 1 3w
qra &Y egaeyT AN oA fae ¥ w9 A
@ | xAfad A oag gz fawe
AU & | THET AT WFEF WA A |
ok "o & aifem 9% @y qa g
AT Fo 3, AMIIIF F FTA AT
FO BT, AfFT ‘T’ T HWGH Y
A, w w7 wfer aey awn
wr guiar, # gaF foar da g
TEN AV, & 93 A 97 AT qgan |
qUYT o 4 ¥ F Agw fFowe
s Afoer 1 3 9 & wEd Fr AT
qET g wE & F217 G KT WA
g1 e 4 ar afar

o TFT T AT ¢ AwTafa wgEy,
rET ST X 3¢ WK ¥ g% femr | N
ATE G &1 AT AR 67 T, AT AT
THHTAFNAMT 6, A OF (TH F5J 407
Y | %, | @fgA g8 9v 9= 98 @
fe ag wraam A gOR &, T W @
Z, AT HITZHAA TAH $1E T A5T
T A1 T g Ay s g A
2 5 wgd gyriw qugRd gEgE e
A ux oaw oar 1 e ST
T TR 9 O a I Za6t
fafaa & 291 grm 1 art SaaY TR
AT § THET qamr grm fr i w9
3@ E 1 AT A gy dar § FE ST
Uq A F g qF 0 A7 @y g San
T FW TTH AV 40 AL AT WA A
# 1 o WY wrdo ot gfaw @y
TR FqmET & oWy gHA fwar
g1

198
(Unlawful Possession)

Amdt, Bill

Faraak § & & wd ¥

) CTHAAR SRAT . 957 &I
Fars 1 at oo # AT 0 a3 qaw
TR gTT 0T AAT &

LMo [AWT TATS WL - WFAT 7,
wE AR A7 IR AT @ § )
‘wE ot a3 ¢ whd &, W WY T Ty
g

AAL F, AFTT N A T® (A
# ag at P &1 &1 v @ 1 R
Aafas @Y o waTT § IEET AT
faedt &+ TEwr wew ¥ NraEH
FVA F AEAPTRAT A & | g AT T9H
& & mar FUE, W Y, @
T F 3 T (HgH gF 41" BT KA
g ZA FT SUTET HT AG FA

TH Wik 9T gETL W@ WOST &
aqo Tro #Y g% &, SR WY Fg
g vEd gy A I aan §,
#5 qga ot ar® F faar ur f7 @R
are 41 feeer &, a7 T e REm,
af e O #W F a1 FTAAFT q&W
WHEHA FETE 1 9% A AT &
MEY 2 ST AN SATRT T avg w
FOAE FE &, I8 FFATE FHT F
TR g1, af g¥ T F ®|rd
T

ot T RIF  (TwEE ) ¢ A
A I AW Foar foar B W AW
F TR FLET A TG A1 AT
WA AT SOTAT

warafa st @ wreAT S, wv
Qg w9Ar dFT wdEAes arfuw Ar
gy & 7
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(Unlawful Possession)
Amdt, Bill

off wEaR wwedy . & gyeas
weT 4 ¥ 99 FEW, Afew wMAT
WEqT 3 WIX 5 ®T G AAT JREAT
g
Amendments Nos. 3 and 5 were, by
leave, withdrawn

aefa s@Ea . GAT T Ho 4—
g g~
Page 1, line 17—

for “or with fine, or wWith both,”

substitute—
“and fine,” (4)
qoite W gH
The motion was negatived
awafa "flew - T 2—
vgur 3 faua wT AT 73 o
NEATT T g |
The motion was adupted
Clause 3 was added to the Buill.

awnfa w@rw - @ 4, 5 4T
6 9T g AT TE E

T g—

“guz 4, 5 q4T 6 fqugw
w7 T aF”’
qeg @&{Ed gHi |

The Motion was adopted

Clauses 4, 5 and 6 were added to the
Bill

Clause 1—(Short tiile)
warafar gy . @9 1—%F 9%

HaY Sft 7 WogT o 28 | AT W
T g AT ey g 7

JULY 30, 1975

Telegraph Wires 200
(Unlawful Possession)
Amdt, Bill

To gt T i 0 & oy
AT F—
Page 1. line 4,—
for “1974" substitute “1975" (2)
75 fa g FW@AwT §0wT g,
a1 g @War fron s
Page 1, linc 4,—

for “1974" substitute 1975 (2)

AT EEFT HO

The motion wuas wdopted

I g—

At wgew

corr e 3, woifay €T AL
A9 1 ms aa

AT FETT gHAr
The motion wuas adopted,

Clausc 1, as amendced, was added to
the Bill.

Enacting Formula

awmfa a8lag - ‘T EET -
et (wfafrawy ga) o 7= ey
T AW €N 1 8 )

T A A v w O wge
g !

To ST TUTH wwt : § gvary
FT F—
Page 1, line 1—

for  “Twenty-fifth"  substitute

“Twenty-sixth” (1)



201 Telegraph Wires SRAVANA
(Unlawful Possession)
Amdt, Bill

waefa e W 3—
Page 1, line 1,—

for “Twenty fifth”

substitute
‘twenty sixth” (1)

SEa &E AT |
The motion was adopted
warafa w¥m@g : w3

‘whafraw ¢ ga (sfew
HR~T) dMfua & F, @SR
fRar smo "

ST TTYT ZHT |
The motion was adopted

The Enacting Formula, as amended,
was added to the Bill,

e s o gE 2

“q (| zrEEe) fagaw
LR O B

GMGIPND"‘M-—-HE!s L S—978

8, 1897 (SAKA) Telegraph Wires 202

(Unlawful Possession)
Amdt, Bill

&y eI gur |
The motion wag adopted,
The Title was added to the Bill.

Mo giwe T sl - & weaw
s g 5 o faor & sofua &9 R
qrg far smg
wwafe - W 3 —
“gg fadas gmifar &7 &
qf fear smg
b CBES TP B (O
The motion was adopted,
AW wivd © a3 W 11 a9
aw & fa¥ wefm foar s &
18.25 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
July 31, 1975/Sravana 9, 1897 (Saka).



